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LOK SABHA
Monday, December 20, 1999/Agrahayana 29, 1921 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. Speaxer in the Chair)

ORAL ANSWERS TO QUESTIONS
[English]
Shortage of Forensic Laboratories

*301. SHRI SHEESH RAM SINGH RAVI: Wil the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the shortage of forensic laboratories and
their ill-equipment has resulted into accumulation of cases
in the courts;

(b) if so, the steps taken by the Govermment to
remedy the situation?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) and (b) A statement is laid on the Table of
the House.

Statement

Forensic examination is a part of the investigation of
criminal case. The process of trial in a criminal case in
the courts, starts after the report of investigation, under
Section 173 of the Code of Criminal Procedure, 1973,
has been forwarded by a police officer to the Magistrate
empowered to take cognizance of the offence. As such,
the delay in forensic examination may not result in
accumulation of cases in the cours.

‘Police’ being a State subject, according to the
Seventh Schedule to the Constitution of India, invewgaﬂqn
of criminal case registered in the territory of a State is
the primary responsibility of the State Governments. For
scientific investigation of crime, several State Govemments
have set up their own Forensic Science Laboratories.
The Central Government have set up four Central Forensic
Science Laboratories located at New Delhi, Caicutta,
Chandigarh and Hyderabad to carry out resea.rch and
development relating to the forensic science practices and

aleo to deal with forensic examination of the crime cases
revelved from the States and, at times, referred by the
courts of law.

[Transiation]

SHRI SHEESH RAM SINGH RAVI: Hon'ble Spoaker,
Sir, will the Minister of Home Affairs be pleased to state
whether cases have piled up in courts due to shortage
of forensic laboratories and their not being well equipped
and if so, the steps taken by the Government to improve
this shtuation? :

SHRI L.K. ADVANI: As | have said in the reply to
the main question that working of forensic laboratories
does not have any impact on court cases, it may have
an impact on investigations because cases are referred
to the courts after investigations are completed and delay
in courte has nothing to do with functioning of the forensic
laboratories. It is true that there are four laboratories in
the country which are under the Central Govermment and
these laboratories were set up when there were no such
laboratories at the State Govemment level. Thereafter
gradually, the State Governments sot up their own forensic
laboratories and at present there are twenty such
laboratories belonging to different States all over the
country. As far as the forensic laboratories under the
Central Government are concemed, their functioning is
smooth and the number of pending cases therein is going
down continuously. | have figures with me for the last
four years which show that the number of pending cases .
in these laboratories is coming down continuously and
there is an improvement in this regard. it is our endeavour
to bring down pendency in State forensic laboratories
also.

[English]

MR. SPEAKER: The hon'ble Member may ask the
second Supplementary question.

[Translation]

SHRI SHEESH RAM SINGH RAVI: | am satisfied
with the reply.

[English]

SHRIMATI KRISHNA BOSE: Sir, | would like to put
a question on the equipment position. We are told that
every State Government has forensic laboratories these
days and the Central Govemment has one each at New
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Delhi, Calcutta, Chandigarh and Hyderabad. | would Hke
to know how many of these are equipped with instruments
to see or to conduct DNA tests because it is a very
important aspect in forensic science practices these days.
How many of them are equipped with faciitles for DNA
tests?

SHRI L.K. ADVANI: | wouid have to check up again,
but to the best of my knowledge, it is basically the
Hyderabad Laboratory which is equipped for conducting
DNA tests.

SHRIMATI KRISHNA BOSE: Is it the only one, Sir?

SHRI L.K. ADVANLI: | am sory, it is only conducted
in Calcutta.

SHRIMATI KRISHNA BOSE: Is it not even
Hyderabad?

SHRI L.K. ADVANL: It is only conducted ia Calcutta.
| think, there are some DNA tests conducted in Hyderabad
also, but Calcutta is certainly equipped for it.

SHRIMATI KRISHNA BOSE: Would you conduct more
DNA tests in other centres also?

SHRI L.K. ADVANI: The hon. Member has given a
suggestion for action. | can inform her that on the 22nd
and 23rd of December, we are holding an All india
Directors Conference of all the Forensic Sclence
Laboratories at Bhopal. The Bureau of Police Research
and Development which is under the Ministry of Home
Affairs is organising this Conference where we propose
to take up the problems which the Forensic Science
Laboratories in the country, be it Central or State, are
facing in connection with crime investigation etc. In that
course, we will pursue this matter also.

SHRIMATI KRISHNA BOSE: Thank you, Sir.

SHRI K. MALAISAMY: Sir, as we all know, the
evidence of the Forensic authorities is very crucial and
vital in deciding the criminal cases before a court of law.
| could see, that in many of the States, that these
Forensic authorities or the departments have been
attached’ with the Police. Police are none othet than the
prosecuting agency As such, the crucial evidence of the
Forensic Department or its report can be free and fair
unless it is independently made to act or uniess it is
attached to any other department other than the Police.
How can we expect an agency working under a
prosecuting agency, the police department will give a free
and fair report and evidence. That is why my question to
the Government of india is...
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MR. SPEAKER: It is only a suggestion.

SHRI K. MALAISAMY: | would like to know whether
you are going to give any guidelines to the effect that
the Forensic Department should function not under the
Police Department, but under some other Department or
eise they should function Independently.

MR. SPEAKER: It is only a suggestion.

SHRI K. MALAISAMY: My question is, whether the
Government of India has got any guideline or instruction
to be issued to this effect.

MR. SPEAKER: Would you like to give any reply,
Mr. Minister?

SHRI L.K. ADVANI: Sir, the Forensic laboratories are
a principal prop for investigation by the Police. Therefore,
the Police needs it very much, though at the Conference
of DGPs and IGPs held only last week, DGPs and IGPs
from several States said that earlier they used to be with
the Police Department directly, now it is with the State
Governments and, therefore, we are having this problem.
Now, all these problems are of a nature in which the

practical aspect has to be considered.

So far as the guidelines are concemed, | would like
to inform the House that the guidelines and specific criteria
for Forensic Science Laboratories have been evolved by
the Bureau of Police Research and Development in a
manner as to make an accreditation for these Forensic
Laboratories necessary. At the outset, it would be on a
persuasive basis, but the Govemment is thinking in terms
of having it statutorily also that these Forensic Laboratories
must be accredited so that whether they have the
necessary equipment, whether they have the necessary
scientific personnel, all these things can be properly
checked.

SHRI VARKALA RADHAKRISHNAN: Understand,
there are only four Research Laboratories throughout
India. There are a number of cases now coming for
determination. The hon. Minister will also remember that
the question of patemity is in dispute everywhere, and
DNA tests will have to be conducted. Whenever there is
any dispute with regard to DNA, this matter is referred to
the Forensic Laboratory. Since we have only one
Laboratory, it takes a lot of time.
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MR. SPEAKER: Shri Radhakrishnan, it ‘has already
been replied that the pending cases are not because of
lack of Laboratories.

SHRI VARKALA RADHAKRISHNAN: My question is,
whether the Govenment is having an idea of opening
two or three more Laboratories in the South.

Sir, it is because there is only one Forensic
Laboratory at Hyderabad. There is no other laboratory in
the South.

So, my question is whether the Government would
be pleased to open a new Forensic Laboratory in the
Southern region for facilitating the references made to
these laboratories for deciding cases. That is my question.

SHRI L.K. ADVANI: Sir, | said at the outset also that
there are four Forensic Laboratories laboratories under
the Central Government and a couple of decades back
this was true that the State Governments did not have
Forensic Laboratories laboratories of their own. Today,
there are 20 State Forensic Laboratories laboratories.
There are 31 Regional Forensic Laboratories and there
are 131 District Mobile Laboratories, though it is true that
the level of equipment and expertise in these Forensic
Labs need to be upgraded. For that purpose, the Central
Government is in touch with them. The Central
Government is evolving its own procedure and we are
pursuing the matter. This is a wrong impression that there
are only four Forensic Laboratories in the whole country.
There are a large number of such laboratories. To the
best of my knowledge the State Govemnment of Tamil
Nadu also -has a Forensic Laboratory.

[Translation]

SHRI RAMDAS ATHAWALE: Hon'ble Speaker Sir, in
his reply the hon. Minister has said that forensic
laboratories have been set up in New Delhi, Calcutta,
Chandigarh and Hyderabad for conducting forensic
investigations of the cases referred by the courts. | want
to know that despite- the dire need for a forensic laboratory
in metropolitan city like Mumbai, the same has not been
set up there. May | know the time by which it will be set

up there?

SHRI LK. ADVANI: It is your suggestion but it is
possible that Maharashtra Govemment may be having
such laboratory. That could be well equipped and it may
be located at Pune or somewhere eise, | am not sure

about it.
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[English]

My colleague tells me that there is one Forensic
Science Laboratory in Pune under the State Government
of Maharashtra.

SHRI P.H. PANDIYAN: Sir, persons trained in
Forensic Science are examined as ballistic experts and
documentary experts in the courts of law. The judges
also rely on their evidence. Would the Government take
these experts, who are serving under the Forensic
Laboratories, to be directly under the control of an
autonomous body?

Sir, now they are under the the control of the DGP.
Their expert evidence is being taken into consideration in
murder cases to correlate whether a particular buliet has
come out of a particular gun or not, also in the same
way whether this document is obliterated or not. So, the
judges solely depend on these evidence to give conviction.
Would the Govemment consider placing of the Forensic
Laboratories independently of the DGP?

SHRI L.K. ADVANI: Sir, we are concentrating on
giving training to those who are working in these State
Forensic Science Laboratories and till now about 150
scientists from these State Forensic Science Laboratories
have been trained by the Bureau of Police Research and
Development.

Sir, as | said in reply to an eariier question, | think,
that these Forensic Science Laboratories are very
invaluable props for police investigation and they are
needed for police work. There is no need for any
independent status etc. for them. That is what | want to
submit.

Revenue Sharing Regime of Licensing

*302. SHRI C. SREENIVASAN: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Government's stand to usher in the
revenue sharing regime of licensing has been challenged;

(b) if so, the details in this regard;
(c) the legal position in the matter;

(d) whether the Government propose to establish a
customer friendly regime;

(e) if so, the details thereof; and

(f) the measures being taken by the Government in
this regard in the light of New Telecom Policy of 1989 ?
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[Translation]

THE MINISTER OF COMMUNICATIONS (SHRI RAM
VILAS PASWAN): (a) Yes, Sir.

(b) to (f) A statement is laid on the Table of the
House.

Statement

The New Telecom Policy-1999 (NTP-99), which has
been adopted effective from 1.4.1999, envisages one time
entry tee and license fee based on a share of revenue
for the new licensees. While approving NTP-99, the Union
Cabinet noted, inter-alia, that it will be in public interest
for the NTP to be uniformly applicable all over the country;
NTP-99 also stated the Government's intention to
satisfactorily resolve the problems being faced by the
existing operators-in a manner which is consistent with
the contractual obligations and is legally tenable. In this
background, the Government approved migration of the
existing licensees to the revenue sharing regime of NTP-
99 under a Migration Package. A note on the details of
the said Migration Package approved by the Government
and offered to the existing licensees of Cellular and Basic
Services is appended (Annexure).

2. A Civil Writ Petition challenging the migration
package offered to the existing licensees was filed by
Delhi Science Forum in Delhi High Court and the matter
is at present sub-judice. The Hon'ble High Court issued

" interim orders dated 10.8.1999 to the effect of allowing
the Government to permit migration (of existing Basic
and Cellular Service Licensees) in terms of the migration
package subject to approval of the new Council of the
Ministers and disapproval, if any, by the new Lok Sabha.
In terms of the Delhi High Court interim order in the
case, the New Cabinet reconsidered the matter afresh
on 21.10.1999 and endorsed the decision taken by the
Cabinet earlier with regard to the Migration Package.
Migration of the existing licensees of Basic and Cellular
Services to the New Telecom Policy-1999 regime will be
subject to the outcome of the court case. Next date of
hearing in Delhi High Court is 24.1.2000.

3. The Government have adopted New Telecom
Policy-1999 (NTP-99), effective from 1.4.1999 which, inter-
alia, has several stipulations to establish a customer
friendly regime in terms of time bound coverage/availability
of affordable and quality services. The Govermment have
taken steps to implement the NTP-99. The objectives of
the NTP-99, inter-alia, are as under:

o Availability of affordable and effective
communications for the citizens.
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e To provide a balance between the provision of
universal service to all uncovered areas,
including the rural areas, and the provision of
high-level service capable of meeting the needs
of the country's economy.

¢ Encourage development of telecommunication
facliities in remote, hilly and tribal areas of the
country.

* Transform in a time bound manner, the
telecommunications sector to a greater
competitive environment in both urban and rural
areas.

*» Make available telephone on demand by the
year 2002 and sustain it thereafter.

¢ Encourage development of telecom in rural
areas making it more affordable by suitable tariff
structure and making rural communication
mandatory for all fixed service providers.

Annexure

Note on Details of Migration Package offered on
22.7.1999 to the existing Licensees of Basic and
Cellular Services

Salient aspects of the Migration Package offered on
22.7.1999 for migration of the existing Cellular (Metros
and Telecom Circles) and Basic Telecom Service
Operators to NTP-99 regime are as under :—

() The cut off date for change over to NTP-99
regime will be 1.8.1999.

(i) The licensee will be required to pay one time
Entry Fee and Licensee Fee as a percentage
share of gross revenue under the licence. The
Entry Fee chargeable will be the licence fee
dues payable by existing licensees upto
31.07.1999, calculated upto this date duly
adjusted consequent upon notional extension of
effective date as in para (ix) below, as per the
conditions of existing licence.

(i) The Licence fee as a percentage of gross
revenue under the licence shall be payable
w.e.f 1.8.99. The Government will take a final
decision about the quantum of the revenue
share to be charged as licence fee after
obtaining recommendations of the Telecom
Regulatory Authority of India (TRAI). In the /!
meanwhile, Government have decided to fix
15% of the gross revenue of the Licensee as
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v)

(vi)

(vii)

(viii)
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provisional licence fee. The gross revenue for
this purpose would be the total revenue of the
Licencee company excluding the Public
Switched Telephone Network (PSTN) related call
charges paid to Department of
Telecommunications (DOT)/Mahanagar
Telephone Nigam Limited (MTNL) and service
tax collected by the licensee on behalf of the
Government from their subscribers. On receipt
of TRAl's recommendation and Government's
final decision, final adjustment of provisional
dues will be effected depending upon the
percentage of revenue share and the definition
of revenue for this purpose as may- be finally
decided.

A total of at least 35% of outstanding dues
including interest payable as on 31.7.1999 and
Liquidated Damage (LD) Charges in full will
have to be paid on or before 15.8.1999. The
amount paid, if any, against the earlier demand
sent under letter dated 25.1.99 for paying 20%
or more of the outstanding dues, may be
adjusted at licensee’s option. The balance dues
will have to be paid on or before 31.1.2000
alongwith interest calculated upto the actual date
of payment.

Even where the existing bank guarantees
(Financial Bank Guarantee), have been
encashed earlier, these will need to be kept
alive/recouped simuitaneously with the
acceptance of the package. The value of the
financial bank guarantee(s) will have to be
further enhanced within a period of four months
i.e. by 30.11.1999 so as to cover the
outstanding amounts due including further sums
which may become due.

if either of the cellular operator in a given
service area does not accept the package, both
the existing operators will continue in the
existing licensing arrangement until the validity
of the present licences.

Consequent upon migration to the NTP-99, the
licensees will forego the right of operating in
the regime of limited number of operators as
per the existing licence agreement anfj wogld
operate in a multipoly licensing regime i.e.
additional licenses without any limit may be
issued in a given Service Area.

There shall be a lock-in of the present share-
holding for a period of five years coupted from
the date of licence agresment (effective date).
Transfer of share hoiding directly or indlmctly
through subsidiary or holding companies shall
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not be permitted during this period. However,
issue of additional equity share capital by the
liconsee companies/their holding companies by
way of private placement/public icsues shall be
permitted. Further, the lock-in provigsions shall
not be applicable in case the shares are
transferred pursuant to enforcement of pledge
by the lending financial institutions/banks due
to events of defaults committed by the borrowers
with the condition that such shares should have
been pledged for investment only in the
particular licensed project.

For the purpose of calculation of outstanding
licence fee upto 31.7.1999, the effective date
of all the licenses of Cellular Telecom Circles
and Basic Telephone Services will be notionally
extended by a period of six months. This does
not apply to metro cellular licences. This is with
the further condition that where extension of
effective date has been given earlier due to
whatever circumstances, further extension will
be given after deducting the period of extension
already given subject to the total extersion
period not exceeding six months. In cases
where extension of period of more than six
months has already been given, there will be
no further change.

(x) The liquidated damages as per the existing
licence agreement shall be paid latest by
15.8.99.

(xi) The period of licence shall be 20 years starting
from the effective date of the existing licence
agreement.

2. Migration to the NTP-99 on the conditions
mentioned above will be permitted on the premise that
the aforesaid conditions are accepted as a package in
its entirety and simultaneously all legal proceedings in
Courts, Tribunals, Authority or in Arbitration instituted by
the licence and Associations of Cellular and Basic Service
Operators (Celiular Operators Association of India - COAI
& Association of Basic Telephone Operators - ABTO)
against DoT or Union of India (UOI) shall be withdrawn.
Further any dispute with regard to the license agreement
for the period upto 31.7.1999 shall not be raised at any
future date. The acceptance of the package will be
deemed as a full and final settiement of all existing
disputes whatsoever Irrespective of whether they are
related with the present package or not.

3. After the terms and conditions of the package are
accepted, amendments to the existing licence agreement
will be signed between the licensor and the licensee.
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4. An undertaking in the prescribed proforma by an
authorised signatory of acceptance of the package by
the licensee should reach DOT within a week’s time and
in any case not later than 29.7.1999 (Forenoon). In case
no response is received within the stipulated period, it
will be presumed that licensee does not propose to
migrate to the new regime, and the licensee will continue
to operate under the terms and conditions of the existing
licence.

[English]

SHRI C. SREENIVASAN: Sir, the hon. Minister has
replied that development of telecom in the rural areas
will be encouraged. A similar promise was made in the
Telecom Policy of 1994. But the Government could cover
only 50 per cent of the villages against the target.
Telecom facilities can be massively expanded only when
the Government reduces the tariff for rural areas to one-
third of the charges of the urban areas and only when
the Goverpment provides subsidy to service provide for
operation in the rural areas.

Sir, | would like to know from the hon. Minister
whether the Government would be able to do these two
things for quick expansion of the telecom services in
rural areas.

MR. SPEAKER: Shri Sreenivasan, your main question
relates to revenue-sharing regime of licence and the
' question you are asking is on a different subject.

SHRI C. SREENIVASAN: They are related, Sir. About
revenue sharing regime only | am asking...

[Translation]

SHRI RAM VILAS PASWAN: Hon'ble Speaker Sir, it
is true that our achievements have not been according
to the targets fixed and today ailso there are two lakh
sixty thousand villages in which telephone connections
are yet to be provided as per the target fixed. in all
there are 6 lakh seven thousand villages in which
telephone facility is yet to be provided. Funds are required
for providing telephone facility in these villages. This time
we have fixed a target for providing telephone service in
45 thousand villages but still we have not been able to
proceed according to the fixed target. When | took charge
of the Ministry of communications at that time telephone
facility was available only in 2750 villages but the situation
is improving fast now. Our target is to provide telephone
connections in all villages by the year 2002. Several
measures have been taken to achieve this target and
‘three committees have been set up in this regard. A
committee has been set up under the chairmanship of
the Deputy Director General which will monitor the rural
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areas and another committee  headed by the Minister
of State for communications Shri Tapan Sikdar. Our
country has different geographical features such as hilly
areas, desert, rivers and oceans where it is impossible
to lay cables and we will use microwave and satellite in
such areas to provide telephone service and this second
committee will study all these aspects of the new
technology. MARR system was introduced in our country
and a number of telephones were installed unde? this
system but this system is not working properly. It is just
possible that at that time this technology was considered
to be an advance technology. We have also set up a
committee to see as to which technology can be used in
our country and in which fields.

[English]

SHRI S. JAIPAL REDDY: You consult Shri Sukh
Ram.

[Translation)

SHRI RAM VILAS PASWAN: | have been your
colleague. | will consult you only and | am doing that.

Sir, we need rupees two thousand crore for this
purpose. We have also taken cooperation of the private
sector in this regard because the Government cannot do
this huge task of its own. Therefore, we have taken care
of all these things in the newly formulated
Telecommunication policy 1999. | would like to assure
the hon. Member that we will achieve the target of
providing telephone connection to all the villages of the
country by 2002.

Hon'ble Speaker, Sir, as far as the reply to part ‘b’
of the question of the hon. Member is concemed, | would
like to tell you that full powers have been given to TRAI
in regard to tarifft and on the basis of its last
recommendations and after due consideration thereon we
have given maximum relief to the rural areas but it is the
jurisdiction of TRAI and the Government will consider the
recommendations of TRAI and act accordingly.

[English]

SHRI C. SREENIVASAN: Sir, | thank the Minister for
giving the assurance that more exchanges would be set
up in rural areas.

My second supplementary relates to customer-friendly
regime. There is absolutely no customer-friendly regime
in telecom services in my Constituency Dindigul. Though
Dindigul is a separate District, there is no separate
telephone exchange there, For each and every facility,
the consumer of Dindigul will have to go to Madurai
Telephone Exchange. | wrote to the Minister on 19th
May, 1998 in this regard, but no action has been taken
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so far. | have a copy of it with me, If the Minister wants
i, | can send it to him.

On the other hand, telephone exchanges are being
set up in Uttar Pradesh and other States. | have no
objection to that, but the Government should not neglect
my Constituency.

MR. SPEAKER: Shri Sreenivasan, your supplementary
is entirely different from the main question. Please
understand.

SHRI C. SREENIVASAN: Sir, part (d) of my main
question refers to customer-friendly regime. So, it is
related to my main question.

| would like to know from the Minister whether there
is any proposal to establish a separate secondary
switching facility in Dindigul and, if so, the details thereof.

[Translation)

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, 25,523
electronic exchanges have been set up in the country till
now and only 15 exchanges are remained manual. The
Government has an intention to increase the number of
telephone exchanges and is working in that direction. As
| have stated that it is our endeavour to connect each
and every village of the country by 2002. This task cannot
be accomplished in the absence of telephone exchanges.
So far as your area is concemed, | am not aware of
what had happened earlier, however, any hon. Member
can tell us his grievances relating to this constituency. |
will take immediate step and will also inform you and if
required | will try to resolve the grievances by calling the
concerned officials immediately. This is the style of my
working.

[English]

SHRI SONTOSH MOHAN DEV: Mr. Speaker, Sir,
after this Government came to power, since 1998, we
have had four Ministers of Communications. First, it was
Shri Buta Singh. Then, we had Shrimati Sushma Swaraj,
and later Shri Jagmohan And now, it is Shri Ram Vilas
Paswan. Shri Mulayam Singh has very rightly said that
one of his colleagues, Shri Ram Vilas Paswan has gone
to the Treasury Benches and another one; Shri S. Jalp§|
Reddy has come to the main Opposition party. Yes, this
is the position now.

Mr. Speaker, Sir, about the migration package, th‘e
hon. High Court has issued certain orders. In !'us
statement on this question, the hon. Minister has said:

“The hon. High Court issued interim orders dated
10.8.1999 to the effect of allowing the Govemment
to permit migration in terms of the migration pagkage
subject to aproval of the new Council of Mimst"efs
and disapproval, if any, by the new Lok Sabha.
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So, my pointed question to the Aon. Minister is that
after the issuance of the interim orders of the hon. High
Count, is it true that they had approved it? If it is so,
whether they are coming to the Parliament to apprise the
House about it. On this particular point, several Members
from CPI(M), Congress and other parties have raised
vital questions, and it need to be discussed in this House.
Can | get an answer from the hon. Minister that without
taking Parliament into confidence, how have tifey done
It? Is the Government transparent in doing so.

[Translation]

.SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, the
first sitting of the new Cabinet was held on 21.10.99 in
which the decisions taken by the earlier cabinet was
endorsed. So far as the Cabinet is concemed, you are
already aware that Lok Sabha was not in session when
the committee has taken the decision regarding the policy.
From 22.2.99 to 18.3.99 Lok Sabha was in session and
it reconvened on 22.4.99. When the new telecom policy
was announced on 26.5.99 the Lok Sabha was not in
session. Therefore, the then Government kept its 5 copies
in library on 1.4.99, 500 copies in Lok Sabha Secretariat
and 250 copies both in Hindi and English versions in
Rajya Sabha. As regards the Supreme Court, the matter
is still pending with it. An Interim order was issued on
10.8.99 and the next hearing is scheduled for 24th
January.

What is your second question?
[English]

SHRI SONTOSH MOHAN DEV: When are you
coming to bring it in the Lok Sabha for discussion.

[Translation)

SHRI RAM VILAS PASWAN: The court had
mentioned these two points — the first one was that the
Lok Sabha if so desire could disapprove it. The court
had not given us any directives to present it in Lok Sabha
again. However, a discussion will be held on this issue
in Rajya Sabha at 5§ O'Clock today. The Govemment
has no objection i members would like to discuss the
New Telecom Policy in the House. The Government has
also no objection if the House intends to disapprove the
resolution brought in this House...(Interruptions)

[English]
SHRI SONTOSH MOHAN DEV: Mr. Speaker, Sir, it

should be discussed in this House. This is our request
to you.
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[Translation]

SHRI RAM VILAS PASWAN: So far as the court is
concerned, it has only stated that the Parliament can
disapprove it. it has not asked for approval.

[English]

SHRI BASU DEB ACHARIA: Yes, Sir, this issue
should be discussed at length in this House.

[Translation]

SHRIMATI RENUKA CHOWDHURY: Mr. Speaker, Sir,
| would like to draw the attention of the House that

[English]

there is a rise in naxal activity all over the country and
PWG has remained extremely active in Andhra Pradesh.

[Translation]

Due to these naxal activities the telephone exchanges
are being balasted in a large number. Can you develop
any kind of device that

[English]

you will have a blast-poof station or emergency
communication system for such areas? It is because
where the blast takes place, those people are cut off.
Those people need communication on an urgent basis.

[Translation)

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir,
satellite arrangements are being made in Orissa where a
recent cyclone had caused havoc. | have at present no
such information regarding the suggestion given by the
hon. lady member. Till now we do not have any blast-
proot exchange or blast-proof technology with telephone
department. We would like to get information in this
regard. Your suggestion is worth appreciating and will
definitely consider it.

[English]

SHRI RUPCHAND PAL: In view of the fact that there
are serious complaints that TRAI is trying to hijack the
tariff structure in favour of MNCs to the detriment of DoT
and Government companies, | would like to ask the hon.
Minister whether it is true that every time the Audit asks
about papers and information relating to tariff fixation to
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TRAI, instead of complying with the Audit request, they
are going to court and spending lakhs of rupees on how
they should not submit this information Audit; (b) what is
the system of accountability of TRAI for its performance;
and (c) is it a fact that the per diem halting aliowance
rates of TRAl members and Chairman were higher than
the rates prescribed for officers of International Civil
Service of United Nations which is the highest paid civil
service in the world?

[Translation]

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, as
tar as TRAI is concerned, you will be knowing that TRAI
was constituted under the Telecom Policy of 1994. The
Government is intending to provide more and more
powers to TRAI which is a Telecom Regulatory Authority.
We would like to have it as an independent body and
make it strong. In case there is some shortfall in it, we
are ready to amend it. We have talked to the Chairman
TRAI and its Members for four times in this regard. We
have also talked to the department. Many rounds of talks
have been taken place with the officials engaged in the
business of financial institutions related to Telecom Sector.
We are very much clear about the TRAl and we will do
itt CAG is a constitutional body and TRAI is also a
statutory one. Both have their own rules and regulations.
So far as the question relating to the salary of the officials,
I will definitely consider the suggestions in this
regard...(Interruptions)

SHRI RUPCHAND PAL: | just want to ask as to
how TRAI has been given so much powers that it has
gone beyond the jurisdiction of Parliament...(Interruptions)

SHR!I RAM VILAS PASWAN: Shri Pal, you are
making two contradictory questions. On one hand you
are talking about making the TRAI strong and independent
while on the other you are raising apprehensions that
with the powers given to it, it will go beyond the
jurisdiction of Parliament. Regarding the question raised
by you, | am looking into the facts. Comptrolier General
of India is a constitutional body and TRAI is also a
statutory one. At the moment | am unable to answer
your main question regarding the authority of CAG to
audit the accounts of TRAI.

[English]

SHRI RUPCHAND PAL: This is a very serious
question. Parliament as such should give its control to
CAG. What is the definition of regulatory body? You allow
half-an-hour discussion at least.
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(Translation]

SHRI SUBODH MOHITE: Mr. Speaker, Sir, first of
all, | would like to thank you for providing me an
opportunity to ask the question. The telecom policy of
the Government...(Interruptions)

SHRI RUPCHAND PAL: Otherwise, this matter can
be taken up for discussion under rule 184.

SHRI RAM VILAS PASWAN: What is the suggestion
of the hon. Member, whether he wants to keep the TRAI
under the jurisdiction of the Parliament or beyond the
juriediction of the Parliament?

[English]
SHRI RUPCHAND PAL: Parliament is supreme.
SHRI RAM VILAS PASWAN: This is your suggestion.

SHRI RUPCHAND PAL: No policy can be adopted
without the approval of Parliament because TRAl was
set up by on Act of Parliament only.

[Translation]

SHRI RUPCHAND PAL: These should be a half-an-
howur discussion. There are many complaints in this regard.
You can held discussion on this under rule 184.

[English]

MR. SPEAKER: We have a number of half-an-hour
discussions still to be cleared.

[Translation)

SHRI SUBODH MOHITE: Mr. Speaker, Sir, it seems
to me that the Govemment has brought a revenue sharing
policy in the form of new telecom policy after replacing
the old telecom policy. | have some doubts regarding
this policy in view of the interest of the Government as
well as of the users. Through the old policy, the
Government used to get assured and fixed revenue.

[English]
There was no fluctuation.
[Translation]
But what is the guarantee that the new revenue sharing

policy will earn more revenue than the earlier policy
carned? My second question is
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[English]

MR. SPEAKER: Shri Mohite, you can ask only one
supplementary.

SHRI SUBODH MOHITE: Sir, the question is the
same. This is part (b)

[Translation]
It has some shortcomings.

MR. SPEAKER: You can ask only one supplementary,
not two.

[English]

SHRI SUBODH MOHITE: The question is the same.
[Translation]

There are shortcomings in it.
[Engiish)

After the unfair declaration of revenues, there are
also the losses due to pre-paid cards. There i8 no account
for the pre-paid cards.

[Translation]

The third point is that what are the Government plans
to look after the companies which will go into losses?
Many companies fike G.T. Moblle company were incurring
loss of crores of rupees under the previous scheme.

[English]

MR. SPEAKER: Shri Mohite, otherwise, | will have
to disallow your supplementary.

[Translation]

You should be aware of the fact that this is not a
debate.

SHRI SUBODH MOHITE: What are the Government
plans to take overall control of it.

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, as
far as the revenue is concerned, earlier it was being
given on the basis of licence fee. Consequently all the
companies were on the verge of closure. Now, the
Government intends to set up a network of telephone
lines in the whole country, but the Government cannot
do it alone. Recently, | had visited USA, there | observed
that the ratio of telephones per 100 persons is 55,67 or
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even 80 at some places. But in our rural areas it is 0.6.
In the entire world, the average ratio of telephones on
per 100 persons is 15. Today telephones have become
a necessity. With this point of view, we want to achieve
the target by year 2002. To achieve this target, the
cooperation of people engaged in Govemment sector and
private sector is a must. With this view, the new policy
has been adopted. It is true that a lot of revenue was
expected from the licence fee to be paid by the private
sector, but due to lack of resources, it could not be
done. When the private sector expressed its helplessness
in doing so. we introduced new revenue sharing system
and migration package in its place. There are some
positive points in it. When the debate on this issue is
held, we will discuss it in detail. The Government has
two types of policies in this regard that we may be able
to provide more and more telephones to villages as well
as to provide best telephone facilities to the entire country.
The speculations can not be made about profit or loss at
this stage in regard to new revenue sharing policy.
Therefore. it is not appropriate to say that so much profit
was being earned from the old revenue regime, and the
new policy will incur loss. This estimate is hypothetical
and nobody knows what lies in the future.

SHRI SUBODH MOHITE: My question is what
measures the Government is taking to control it?

MR. SPEAKER: You may sit down please.
(English)

SHRI KHARABELA SWAIN: With regard to providing
public telephone to the villages, the hon. Minister has
mentioned about the MARR télephones but it so happens
that the MARR telephones in the villages have proved to
be a total failure. Within six months, they have gone out
of order.

In that case, there is nobody in the Telecom
Department to set it right. So, my question is, whether
the Government will continue with the MARR or the tower
telephone system in the villages or they are going in for
some other method.

With regard to its installation in somebody else's
house, previously it was the MP who was recommending
it and now, it is the sarpanch in whose house it will be
installed. If it is installed in somebody else’s house, people
do not go there. So, will the Government decide that it
will be installed in an institution like a school or a club
instead of somebody else’'s house?

[Translation]

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, as |
have said earlier that at that time MARR system might
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have been the best system to be tried on experimental
basis, that is why it was procured, but now new
technology has been introduced. | have directed to
discontinue the MARR system. But we are trying to rectify
or replace the MARR system, wherever it had been
installed. Now, many new system like WLL, wireless and
satelite have come in the market, and they are being
tested. | have said in the beginning that we want to
bring world class communication systems as soon as
possible. | would like to assure the House that there
would be no compromise in this regard.

As far as the question of installing instrument at
anybody’'s house in village is concemed, no Government
would like to install telephone at anybody's house, but
there is a problem of securily of the instrument in the
villages. We are not in a position to make security
arrangements in each and every villags. Perhaps keeping
this in view, the telephones would have been installed at
somebody’s house.

[English]

MR. SPEAKER: Mr. Minister, we are now only in the
second question.

[Translation]

SHRI RAM VILAS PASWAN: If there is any public
place, which is secure and telephone instrument can be
installed over there, the Government will consider it.

[English]

SHRI M.V.V.S. MURTHI: Sir, as a part of the
customer-friendly service, the Telecommunication
Department has sought applications for new connections
and has also reduced the initial deposit. In Visakhapatnam
alone, about 50,000 applications had piled up. As a part
of the same customer-friendly service, will the Department
of Telecommunications put up a time-bound programme
for this? They have initially agreed that these applications
for new connections will be cleared by the end of March
next year and that everybody will be provided with a
telephone. May | know whether the Government is
contemplating to clear all these pending applications
numbering about 50,000 by the end of this tinancial year?
Otherwise, it will be an unfriendly service.

[Translation]

SHRI RAM VILAS PASWAN: Sir, as far as the
question of Andhra Pradesh is concemed, at present,
figures are not available with me, but the situation in
Andhra Pradesh is satisfactory, and our target is to
provide telephones on demand by March. But sometimes
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to attract the customers on special occasions like Durga
Puja in West Bengal or Andhra Pradesh, we reduce the
initial amount of deposit. It was reduced by 50 percent,
due to which suddenly waiting list has reached upto
6 lakh subject to correction. This is a good sign. As you
have said, about 50,000 applications have been piled up
in Vishakhapatnam alone. In such a situation, it might be
even 50 lakh. The work is on to fulfii the demand of
6 lakh customers and we will achieve this target, at least
in state headquarters by the end of March. As far as the
question of hon. Members is concemed, | will provide
him information in this regard. We are trying to achieve
this target in Hyderabad also. We will clear the backlog
by March, and will provide telephones on demand.

[English]
SHRI M.V.V.S. MURTHI: Thank you very much.

MR. SPEAKER: We have already taken 25 minutes
asking Supplementaries on this questioin. Now, Shri Mani
Shankar Aiyar.

SHRI MANI SHANKAR AIYAR: Thank you, Sir. Would
the Minister recall that for 13 days, the Winter Session
of Parliament in 1995 was held up because the
Opposition, at that time, claimed that Himachal Futuristic
Limited with whom licensing fee arrangements had been
made by the then Minister of Communications would not
be able to meet the fee demand? In the light of that
memory, could he tell us as to how many thousands of
crores of rupees the Government have forswom by
changing from a licensing fee system to a revenue sharing
system when this House was not in Session?

| would like to know from the hon. Minister whether
the Government proposes to secure ex post facto approval
of this House for switching to a new regime when
Parliament was not in Session which has caused losses
to the tune of thousands of crores of rupees to the
country.

[Translation]

SHRI RAM VILAS PASWAN: Sir, hon'ble Mgmber
was not present at that time. | have already replied to

this question.
Acquisition of Equity by 10C in Iranian Oiifields

*303. SHI;I SULTAN SALAHUDDIN OWAIS!:
PROF. UMMAREDDY VENKATESWARLU:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether the RBI has cleared the decks for Indian
Oil Corporation to acquire equity in Iranian Oilfields;

(b) it so, the details in this regard;

(c) the total annual crude oil likely to come to India
as a result of this agreement from lIran;

(d) the total equity of Indian Oil Corporation in this
project;

(e) whether such types of negotiations are going on
with other countries for joint ventures and proposals
submitted to RBI; and

(f) if so, the present stage of these proposals and
future strategy likely to be adopted by IOC to get more
oil by way of entering into such joint ventures?

[English]

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) to (f) A Statement is laid on
the Table of the House.

Statement
Acquisition of equity by 10C in Iranian Oil Fields

(a) to (d) As a part of Its diversification plans, Indian
Oil Corporation Ltd. (IOC) has been pursuing 35%
participating Interest in Balal oil field project In Iran
involving investment of US $59.15 million by it. The
Reserve Bank of India (RBI) has accorded its approval
to IOC for remittance of the above amount towards project
cost. The RBI approval provides |OC to import into India
crude oil worth US $95.03 million.

(e) No, Sir.
(f) Does not arise.
[Translation]

SHRI SULTAN SALAHUDDIN OWAISI: Sir, | would
like to know that in view of the investments made In this
project how much crude oil is likely to come to India as
| feel that this point has not been clarified in the reply
given...

SHRI RAM NAIK: Mr. Speaker, Sir, so far this
agreement could not be concluded and at this stage no
payment has been made.

SHRI SULTAN SALAHUDDIN OWAISI: Mr. Speaker,
Sir, if even aiter 18 months this agreement could not be
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concluded and we are suffering loss due to it, what are
the reasons for it?

SHRI RAM NAIK: Mr. Speaker, Sir, | feel that there
is some misunderstanding about it. Accdrding to a new
arrangement, which is called equity oil concept in Balal
Oil Field, they will start supplying oil for three-four years
after completion of processing and exploration work. When
the actual production takes place. But this arrangement
could not be made as agreement in this regard could
not be concluded with the other party. In such a situation
there is no question of making investment in it.

[English]

SHRI PRAKASH PARANJPE: The hon. Minister, in
his reply, has stated that they would be investing
production cost to the tune of US $ 59.15. If the same
amount is utilized for purchasing modem equipments anc
introducing new technologies to increase the indigenous
production crude oil, will it not be cheaper than the
imported crude oil?

SHRI RAM NAIK: Sir, the thrust of this question is
different. Now, on the one side, we have to ensure that
we increase the domestic production of crude oil, and on
the other hand, since the number of oil-fields in our
country is very limited, we make efforts to ensure that
we invest in the intemational oil-fields by going in for
agreements with other countries, so that we can share
some amount of crude oil in the international fields.

So far as increasing the production in India is
concerned. we are on the job. But at the same time we
are trying to establish ourselves in the international
markets where production process is going on.

SHR!I PABAN SINGH GHATOWAR: | would like to
know from the hon. Minister whether the Government is
considering to bring about any improvement in the oldest
oil-field in the North-Eastem region, the Digboi Refinery.
Does the Government have any policy to modemise and
upgrade the production process in order to increase the
production in that Refinery? Has the Govermment any
plan to increase the capacity of the woldest Refinery of
the world?

SHR!I RAM NAIK: Sir, the question relates to the
North-Eastern region. It is our effort to increase the oil
production in the North-Eastern region, but we are facing
different types of handicaps in that region.

One is, the general law and order situation. Wherever
we are going and trying to have exploration, problems
are created by the activists there. Second is, | must

o= -tk #ha Hnuse. the Government of
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Nagaland which says that the Central Govemnment cannot
explore crude oil there: We are having negotiations and
discussions with the Government of Nagaland. They
should not take such a stand as under the Constitution,
exploration is a Central subject. These are the problems
which we are facing. After the Session, | will myself visit
the North-Eastem regions, have meeting with the Chief
Ministers there, so that we can make some breakthrough
in the present position.

DR. NITISH SENGUPTA: Sir, through you, | would
like to draw the attention of the Hon. Minister towards
the pattern of relationship that prevails between Japan
and Indonesia, under which Japanese companies take
up prospecting, exploration and refining rights in Indonesia.
There is a mutually advantageous relationship by which
the Japanese companies are assured of captive supply
of crude and refined products and Indonesia is assured
of its export.

SHRI RAM NAIK: Sir, the question pertains to the
exploration and purchase from Iran. This is altogether a
different question. | would need a notice but | would
certainly give information to the hon. Member.

SHRI PRIYA RANJAN DASMUNSI: First of all, |
would like to thank the hon. Minister for the initiative that
the Indian Oil Company has taken in this regard. As a
matter of policy, | would like to know from the hon.
Minister, whether he is contemplating to engage other oil
companies like BPCL, HP, to participate in this manner
in the entire Middie-East before he proceeds to the other
parts of the world?

SHRI RAM NAIK: Every oil company can do it but
the Indian Oil Company has major resources. Evorydne
knows, out of 500 select companies of the world, Indian
Oil Company has better capacity to go into the foreign
market and try for its product. | must inform the House
that a Delegation consisting of the *op officers of the
Indian Oil Company, including the Chairman has gone to
Iran to sort out if we can have some other agreement on
these lines.

[Translation]

SHRI SURESH RAMRAO JADHAV: Mr. Speaker, Sir,
through you | would like to know from the hon. Minister
whether there is any proposal of acquiring any equity in
the oil fields of other countrigs. If so, the names of those
countries. If no, whether there is any proposal to conduct
study regarding acquiring equity in the oil fields of
countries like Vietnam or CIS it not reasons therefor?

SHRI RAM NAIK: Mr. Speaker, Sir, as | have already
mentioned that it is a new concept to use our own
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resources in other countries and conclude purchase
agreement in advance. We have decided to take such
initiative to work In other countries also. | have stated
that in this context our delegation has again went to
Iran. They have mentioned the names of Vietnam or
CIS. We shall also go there. ONGC's subsidiary company,
ONGC (foreign) will work in the field of export in foreign
countries and ensure efficiency in this field.

[English]

Opening of Petrol and Diesel Outlets
in Remote and Rural Areas

+
‘304. DR. RAMESH CHAND TOMAR:
SHRI DILEEP SANGHANI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether various oil companies have any plans to
open petrol and diesel outlets in the remote and rural
areas of the country;

(b) it so, whether instead the oil companies have not
embarked on any imaginative marketing strategy;

(c) it so, the reasons therefor; and

(d) the steps proposed to review the present system
in operation in this regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) to (d) There is already a
provision under the existing dispensation for opening retail
outlets in remote and rural areas.

In addition to the locations pending from earlier
Marketing Plans 927 locations have been included in the
Current Marketing Plan which include locations falling in

rural areas also.

[Translation]

DR. RAMESH CHAND TOMAR: Mr. Speaker, Sir,
hon. Minister has given an ambiguous reply to my
question. | would like to know about the criteria adopted
for opening petrol and diesel outlets in rural areas? Ho'w
many petrol pumps and outlets have been opened in
rural and backward areas during the last three .years.
What is the ratio of setting up petrol pumps in rural and
urban areas?

SHRI RAM NAIK: Mr. Speaker, Sir, in 1998-99, 127
retail outlets and in 1999-2000, 132 retail outle::ﬁ::ev:
been sanctioned. A total 259 outiets have been sa
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during the last two years. Efforts are being made to reach
the rural and far flung areas. | would like to give figures
regarding this plan in English as | am not very good at
Hindi. We have formulated a market plan of setting up
2414 outlets.

[English]

We have already advertised and applications have
come for 1,693 outles. They are being processed.

SHRI RAJESH PILOT: His question is different. He
wants to know the number of outlets in rural areas.

SHRI RAM NAIK: Rural outlets are also included in
this.

SHRI RAJESH PILOT: What is the ratio?
[Translation)

SHRI RAM NAIK: Out of it, more than 50 percent
will be given for rural areas.

DR. RAMESH CHAND TOMAR: Mr. Speaker, Sir,
after Kargil war, the Government made an announcement
that aliotment of petrol pumps and LPG agencies will be
made for the families of martyrs, | would like to ask the
hon’ble Minister as to what has been done in this
direction. How many petrol pumps and LPG agencies
have been allotted to the families of martyrs of Kargil
and by when this task is likely to be completed?

SHRI RAM NAIK: Mr. Speaker, Sir, after Kargil war,
the Government prepared a plan to allot petrol and diesel
outlets and LPG agencies to the families of martyrs.
Ministry of Defence is nodal agency for it. We will sanction
on the basis of information provided by the Ministry. So
far 116 outlets and LPG agencies have been sanctioned
on the basis of these recommendations. There are 51
retail outlets and 65 gas agencies. We will make allotment
as and when we receive the second list. | would like to
thank the hon. Member that he asked this question. It is
not so that we have made allotment and our work is
completed. We have decided to construct the building
and pump etc. and shall spend Rs. 30 lakh on it. After
it around Rs. 10 lakh will be spent on required working
capital. If it is required the land will also be acquired.
Thus the Government is not only making allotment but a
sum of Rs. 40 lakh will also be spent for making these
outlet functional. In the same way Rs. 18 lakh will be
spent for acquiring land and making the LPG agencies
functional.

DR. RAMESH CHAND TOMAR: Thank you very
much.
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SHRI RAM NAIK: | would like to say that families of
soliders there...(Interruptions)

SHRI PRAKASH YASHWANT AMBEDKAR: How
much interest will be charged on it?

SHRI RAM NAIK: No interest will be charged for it.

Mr. Speaker, Sir, | would like to make a submission
that such investments are made on large scale and in
such circumstances the close relatives try to take undue
advantage. | would be grateful to Members if cooperation
is extended in this regard at local level. | have also
written letter to all the Chief Ministers and asked for their
help as acquisition of land is an important task. These
petrol pumps can be provided and made functional at
the earliest if State Governments extend their cooperation
in giving land. | seek cooperation of the House in this
regard.

MAJ. GEN. (RETD.) B.C. KHANDURI: Mr. Speaker,
Sir, a survey is conducted on the basis of some fixed
criteria by 10C or BP prior to the decision of the Ministry
_regarding setting up diesel or petrol pumps in any area.

| would like to draw the attention of Hon'ble Minister
towards the hilly areas which fail to meet the norms as
these areas do not have a large number of consumers
to’ ensure financial viability. | would like to know from
Hon'ble Minister as to whether he proposes to make a
special provision in this regard by relaxing the norms in
case of such hilly areas which do not have a petrol
pump nearby and the nearest petrol pump is located at
a distance of 100-150 kilometres?

SHRI RAM NAIK: Mr. Speaker, Sir, people all over
the country and especially people residing in rural areas
should get diesel. The Government tries to provide such
a facility within the range of 12-15 kilometres or to set
up low cost outlets. | request the Hon'ble Members to
write to me with regard to any such areas of our country
where such problems are being faced because of
provision of sanctioning outlets as per norms so that
wherever it is required, the outlet may be provided after
proper investigation. If diesel does not reach the villages,
the industries and the farmers won't be able to function.
If any problem is faced anywhere in this regard, we are
prepared to address it. However, if the request is
forwarded in writing, the Government will definitely look
into the matter.

[English]

SHR!I RAMESH CHENNITHALA: It is a known fact
that certain petrol pumps and gas agencies are run by
the benami persons. | would like to know from the hon.
Minister whether the Government will conduct an inquiry
about these benami outlets and gas agencies, and
whether the Government will be pleased to allot these
agencies properly to the educated youths in our country.
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SHRI RAM NAIK: To have any benami petrol pump
or gas agency is a crime. If the Members have some
such information, | will be too happy to have it inquired.

SHRI SONTOSH MOHAN DEV: What are your
Inspectors doing?

SHRI RAM NAIK: | am replying. | would request the
Members to give that information, so that | can act and
work effectively. There is a continuous process. There is
a Vigilance Department working in the Petroleum Ministry
already. We always try to do it. But | will be more careful
to ensure that such benami outlets do not work. If we
find them, we will give them to proper persons among
whom unemployed youths will also be a part.

[Translation]

SHRI RAJESH PILOT: Mr. Speaker, Sir, Hon'ble
Minister might recall that the Government had made an
announcement after Kargil war that the physically
handicapped persons would also be covered under this
scheme. | believe that there is a separate Department of
Directorate of Resettlement in Army Headquarter. All such
cases should directly be referred to them. If the family
members of 400 martyrs or 500 servicemen disabled in
action are to be benefited, the Directorate could be asked
to allot 800 agencies to the concerned persons 8o that
the benefits are passed on to the families directly and
smoothly. Besides the Department will find it more
convenient to deal with the Army Headquarter rather than
taking up each case individually. Secondly, it is brought
to the notice of Hon'ble Minister that data provided
regarding 50% outlets in the villages is inaccurate. The
nearest outlets are located at a distance of 15-20
kilometres in some villages. | would like to know from
the Government as to whether it would introduce such a
policy under which an outlet agency is given on co-
operative basis or to Panchayati Raj body or to the
farmers in each Block Headquarter in rural areas and
not on general basis. This will be of immense help to
the farmers. Would the Government consider it?

SHRI RAM NAIK: Mr. Speaker, Sir, | would definitely
examine the suggestion made with regard to Part-B as
to who should be given the agency. So far as the issue
of giving agencies to the Defence personnel disabled in
Kargil war is concemed, we are not dealing with it
separately. Agencies are being given to all such persons
whose cases have been recommended by the
Establishment. So that is the nodal agency. They examine
the case from all angles and determine the suitability
and the merits and then again all the people do not
necessarily want to have a petrol pump or gas agency
for their resettlement. Various other facilities are algo
available for them, which they. might have applied for.
Right now, the agencies are being given to the people
whose cases have been recommended by the
establishment of Ministry of Defence.
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[English]

SHRI RAJESH PILOT: Is it the policy of the
Government to give it to all those people who have died
and are handicapped?

SHRI RAM NAIK: | am saying that we will accept
whatever recommendations are coming from them.

SHRI RAJESH PILOT: From Army Headquarters?

\

WRITTEN ANSWERS TO QUESTIONS
Prison Reforms

*305. SHRI R.L. BHATIA:
SHRI P.S. GADHAV!I:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government propose to introduce
comprehensive prison reforms and revise the Indian
Prisons Act, 1894;

(b) if so, the details thereof, indicating the time-frame
. Iaic,! for the purpose; and

" (c) it not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI LK.
ADVANI): (a) to (c) 'Prisons’ is a State subject as per
Entry 4 of List ll-State List of the Seventh Schedule to
the Constitution of India. It is essentially for the State

-».Governments to carry out such amendments in the Prison
Act as they consider necessary. However, in line with
contemporary thinking in penology, the Central
Government has prepared a draft of the Model Prisons
(Management) Bill, which has been circulated to the State
Governments for their views. Further, the Central
Government has been providing financial assistance to
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the State Governments for improving their prison
infrastructure. ’

[Translation]
Production of Crude Ol

“306. SHRI SURESH CHANDEL:
SHRIMATI GEETA MUKHERJEE:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the targets set for the production of crude oil in
respect of each of the oil producing states during the
last three years, and the actual production thereof
achieved by them year-wise;

(b) whether there has been a shortfall in the
production of crude oil during the said period;

(c) if so, the reasons therefor;

(d) the value and quantum of crude oil imported
during the last three years, year-wise;

(e) the details of countries from which the imports
were made;

(f) the comparative figures in relation to on-shore
and off-shore production of the crude oil; and

(g) the targets fixed for the production of crude oil in
the country for the Ninth Five Year Plan year-wise and
steps taken in this direction?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) to (g):

1. The targets and production of crude oil during the
year 1996-97 to 1999-2000 (April-November, 1999) and
Plan targets for the last two years of Ninth Plan are as
under.-—

Crude Oil Production

(Fig. in MMT)
Achievement
lan Targets Onshore Offshore Total

Yoar Plan Terg Production Production . Production
1996-97 38.09 11.41 21.49 32.90
1997-98 34.42 11.52 22.33 33.85
1998-99 35.69 11.47 21.25 32.72
1999-2000 36.55 7.51° 14.11* 21.62*
2000-2001 37.18 - - _
2001-2002 36.98 - — _

‘April to November, 1999
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2. The reasons for shortfall in production are:—

(i) Oil fields are entering the natural declining
phase.

(i) Reduction in anticipated production from Mumbai
High, Neelam and Gandhar oil fields due to
large number of wells flowing with High Gas
Oil Ratio and with increasing water cut.

(i) Constraints in operating conditions in the North-
Easten region.

(iv) Shortage of power in the Eastern and Westemn
region of the country affecting the operation of
the artificial lift system.

3. The steps taken to increase the production are:—

(i) Optimizing production from existing fields through
better reservoir management, 3-D seismic
surveys, infill drilling, pressure maintenance,
installation/optimisation of artificial lift system and
use of advanced and cost effective technologies.

() Faster development of newly discovered
oilfields.

(i) Finding new hydrocarbon reserves through
intensified exploration activities such as—

(a) Exploration at greater depths in existing
fields.

(b) Extending exploration activities to deep
waters and frontier areas.

(c) Increased private participation in exploration
and production activities.

4. The quantum and value of crude oil imported
during the year 1996-97 to 1998-99 was as under.—

Year Quantity (MMT) Value (in Rs. crore)
1996-97 33.906 18538
1997-98 34.494 15897
1998-99 39.808° 14876*
*Provisional

5. The crude oil was imported from Nigeria, Egypt,
Kuwait, Saudi Arabia, Iraq, Iran, Malaysia, Pakistan,
Angola, Qatar and UAE during the above period.
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[English]
Extradition of Dawood Ibrahim

*307. SHR! KIRIT SOMAIYA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Mafia Don Dawood Ibrahim is
prepared to surrender to the Indian Police;

(b) if so, whether the Union Government have taken
steps to arrest him after the signing of the extradition
treaty between India and the UAE; and

(c) if so, the details thereof in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) As per available information. Dawood
Ibrahim had conveyed to the Government his willingness
to surrender if Government accepted certain conditions
of his. Government rejected this proposal of conditional
surrender.

(b) and (c) The Extradition Treaty between india and
UAE was signed at New Delhi on 25.10.1999. The Treaty
will come into force after exchange of instruments of
ratification by the two contracting States. India has already
ratified the Treaty. Instruments of ratification will be
exchanged after the UAE Govemment completes the
process of ratification.

Concerted efforts have been made for the arrest fo
Dawood Ibrahim ever since the bomb blasts took place
in Mumbai in March 1993. These include:—

(i) He has been got declared Proclaimed Offender
by the Designated Court, Mumbai ws 8(3) of
TADA (P) Act. 1987, r/w Section 82 of Cr. P.C.

(i) Red Comer Notice has been got issued against
him from Interpol Secretariat General (IPSG),
Lyons;

(i) His known properties have been got attached
by the Designated Court, Mumbai.

Teledenaity

“308. SHRI RAJIV PRATAP RUDY: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) whether India has the lowest Teledensity in the
World; .

(b) it 80, whether the Govemment propose to improve

the Teledensity in the country with special emphasis on
the rural areas;
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(c) if so, the steps taken/proposed to be taken by
the Government in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS (SHRI RAM
VILAS PASWAN): (a) to (d) The telephone density of
India is not the lowest in the World. The World average
of teledensity is 14.26 and the average of low income
countries is 1.64 and the teledensity in India is 2.4.
However, the Government is continuing to improve the
teledensity in the country by making telephone available
on demand progressively by 31st March, 2002 and sustain
it thereafter. As per the New Telecom Policy 1999
telephone density of the country is expected to improve
to 7 per 100 persons by the year 2005 and 15 by the
year 2010. In the rural areas the telephone density is
expected to improve from 0.55 per 100 persons at present
to 4 per 100 persons by year 2010. Steps in this regard
include opening of new exchanges, introduction of new
technologies and special emphasis in rural areas and
speedy implementation of New Telecom Policy.

Traffic Handled by Major Ports

*309. SHRI CHADA SURESH REDDY: Will the
Minister of SURFACE TRANSPORT be pleased to
state:

(a) the details of traffic volume handled by the major
ports in the country at present;

(b) the likely traffic growth envisaged by the year
2011; and

(c) the steps taken/proposed to be taken to handie
the entire traffic volume by providing more modemised
ports?

THE MINISTER OF SURFACE TRANSPORT (SHRI
RAJNATH SINGH): (a) The aggregate volume of traffic
handled by Major Ports during the first eight months of
the current financial year was 177.68 million tonnes as
compared to 162.12 million tonnes handled duripg the
corresponding period of the previous year showing an
increase of 9.6%.

(b) The Working Group for the gth Five Year Plan
has estimated port traffic of 424 million tonnes by the
end of 9th Five Year Plan ie. 2001-2002. For long term
projection of port traffic upto the year 2029. a study has
been recently completed by M/s. Rail India 'Techmcal &
Economic Services (P) Ltd. (RITES); according to whfch
the port traffic in the country is likely to be 86§ million
tonnes by the year 2011-12. The repo!'t is still under
discussion with various parties involved in the ports.

AGRAHAYANA 29, 1921 (Saka)

to Questions 34

C -

.

(c) Keeping in view the anticipated growth of port
traffic, port-wise plans are being prepared for expansion
of capacity which would include construction of new
berths, modemisation of ports by replacing the obsolete
equipment by the state-of-the-art equipment and also
acquiring new equipment, increasing productivity by
changing the work culture and management. To create
additional capacity, huge investment will be required and
since it is not possible to fund these investments through
the public sector alone, facilities at the Major Ports have
been thrown open for private sector participation in
identified areas, indicated in the guidelines on Private
Sector Participation in the Ports and steps are afoot to
corporatise major ports in a phased manner.

Amendment in TRAI Act

SHRI C. KUPPUSAMI:
SHRI CHINMAYANAND SWAMI:

*310.

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether the Chairperson of Telecom Regulatory
Authority of India (TRAI) has called for more powers to
remove the existing bottlenecks and improve efficiency in
the telecom sector;

(b) if so, the details thereof;

(c) whether the Union Government propose to amend
the TRAI Act, 1997;

(d) if so, the details thereof and the reasons therefor;

(e) whether the Deputy Chairman of Planning
Commission has also suggested several measures in this
regard;

(f) it so, whether the Government have taken any
final decision in the matter; and

(g) if so, the details thereof and the time by which
necessary bill incorporating the said amendment is likely
to be brought?

THE MINISTER OF COMMUNICATIONS (SHRI RAM
VILAS PASWAN): (a) to (g) The Telecom Regulatory
Authority of india (TRAI) suggested certain amendments
to TRAI Act, 1997 which inter-alia include making it
mandatory for Government to seek TRAl's
recommendations (without making them binding on
Government) in matters relating to introduction of new
service providers, terms & conditions of licence of service
providers and revocation of licences before the
Government exercises its authority in these matters, to
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bring within TRAl's jurisdiction settiement of dispute.
between the Government (in its capacity' as ticensor) and
any licensee.

The Deputy Chairman, Planning Commission has aiso
made suggestions for strengthening of TRAI. The
Government is considering the strengthening of TRAI
through suitable legislative amendments, which is one of
the terms of reference of the Group on Telecom and IT
Convergence recently constituted by the Govemment.

[Translation)
Nexus among Criminals, Bureaucrats and Politiclans

*311. SHRI AJAY SINGH CHAUTALA: Will the
Minister. of HOME AFFAIRS be pleased to state:

(a) whether the Government have conducted/propose
to conduct any study regarding the increasing nexus
amongst the criminals, bureaucrats and politicians;

(b) if so, the details thereof; and
(c) the action taken to eliminate this nexus?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) to (c) A Committee was set up on 9.7.1993
under the Chairmanship of the then Home Secretary to
take stock of available information about the activities of
crime syndicates/mafia organisations which had developed
links with and were being protected by the Govemment
functionaries and political persons. The Committee, which
came to be known subsequently as Vohra Committee,
submitted its report on 5.10.1993. The findings of the
Committee include:

(i) On the basis of the extensive experience gained
by our intelligence, investigative and
enforcement agencies, it is apparent that crime
syndicates and mafia organisations have
established themselves in various parts of the
country,

(i) The various crime syndicates/mafia organisations
have developed significant muscle and money
power and established linkages with
governmental functionaries, political leaders and
others to be able to operate with impunity;

(i) While the intelligence, investigative and
enforcement agencies in their normal course of
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functioning, come across information relating to
the linkages of crime syndicates/matfia
organisations, there is presently no system
under which they can pass on such information
to an identified nodal agency. Sharing of such
information Is presently of an occasional nature
and no evidence is available of the same having
been put to any operational use;

(iv) Even where an agency comes across certain
information about the linkages of crime
syndicates, it has no mandate to immediately
pass it on to other agencies. An agency which
comes across information regarding linkages is
also apprehensive that the sharing of such
information may jeopardise its own functioning
through premature leakage. In sum, the various
agencies presently in the field take care to
essentially focus on their respective charter of
duties, dealing with the infringement of laws
relating to their organisations and consciously
putting aside any information on linkages which
they may come across.

2. In view of the aforementioned conclusions, the
Vohra Committee recommended setting up of a nodal
agency headed by the Union Home Secretary to collect
and collate information/intelligence from various Intelligence
Agencies and to act, through identified organisation(s),
so that the nexus of criminals with the bureaucrats,
businessmen and politicians is broken. Accordingly, a
Nodal Group was set up on 2.8.1995 with Home Secretary
as its Chairman and Secretary (Revenue), Secretary
(R&AW), Director (IB) and Director (CBI) as Members.
The Nodal Group was reconstituted with effect from
5.1.1996 with Cabinet Secretary assuming the charge of
Chairman and with Home Secretary, Secretary (Revenue),
Secretary (R&AW), Director (IB) and Director (CBI) as
Members.

3. Subsequently, in compliance of the directions given
by the Hon'ble Supreme Court, the Nodal Group was
reconstituted in January, 1998 with Home Secretary as
its Chairman and Member (Investigation)-CBDT, Director
General (Revenue Intelligence), Director (Enforcement) and
Director (CBI) as Members. Secretary (Personnel &
Training), Secretary (Revenue), Secretary (R&AW) and
Director (IB) were co-opted in the Nodal Group as Special
Invitees. The Nodal Group meets regularly as directed by
the Supreme Court.
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[English)
Damage to the N'atloml Mighways

*312.  SHRI S.D.N.R. WADIYAR:
SHRI RAJO SINGH:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the damage caused to the National
Highways due to floods, rains and cyclones during this
year, State-wise;

(b) the amount spent on the maintenance of each
National Highway during the said period;

(c) whether all the National Highways have not been
repaired fully; and

(d) if so, the time by which all the National Highways
are likely to be repaired?

THE MINISTER OF SURFACE TRANSPORT (SHRI
RAJNATH SINGH): (a) Damages to national highways
have been reported from all over the country. The
assessment of funds required to restore them as
made by the state Govermments is given in enclosed
Statement-|.

(b) Details of amounts earmarked for maintenance in
the year 1999-2000 in each State is given in enclosed
Statement-Il.

(c) Immediate repairs have been completed. There
is no disruption of traffic on any National Highway at
present.

(d) Damages and repairs of National Highways is a
continuous process and is continuing.

Statement |

Assessment of Flood Damages to NHs as rgponod by
State PWDs for the Year 1999-2000 (Rs. in Lakhs)
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S.No. Name of State/UT Demand
1 2 3

1. Andhra Pradesh 220.00

2. Assam 3500.00

2500.00

3. Bihar

to Questions 38

1 2 3
4. Chandigarh 0.00
5. Delhi 25.00
6. Goa 317.00
7.  Guijarat 150.00
8. Haryana 350.00
9. Himachal Pradesh 5000.00
10. Jammu & Kashmir 50.00
11.  Kamataka 900.00
12.  Kerala 865.00
13. Madhya Pradesh 3160.00
14.  Maharashtra 1000.00
15.  Manipur 150.00
16. Meghalaya 210.00
17.  Mizoram 300.00
18.  Nagaland 350.00
19.  Orissa 2000.00
20. Pondichenry 15.00
21.  Punjab 100.00
22. Rajasthan 100.00
23. Tamil Nadu 900.00
24.  Tripura 0.00
25. Uttar Pradesh 2000.00
26. Waest Bengal 3150.00
Total 27312.00
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Statement Il
Current status of earmarking of Funds under M&R for the year 1989-2000 (Rs. In Lakhs)
Si.  Name of State/U.T. Total Ordinary  Periodical Flood Special Total Special Grand
No. Length  Repairs Renewal damage  Repairs (Normal Maintenance  Total
in Lane Repairs maintenance) programme (Normal &
KMs Special)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 4203 830.00 2100.00 498.26 0.000 3428.26 34578 6886.06
2. Assam 4136 805.00 2030.00 564.44 0.000 3399.44 3170.22 6569.68
3. Bihar 4206 840.00 2410.00 180542 537.220 5592.64 6192.03 11784.67
4. Cha_ndigarh 64 11.00 30.00 0.00 0.00 41.00 51.33 92.33
5. Delhi 116 32.00 80.00 284 0.000 124.84 160.2 285.04
6. Goa 431 85.00 230.00 117.23 43.410 475.64 617.24 1092.88
7. ‘Gujarat 2846 550.00 1460.00 61.86 26.310 2098.17 1792.23 3890.40
8. Haryana 2139 410.00 1090.00 56.84 54860 1611.70 597.02 2206.72
9. Himachal Pradesh 1096 300.00 630.00 642.70 184550 1757.25 1094.22  2851.47
10. Jammu & Kashmir 251 75.00 155.00 60.00 0.000 290.00 0 290.00
11.  Karnataka 3864 785.00 2080.00 685.90 0.000 3550.90 45246 8076.50
12. Kerala 1531 310.00 820.00 1045.01 58.990 2234.00 1610  3844.00
13. Madhya Eradesh 7803 1560.00 3830.00 619.78  129.713 6139.49. 6877.99 12817.48
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1 2 3 4 5 [] 7 8 9 10
14.  Maharashtra 5207 1016.00  2580.00 54.63 0.000 3659.63 343423 7093.86
15.  Manipur 847 230.00 490.00 131.08 0.00 851.08 0 851.08
16.  Meghalaya 888  230.00 480.00 95.89 0.000 805.89 464.24  1270.13
17.  Mizoram 306 90.00 180.00 100.00 0.000 380.00 543.64 923.64
18.  Nagaland 276 80.00 175.00 176.63 0.000 431.63 422.66 854.29
19.  Orissa 3114  630.00 1670.00 1000.00 277.240 3577.24  2396.62 5973.86
20. Pondicherry 106 20.00 52.00 5.00 0.000 77.00 167.1 244.10
21.  Punjab 2637 490.00  1308.00 6.00 0.000  1804.00 448.76  2252.76
22.  Rajasthan 5631 1290.00 2965.00 100.00 0.000 435500 491135 9266.35
23.  Tamil Nadu 4953 69500 256500  349.00 43250 3923.16  5801.07 9724.22
24.  Tripura 202 60.00 125.00 0.00 0.000 185.00 0 185.00
25. Uttar Pradesh 6370 121000 321000 131021 176280 5905.49  4794.62 10700.11
26.  West Bengal 2802 ?30.00 1395.00  1600.00 0.000 3525.00 1410892 493592
27.  NHAI 14194 2567.00 6515.00 0.00 0.000  9082.00 0 9082.00
Total 80214 16000.00 4068500 11089.62 153082 6930544 54740.09 124045.53
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Rehabifitation of Persons affected due to Shelling
by Pak

*313. SHRI AMIR ALAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether some villages in Uri and other sectors
along the Jammu and Kashmir borders and Line of
Control have been evacuated due to heavy and
continuous shelling by the Pakistani soldiers during the
last six months;

(b) if so, the details thereof and the number of
civilians and defence personnel killed in the shelling; and

(c) the Central assistance sought and actually
provided for the rehabilitation of civilians?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVAN!): (a) and (b) No Sir. No village along the LOC
has been evacuated due to heavy and continuance Pak
shelling during the last six months. However, some
tamilies have migrated from some of the a‘fected villages
on their own. As per information made available by the
State Government approximately 3574 families from Kargil,
540 families from Leh and 20,000 families from Jammu
got displaced due to cross border shelling/firing in the
recent Kargil conflict. Also as per information made
available by the State Government 45 persons including
army/BSF personnel were killed during the last six months
in the cross border firing/shelling.

(c) State Government of J&K have sought Rs. 35
crores for providing relief to the displaced persons of
cross border firing/sheliing till May, 2000. The Govemment
of India till date have released Rs. 24.8 crores for the
implementation of the relief package formulated by the
State Government.

Minimum Educational Qualification
for Contesting Elections

*314. SHRI RAMDAS ATHAWALE: Will the Minister
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased
to state:

(a) whether the. Chief Election Commissioner has
emphasised the need for the fixation of minimum
educational qualifications as regards the eligibility
to contest elections to Parliament and Legislative
Assemblies;

(b) if so. whether the Government have conducted
any study referendum in this regard;

(c) if so. the outcome thereof; and
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(d) the other measures taken/proposed to be taken
by the Government in the matter?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) No, Sir.

(b) to (d) Do not arise.
Recognisation of National Waterways

*315. SHRI N. JANARDHANA REDDY:
SHRI KRISHNAMRAJU:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have taken a decision
to recognise some National Waterways in the country;

(b) if so, the details thereof indicating the names
and locations thereof, State-wise;

(c) the steps taken by the Government to recognise
these National Waterways and renovation of canals in
Andhra Pradesh; and

(d) the steps being taken to rebuild buckingham canal
waterway between the Chennai and Vijayawada?

THE MINISTER OF SURFACE TRANSPORT (SHRI
RAJNATH SINGH): (a) and (b) Three wateways have
been declared as National Waterways so far. There are
(i) Allahabad-Haldia (1620 Km.) stretch of Ganga-
Bhagirathi Hooghly river system (National Waterway
No. 1) which flows through the states of Uttar Pradesh,

‘Bihar and West Bengal, (i) Sadiya-Dhubri (891 Km)

stretch of the river Brahmaputra (National Waterway No.
2) which flows through the state of Assam, and (jii) Kollam
to Kottapuram (205 Km.) stretch of West Coast Canal
along with Champakara and Udyogmandal Canal
(National Waterway No. 3) which flows through the state
of Kerala.

(c) and (d) The three declared national waterways
are being developed for shipping and navigation by way
of creation of infrastructural facilities such as provision of
navigational channels, channel marking, Hydrographic
survey, issue of river notices, pilotage, terminals, night
navigational facilities etc. There is no proposal to rebuild
Buckingham Canal Waterway between Chennai and
Vijayawada.

Sexual Abuse of Female Children

“316. SHRI G. PUTTA SWAMY GOWDA: Will the
Minister of HOME AFFAIRS be pleased to state:

1
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(a) whether sexual abuse of female children is on
the increase,

(b) it so, whether there is no comprehensive
legislation to punish the culprits who indulge in this
heinous crime;

(c) it so, whether the Government propose to bring
in a comprehensive legislation in this regard during the
current winter session of Parliament; and

(d) it so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) Available information about the number of
cases of sexual abuse of girls registered during the years
1996-98 does not indicate an increasing trend. Provisional
figures for these years are given below:

Rape of minor  Buying of gils  Selling of girs
(below 16 yrs.) (below 18 yrs.) (below 18 yrs.)

1996 4083 22 6
1997 - 4414 13 9
1998 4059 13 1

(b) to (d) Sections 376 and 376C of the Indian Penal
Code. 1860, inter alia, provide for stringent punishment
for sexual offences involving minor femalefemales. In
addition, Sections 366A, 366B, 372 and 373 prescribe
the punishment for procuration of a minor girl, importation
of a girl from foreign country, buying and selling of minors
for purposes of prostitution, respectively. There is no
proposal at present to bring in a comprehensive legislation
on the subject during the current session of Parilament.
However, the Central Government is presently considering
a proposal to provide death as one of the penalties for
the offence of rape.

Pension to Dependents of Persons Killed by
Terrorists

*317. YOGI ADITYA NATH: Will the Minister of
HOME AFFAIRS be pleased to state

(a) whether the Government propose to give monthly
pension to the dependents widows of the persor?s
kiled in the terrorist attacks in J&K as was given in
Punjab,
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(b) it so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) and (b) No Sir.

(c) The Government of J&K have constituted a
Rehabilitation Council in 1995 for rehabilitation of widows,
orphans, handicapped and old aged persons adversely
affected by militancy. The Council is to have a corpus
fund of Rs. 20 crores income from which is utilised for
implementation of various welfare schemes which include
marriage assistance to widows scholarship to orphan
students old age pension and organisation of rehabilitation
camps for handicapped persons. At present, the corpus
fund has Rs. 8.28 crores which include Rs. 6 crores
from the Government of India. Rs. 1 crore from the Prime
Minister's National Relief Fund. Till date scholarship has
been given to 2519 orphan children marriage assistance
to 50 widows and old age pension given to 596 old age
persons and 24 rehabilitation camps held during which
2726 artificial limbs/appliances were distributed.

Prices of Crude Oii

*318. SHRI A. VENKATESH NAIK:
SHRI PRAKASH YASHWANT AMBEDKAR:

Will the Minister of PETROLEUM AND NATUH{_\L
GAS be pleased to state:

(a) the prices of crude oil in the International market
during each of the last six months;

(b) their impact on the domestic prices of petroleum
products and the oil pool deficit due to the increase in
the international prices of the crude oil;

(c) whether the Government propose to follow policy
of the market price instead of subsidised price in regard
to the petroleum products; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) The average monthly
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published prices as per PLATTs for major marker crude oils viz. Brent & Dubai crudes, for last six months are as under:

‘US dollarbarrel
**Rupees per metric tonne

June '99 July '99 Aug '99 Sep '99 Oct '99 Nov '99

Brent * 15.82 19.03 20.31 22.48 22.01 24.69
- 5132.52 6203.89 6640.89 7366.86 7205.98 8066.48

Dubai * 15.50 17.88 19.48 21.90 21.47 23.11
b 4835.00 5604.46 6124.10 6900.36 6758.43 7259.48

(b) The prices of crude and petroleum products are
interlinked in the international market. These have bearing
on our import bills, product pricing and Oil Pool Account.
Presently, prices of motor spirit (petrol), kerosene (PDS),
domestic LPG and aviation turbine fuel are administered.
The price of diesel is fixed on import parity basis. It was
last revised on 6.10.1999. Prices of other products namely
Naphtha, Fuel Oil, Paraffin Wax, Low Sulphur Heavy Stock
(LSHS) and Bitumen are decontrolled and Oil Companies
fix their prices on market consideration. It is estimated
that the oil pool deficit may be around Rs. 5000 crores
as on 31.3.2000.

(c) and (d) Pursuant to the Govemment decision to
dismantle administered pricing mechanism (APM) in
phases, the process of phased dismantling of APM was
initiated with effect from April 1, 1998. As per the decision
consumer prices of all major petroleum products would
be moved to market prices. The prices of high speed
diesel are being fixed on import parity basis up to ex-
storage point level. The phased programme envisages
that subsidy on domestic LPG and kerosene (PDS), will
be reduced in phases to reach the level of 15% and
33.33% of the import parity price by 2000-2001 and 2001-
2002 respectively. The subsidy is to be transferred to the
fiscal budget on full deregulation w.e.f. 1.4.2002.

Royaity on Crude Oil
*319. SHRI RATILAL KALIDAS VARMA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:
(a) whether the royalty rates on the crude oil and
natural gas are revised at regular intervals in consultation

with the concemed State Governments;

(b) it so. the details in this regard?

(c) whether some State Governments have asked
for the enhancement in royalty rates; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) to (d) Royalty on crude oil
is payable at specified rates fixed by the Central
Government from time to time pursuant to the provisions
of Oil Fields (Regulation and Development) Act (ORDA
— 1948) and the Petroleum and Natural Gas Rules, 1958.
As per provisions of ORDA, 1948, royalty on crude oil
and natural gas can not exceed 20% of the selling price
at well-head. According to the earlier Scheme evolved by
Central Government, in consultation with State
Govermnments, royalty was worked out at 20% of selling
price. Selling price was taken as weighted average cost
of production of crude oil plus 15% return on capital
employed puls cess of Rs. 900/MT (Metric Tonne). The
last formally notified rate of royaity was Rs. 481/MT w.e.f.
1-4-1990. This rate was provisionally revised to Rs. 528/
MT for period 1-4-1993 to 31-3-1996 and has since been
revised provisionally to Rs. 539.80/MT. The Govemment
had further fixed “on account” rate of royalty at Rs. 578/
MT for period 1-4-96 to 31-3-98. Final rates for these
periods, ie. 1993-96 and 1996-98, will be notified on
receipt of audited cost figures from Comptroller and
Auditor General (C&AG) for working out final crude oil
prices.

The above scheme was applicable till 31-3-98. In
the meantime, some of the Oil producing States had
been seeking revision of the existing royalty rate by linking
the royalty amount to international price of crude oil. The
State Governments had atso been requesting for more
frequent revision of royalty amount. In response to these
proposals of State Governments and also the dismantling
of Administered Pricing system, abolition of cost pricing
of crude oil and gradual introduction of International rates
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as the basis for pricing of indigenous crude oil, it became
necessary to evolve a new Scheme of royalty.
Government has initiated requisite steps to evolve this
Scheme which will be done in consultation with all
concerned, including the State Governments, as early as
possible. Pending introduction of the new Scheme, both
State Governments and Central Government, were being
paid royalty provisionally at Rs. 578/MT with effect from
1-4-1998. This provisional rate has since been enhanced
on 1-12-1999 to Rs. 750/MT or 20% of well-head value
of crude oil, whichever is lower, with effect from June,
1999 onwards.

Complaints against Irregularities in NHRC

*320. SHRI JAGADAMBI PRASAD YADAV: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the number of complaints received by the
Government with regard to irregularities emerging at the
headquarters of the National Human Rights Commission
during the current year,

(b) the action taken thereon and the outcome thereof;
and

(c) the steps to be taken to bring faimess the
administration and functioning of the Commission?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) to (c) Two complaints have been received
in this regard. On enquiry, no substance was found in
one of the complaints. In the second case a report has
been received from the National Human Rights
Commission and the matter is under examination. The
National Human Rights Commission is an autonomous
body, which has adopted the rules and regulations of the
Central Government in respect of its administration and
functioning. In addition, the officers and staff of the NHRC
are governed by the Central Civil Services (Conduct)
Rules, 1964.

Allotment of Chambers to Advocates

2944, SHRI RAJAIAH MALYALA: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to

state:

the lawyers who have been allot!ed
d, New Delhi during
f their respective
fee for the

(a) the number of
new chambers at Bhagwan Das Roa
1998 and 1999 alongwith area ©
chambers and average standard licence
purpose;

f standard licence fee that works

b) the amount O .
oo er month considering the cost of

out per square feet p
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the construction and land at the time of allotment ¢
these chambers;

(c) the reasons for not realising the standard licenc
fee from the allottees;

(d) the total loss of revenue per annum being cause«
to the exchequer on this count; and

(e) the steps taken/proposed to be taken to recove
the aforesaid loss from the aliottees?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) 141 new
chambers have been allotted to 145 Advocates (¢
chambers jointly) out of whom 13 are Senior Advocates
104 Advocates-on-Record and 28 Non Advocates-on
Record.

The area of the allotted chambers is as follows:

No. of Chambers Area in 8q. mtr.

5 9.27
2 10.76
6 10.79
5 10.99
4 11.64
6 11.67
65 1.7
40 12.11
4 13.18
3 19.34
1 22.50
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The licence fee for the said chambers has been
fixed provisionally as under:

No. of Chambers Licence fee per month

(provisionally)
132 Rs. 2000/- each
5 Rs. 1600/- each
4 Rs. 3500/- each

(b) The licence fee for the chambers has been fixed
provisionally and the standard licence fee has not yet
been fixed.

(c) to (e) do not arise at this stage.
[Translation]
Sewri-Nhava Project

2945. SHRI RAMSHETH THAKUR:
SHRI VILAS MUTTEMWAR:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the G'ovemment propose to construct a
sea bridge namely. Sewri-Nhava in Mumbai;

(b) if so, the details thereof, and

(c) the time by which this bridge is likely to be
completed and the amount of expenditure likely to be
incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) to (c) Central Government have no such proposal.
However, it is learnt that the Government of Maharashtra
have plans to construct a 25 kms long sea bridge to link
Sewri & Nhava at an estimated cost of Rs. 6600 crores.

[English]
Use of LPG Coupons Supplied to MPs

2946. SHRI SUNIL KHAN: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the gas coupons supplied to the M.Ps
have conditions in regard to distributing the same to those
persons who are already registered for LPG connections;

(b) if so whether the common people who want to
register their names but due to the change in the nearby
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district though the distance is only 1 km. are not entitie
to register their names;

(c) if so, whether the Government propose to remove
this condition and direct LPG dealers to accept LPG
coupons issued by M.Ps even the beneficiary is not
registered with them;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) Yes, Sir.

(b) to (e) To remove difficulties in release of LPG
connections by the Members of Parliament to the residents
of their Constituencies, the Public Sector Oil Companies
have been advised by the Govemment that the LPG
distributors shall make registration of the people from
outside their area of operation for availing such
connections under Member of Parliament quota as per
the following guidelines:

(/) Any person from a MPs Constituency, urban or
rural area, desirous of getting gas coupon from
MP's quota can get registered with any LPG
distributor in the District in which the
Constituency of the MP falis.

(li) Any person can also register and avail of LPG
connection from a distributor located in the
neighbouring Constituency of the MP even
though in a different district so long as the
person resides in the constituency of the MP
who issues the coupon to him.

[Translation]
Damage to Steamer and Jetty

2947. SHRI CHANDRESH PATEL: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether a foreign steamer ‘Vintake' carrying coal
had collided with ‘Sayajipeer Jetty' at Okha Port in
Jamnagar district of Gujarat on May 25, 1999 resulting
into the extensive damage to the steamer and jetty;

(b) if so, the details thereof;
(c) the extent of damage caused to each one of

them and the measures taken to compensate the damage
and for getting the jetty repaired;
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(d) whether the local officers of G.M.B. are not paying
due attention towards the development of this port and
for providing necessary facilities there;

(e) it so, the details in this regard;
(f) the action taken in the matter; and

(g) the steps taken or proposed to be taken for the
development of this port?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) to (c) As required under part XIl (Investigations &
Inquides) of the Merchant Shipping Act, 1958, the
Directorate General of Shipping has not received any
information on the ~subject casualty either from the Port
Officer, Okha or from the Gujarat Maritime Board.

(d) to (g) The Central Government is primarily
responsible for matters relating to the Major Ports in the
country. Matters relating to Minor Ports are under the
jurisdiction of the concerned state governments.

As Okha port is a minor port, its development is the
responsibility of the state government.

[English]

Creation of Autonomous Districts on the Southern
Bank of Brahmputra

2948. SHRI SANSUMA KHUNGGUR BWISWMUTHIARY:
Will the Minister of HOME AFFAIRS be pieased to
state:

(a) whether the Government propose to create
autonomous districts on the southern bank of river
Brahmputra comprising tribal dominated areas of present
Goalpara district and the southem part of present Kamrup
district and also the present Morigaon tribal dominated
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areas of Nowgoan so as to provide political right of self-
governance to the tribal people of the plains living in the
aforesaid district and in Karbi Anglong and North Cachar
hills;

(b) If so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) No, Sir.

(b) Does not arise.

(c) As no such proposal has been received from the
Govemment of Assam, matter has not been considered.

- investment Plans of Mathura Refinery

2949. SHRI SURESH RAMRAO JADHAV: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether Mathura Refinery has chalked out an
investment plan for improving the quality of its products
through the introduction of a new system as well as
modemisation of the existing machinery;

(b) if so, the details thereof;

(c) the steps taken by the refinery to bring down the
sulphur content of the entire quality of diesel; and

(d) the time by which the modemisation plan is likely
to take off?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a), (b) and (d) Following investment
plans have been undertaken by IOCL at Mathura Refinery
for improving quality of products and modemisation of its
existing facillty.

Name of the Project Purpose Approved Present status &

Cost Time Schedule
(Rs. Crore)

1 2 3 ) 4

(i) Continuous To produce lead 545 Commissioned in

Catalytic free motor May, 1999

Reformer Unit. spirit

(i) Diesel hydro- To reduce the 307 Commissioned in

desulphurisation sulphur content August, 1999.

Unit, in high speed

diesel to 0.25%
wt (max)
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1 2 3 4
(ili) Additional To reduce the 838* project is
Diesel Hydro- sulphur content scheduled to be
desulphurisation in high speed commissioned in
Facilities diesel to 0.05% 33 months from
wt (max) the date of
approval.
(iv) Facilities To improve MS 398° Project is
for MS quality in line scheduled to be
quality with Euro commissioned in
improvement. emission norms 27 months from
as a pro-active the date of
measure. approval.

*(Estimated cost as per feasibility report).

(c) Mathura Refinery has set up elaborate facilities,
viz, Diesel Hydro desulphurisation project including
Hydrogen Generation Unit & Suiphur Recovery unit, to
bring down the Suiphur content of High Speed Dieeel to
0.25% wt (max) at an approved cost of Rs. 307 crores.
The project has already been completed and
commissioned in Aug., 1999 and entire HSD supplied
ex-Mathura Refinery is having 0.25% wt (max) Sulphur
content since September, 1999.

Communications Network

2950. SHRI HANNAN MOLLAH: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Government have received proposal
from Government of West Bengal to provide a state-wise
additional communication network using V-sat, Wireless
telephony and optical fibre cable;

(b) if so, the details thereof, and

(c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
Sir.

(b) State-wise communication network using V-SATs,
wireless telephony and optical fibre cable to cover all the
District Headquarters and major Municipalities to facilitate
provision of voice, data & intemet access between the
State Capital and Districts to begin with.

(c) Department of Telecom Services (DTS) has the
network capability available to provide the desired leased
connectivity to West Bengal Government at TRAI
prescribed tariffs and wherever not available the
connectivity can be made available on standard Rent and
Guarantee (R&C) terms. Therefore, State Govemment can
utiiize the infrastructure of DTS for the said purpose.

Watlting List for Telephone Connections in
West Bengal

2951. SHRIMATI MINATI SEN: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the number of persons on the waiting list for the

new telephone connections in West Bengal particularly in
Jalpaiguri, district-wise;

(b) the number of telephones allotted during the last

three years till date in the State and in the said district,

district-wise; and

(c) the steps taken by the Government to clear the
waiting list in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The
number of persons on the waiting list for the new
telephones connections in Jalpaiguri is 4231 as on
1.12.99. District-wise details of-the number of persons on
the waiting list for the new telephone connections in West
Bengal is as per statement enclosed.
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(b).The number of telephones allotted during the last
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three year¢ till date in Jalpaiguri is as under:

to Questions

District-wise details of the number of telephones
allotted during the last three years till date in the State

is as per Annexure.

1997-98 3797 _ (c) West Bengal Telecom Circle (i ing Sikkim)
has provided 40,290 new telephone co ons
1998-99 4094 30.11.99 against the target of 2,31,000 during 1999-. .
About 1,90,700 new telephone connections are likely to
be provided upto March, 2000 to clear the waiting list
1999-2000 1191 progressively.
(upto 12.12.99) )
At present, there is no waiting list in Calcutta for
new telephone connections as on 30.11.89.
Statement
State West Bengal Number of
Si.No. Revenue Persons in Telephones Telephones Telephones
District Waiting List Allotted Aliotted Allotted
As on During During During
1.12.99 1997-98 1998-99 1989-2000
(Upto 12.12.99)
1 2 3 4 5 6
1. Bankura 2120 2729 3008 624
2. Birbhum 4892 4999 2096 1901
3. Burdwan 12520 20957 23287 8357
A, Coochbehar 3017 2374 2338 2986
5. Dakshin Dinajpur 1100 2003 2791 600
6. Darjeelling 3157 7958 8950 3288
7. Hooghly 7470 4832 6743 1000
8, Howrah 5792 1202 1280 1000
4231 3797 4094 1191

9. Jalpaiguri
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1 2 3 4 5 (]
10. Malda 221, 5299 5841 1413
1. Midnapore 10631 7781 9588 5457
12, Murshidabad 8087 4248 5303 2743
13. Nadia 7080 4T 8129 2839
14, Purulia 1566 1369 7557 791
15. Uttar Dinajpur 2114 2489 4879 969
16. 24 Parganas (N) 6378 4874 3388 3155
17. 24 Parganas (S) 2582 1992 2410 2000
Sub-Total 84958 83674 101682 40414
18. Calcutta 0 151588 180320 79093
(upto 30.11.99)
[Translation] Forests had made tentative allocation of Rs. 40.00 lakhs

Schemes for the Development and Conservation of
Sanctuaries In Bihar

2952. SHRI RAJO SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Bihar Government have submitted
any schemes for the development and conservation of
the sanctuaries, National Park; and

(b) if so, the details of the sanctioned schemes out
ot them alongwith the schemes yet to be sanctioned,
also indicating the costs thereof and the contribution of
Union Government therein?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) and (b) The Ministry of Environment and

to Bihar Govemment under the scheme ‘Development of
National Parks and Sanctuaries’. Against this state
Government has submitted proposals for providing
assistance of Rs. 91.628 lakhs. Ministry has released an
amount of Rs. 18.30 lakhs for Udaipur and Daima
Sanctuaries. Beside this, an amount of Rs. 15.60 lakhs
has been revalidated for Hazaribagh and Gautam Budha
Sanctuaries.

[English]
Ongoing Work on NH-17

2953. SHRI G.M. BANATWALLA: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) the number and detalls of works ongoing on the
NH-17 in Kerala;
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(b) the financial allocations made for these works;

(c) whether the Government would consider to
increase the present financial allocations to accelerate
completion of these works; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) There are 25 on-going works on the NH-17 in Kerala
consisting of eight land acquisition, three bridges, one
bypass and thirteen other improvement works.

(b) The allocation for all the National Highway works
in Kerala during the current year is Rs. 65 crores which
includes provision for all the on-going works on NH-17.

(c) Yes, Sir.

(d) The actual increase in allocation will depend upon
the approval of Supplementary Demands by Parliament.

Anti-insurgency Operation

2954. SHRI N.R.K. REDDY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government have cleared a

proposal for sustained operation against the banned ULFA,
both in Assam and Bhutan;

(b) it so, the details thereof; and

(c) the other intensified anti-insurgency operations
proposed to be undertaken in Jammu and Kashmir and
the North-East?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) and (b) No Sir.
The Government of India have made several appeals to
ULFA militants to give up arms and to come forward for
unconditional talks to settle the issue through dialogue.
The ULFA is insisting on conditions which are
unacceptable to the Govemment of Iindia. The Govemment
of India continues to take necessary measures to
neutralise ULFA, both in Assam and Bhutan and is in
constant touch with the Govemment of Bhutan wnh .a
view to flush out the ULFA militants operating from within
Bhutan.

(c) The Government has adopted a multi pronged
approach which includes, inter alia, strengthening border

management, neutralising plans of the militants by pro-
active action against them in the hinterland, gearing up

intelligence machinery, greater functional integration
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through an institutional framework of Operation Groups
and intelligence Groups of the Unified Headquarter at all
levels, improved technology, weapons and equipments for
security forces etc. Steps have also been taken afresh to
flush out militants, check Infiltration and curb militant
activities including closer vigil on'the border, by intensive
patrolling and extensive search operations.

Double Laning of NH-44

2955. SHRI SAMAR CHOUDHURY: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether there is any proposal to double lane the
existing National highway No. 44 between Agartala and
Charibari in Tripura;

(b) if so, the details thereof; and

(c) the time-frame envisaged for the completion of
the said work?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) to (c) Length of National Highway-44 in Tripura is
198 Km, out of which 28 km. is already double lane. As
per the extent policy, all National Highways are to be
widened to double lane subject to intensity of traffic,
condition of Road, Inter-se priority on all India basis, and
availability of funds. However, due to paucity of funds,
no time limit can be prescribed for double laning entire
stretch of National Highway-44 in Tripura.

Proposais from Maharashtra Government

2956. SHRI NAMDEO HARBAJI DIWATHE: Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether the Government of Maharashtra have
submitted number of proposals to the Goverment during
the current year;

(b) it so, the details thereof and action taken in this
regard;

(c) details of progress made on the ongoing projects
in terms of physical and financial targets set and achieved
for the past three years, year-wise as well as including
the current year;

(d) details of action taken/proposed to be taken on
the pending proposals, proposal-wise; and

(e) the reasons for delay in taking decision in regard
to them?
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THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir.

(b), (d) and (e) 100 proposals amounting to nearly
Rs. 112 crore have been received so far in 1998-2000
out of which 42 proposals costing Rs. 41.51 crore have
been sanctioned, 13 proposals amounting to Rs. 26.3
crore have been referred back/retumned to State PWD.
The remaining are under examination. As such there is
no delay.

(c) The physical targets and achievement for
completion of projects and financial allocation were as
follows:

Year No. of works Allocation

completed NH (O)

Target Achievement  Rs. crore
1996-97 92 43 19.0
1997-98 ] 45 29.0
1998-99 119 61 48.1
1999-2000 121 —_ 49.0

Besides there is one World Bank project of four laning
on NH 8 from Km. 439/0 to 497/0 to be completed in
March 2001 for which allocation_has been Rs. 0.2 crore,
Rs. 43.5 crore, Rs. 60.0 crore and Rs. 60.0 crore
respectively in the above four years.

~ Financial targets in the last three years were
met.

Accident Cases in Lok Adalats

2957. SHRI K. YERRANNAIDU: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:

(a) the number of cases of accident claims settied in
Rajasthan through the Lok Adalats during the last five
years; and

(b) the number of such cases still not disposed
of inspite of mutual consent given for the same in
writing?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) The requisite
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information as provided by the Rajasthan State Legal
Services Authority is as under:

Financial Year Number of MACT Cases Settled
through Lok Adalat

1994-95 3,049

1995-96 3,553

1996-97 4,159

1997-98 3,551

1998-99 3,813

(b) The information is being collected from the
concemed District Legal Services Authorities and will be
laid on the Table of the House.

Elephant Popuistion

2958. SHRI G.S. BASAVARAJ: Will the Minister of
ENVIRONMENT AND FORESTS be pleasad to state:

(a) whether the attention of the Govemment has been
drawn to the news-item captioned “Are elephants safe in
their own confines® appearing in the ‘Hindustan Times’
dated October 2, 1999;

(b) if so, the details in this regard alongwith reasons
regarding the happenings; and

(c) the stringent measures taken by the Govemment
to save the elephants?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABULAL
MARANDI): (a) and (b) Yes, Sir. it is a fact that speeding
traing passing though the elephant corridors have killed
elephants in North-East, Bihar and Uttar Pradesh during
the current year. Death of 2 elephants by electrocution
has been reported from Palamau, Bihar. In the first case
death was accidental but in the second case the death
was due to man-animal conflict, where live wires were
laid on the agricultural fields. It is a matter of growing
concem that the elephant habitats and corridors are
getting degraded and fragmented, resulting in elephants
causing depredation to life and property.

(c) The important measures takorr by Govemment of
India are (i) launching of Project Elephant in which
restoration of habitat and corridor are the most important
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items of work. This is a 100 percent Centrally Sponsored
Scheme. Bihar Mas not been able to utilise the funds
sanctioned under the project. Statement showing the funds
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released to Bihar under central assistance and utilization
during the last three years is as under:

1997-1998 1998-1999 1999-2000
Released Utilised Released Utilised Released Utilised
No Demand — Rs. 40.00 lakh Nil Revalidated
Rs. 40.00 lakh

(i) The Ministry has also requested the Railway
Ministry to consider speed regulation of trains, passing
through elephant habitats and corridors.

Control of Pollution

2959. SHRI P.D. ELANGOVAN: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the existing mechanism to check and control the
ever increasing levels of air, land and noise pollution in
the country;

(b) whether the ongoing and proposed World Bank
Aided Projects like the (IPCP) Industrial Pollution Control
Project and Industrial Pollution Prevention Project (IPPP)

. have any positive impact on the control of pollution in
India;

(c) it so, the facts in this regard;

(d) whether the IPCP started from 1991 have reached
its desired objective at the end of the project in the year
1999; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABULAL
MARANDI): (a) The existing mechanism includes a policy
framework for preventing and controlling pollution,
legislation, regulatory authorities including the Central and

_State Poliution Control Boards and fiscal incentives.

(b) to (e) The World Bank aided Industrial Pollution
Control Project (IPCP) started in 1991 and concluded in
March, 1999. This has resulted in promoting cost effective
poliution abatement from industrial sources, begides
strengthening four State Pollution Control Boards, namely,
-Gujarat, Maharashtra, Tamil Nadu and Uttar Pradesh. The
project has also extended financial assistance to the
establishment of common effluent treatment plants in

various small-scale industrial sectors and adoption of
cleaner technologies for pollution prevention and control.
The Industrial Pollution Prevention Project envisages the
strengthening fo the State Pollution Control Boards of
Andhra Pradesh, Madhya Pradesh, Karnataka and
Rajasthan as also extending financial assistance to small
scale industrial units similar to the Industrial Polution
Control Project. This project will be in operation till 2002.

[Translation]
Problem of Slit in Balharea

2960. SHRI MAHESHWAR SINGH: Will the Minister
of POWER be pleased to state:

(a) whether the public representatives from Himachal
Pradesh have been drawing attention of the Chairman of
Bhakra Beas Management Board, other officers and the
Ministry towards the silt problem in Balharea of district
Mandi in Himachal Pradesh;

(b) if so, the details thereof; and

(c) the step taken/proposed to be taken by the
Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir,
the public representatives in Himachal Pradesh from time
to time have brought to the notice of authorities concemed
the problems in Balharea, on account of dredging of the
siit from Balancing Reservoir of Beas Sutlej Project at
Sundemagar, District Mandi, Himachal Pradesh.

(b) and (c) The Bhakra Beas Management Board
(BBMB) have been responsive in mitigating hardships
faced by the people of Balharea of district Mandi,
Himachal Pradesh. A statement showing the details of
the demands raised from time to time and steps taken

by the BBMB, is enclosed. ‘
/
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Statement

Details of demands raised from time to time by public reprasentatives
and the action taken/proposed to be taken by BBMR

Demands raised Action taken/proposed to be taken by BBMB

Compensation for ‘Dried-up BBMB has paid Rs. 65 lakhs to Himachal

Sources’ in Balh Valley due Pradesh Govermnment as final setttement for

to the construction of BSL drinking water and irrigation schemes.

Project.

Compensation for damaged An approx. amount of Rs. 2 lakhs is being

Crops paid annually by BBMB as compensation to
the farmers since 1987.

Provision of steel-foot As many as 20 steel foot bridges have

bridges at various places been installed so far by BBMB. Besides,

for the benefit of villagers the following permanent bridges were

residing on both sides of constructed including channelisation

Suketi Khad works

(i) 3 Nos. foot bridges across Baggi Khud for the
pedestrians to cross over.

(i) 8 Nos. tractor bridges.

Drawal of irrigation water BBMB has agreed to provide to the HP

for irrigation & drinking Government, the following:

purposes from the Water () 20 cusecs of water from Balh Valley
Conductor System of BSL Imigation Project free of cost from

Project. Sundemagar Hydel Channel of BSL Project.

(i) BBMB has also conceded the demand of 14.75 cusecs
of irrigation water (including 7.45 cusecs of irrigation
water already being released from Sundemagar Hydel
Channel) for the area on left side of Suketi Khad.

(i) 2 cusecs of water for water supply scheme namely
WSS Pung-Thathar from Balancing Reservoir.

Environmental issues After great deal of interaction with people representatives
vis-a-vis silt disposal by and' various authorities, BBMB awarded a study. on
project authorities. Environmental Impact Assessment due to silt problem and

to suggest Environmental Management plan, if any, to national
Environmental Engineering Institute (NEERI), Nagpur at a
cost of Rs. 26 lakhs. Draft report received in November,
1999 has been circulated by BBMB to all concemed for
comments/objections, if any, to engble NEERI to finalise the
report for consideration and implementation by BBMB.




69 Wnitten Answers

Utiiity of National Highways Development Project

2861. SHRI MOHAN RAWALE: Wil the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether inspite of all the tall claims not a single
express route of International standard has come up in
India so far;

(b) if so, whether the Government propose to take
any concrete steps for taking the country on the path of
economic progress speedily; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir. However, no tall claims have been made.

(b) Yes, Sir.

(c) The National Highway Development Programme
(NHDP) comprising of upgradation of national highways
along Golden Quadrilateral connecting the four Metros,
the North-South and East-West corridors from Srinagar
to Kanyakumari and Siichar to Porbandar respectively and
Salem-Cochin section of NH-47 will be implemented in
the next ten yers at an estimated cost of Rs. 54000
crores (at current prices). This upgradation programme
will significantly contribute towards economic development
of our nation.

[English]

Special Courts for Violation of Human Rights
Cases

2962. DR. V. SAROJA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is proposed to set up special courts to
deal with the violation of human rights cases;

(b) i so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) The Protection of Human Rights Act, 1993 has an
enabling provision for the State Governments to spgcity
for each district, a court of session to be a' human rights
coun, to try offences arising out of violation of human
rights. As per the information available, such ‘co.urles have
been notified in Andhra Pradesh, Assam, Sikkim, Tamil
Nadu and Uttar Pradesh.
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Cut in Production of Crude by OPEC

2963. DR. RAGHUVANSH RASAD SINGH: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether as a result of oil and Petroleum Exporting
Countries cutting down production of crude, the prices
have shot up;

(b) it so, the details in this regard;

(c) the total expected foreign exchange outgo on
import of crude in next three years; and

(d) the steps taken by the Government to support
non-motorized transport sector and other activities fike
tilling of agriculture fields etc. with the use of DAP?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) and (b) Yes, Sir. With effect from
April '99 OPEC have imposed the production cuts as a
result of which the crude oil prices have risen sharply
resuiting in consequent rise in product prices.

(c) The expected foreign exchange outgo on import
of crude oil in the next three years would depend on the
consumption, indigenous production and prices of
petroleum products and crude oil in the intemational
market.

(d) The information is being collected and will be
laid on the Table of the House.

Petrol Pumps in Rajasthan

2964. SHRI DAUD AHMAD: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of petrol pumps (Jubilee R.O.)
sanctioned for Rajasthan during the last three years, year-
wise;

(b) whether complaints have been received in the
allotment of petrol pumps and purchase of land for
construction of jubilee R.O.;

(c) if so, details of investigations carried out in this
regard, company-wise;

(d) whether the CBI after conducting enquiries in the
allotment of Sirohi, Rajasthan Petrol Pump Allotment case
have made recommendations of disciplinary action against
number of officers of indian Oil Corporation;
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(e) if so, the detalls.thereof; and

(f) the steps taken/proposed to be taken by the
Government to prevent recurrence of such malpractices?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) 7 Jubilee ROs have been sanctioned
in Rajasthan during last three years.

(b) and (c) A complaint was received alleging various
irregularities including in purchase of land for one Jubilee
RO in Rajasthan. The concemed O Company constituted
a Committee to investigate the complaint. The Committee
in its report has confirmed that the purchase of land was
approved by the Selection Committee and in view of this
the Committee felt that allegations made were baseless.

(d) to (f) CBI have registered a preliminary inquiry
against two officers of Indian Oil Corporation Limited
(I0C). Outcome of the CBI inquiry has not been received
by 10C.

LPG Agencies in Manipw

2965. SHRI HOLKHOMANG HAOKIP: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
.to state:

(a) the details of LPG agencies functioning at present
in the State of Manipur and other States of North-East
Region;

(b) whether the Government have any proposal to
open more LPG agencies in Manipur to meet the demand
" of the public in near future;

(c) it so, the time by which new agencies are likely
to be set up; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) As on 1.4.1999 a total of 252 LPG
distributorships were functioning in the seven North
Eastern States including 18 in Manipur.

(b) to (d) In addition to the locations pending from
the previous Marketing Plans, 15 LPG distributorships
have been incuded in the Marketing Plan 1996-98 for
Manipur. As per the existing policy, dealerships/
distributorships included in the Marketing Plan are
advertised for selection through Dealer Selection Boards.
It generally takes 1-2 years for commissioning of
dealerships/distributorship from the date of issue of
advertisement.
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Personal Use of Official Vehicies

2966. SHRI DAHYABHAI VALLABHBHAI PATEL: Wil
the Minister of HOME AFFAIRS be pleased to state:

(a) whether instances of misuse of the official vehicles
by the Delhi Police Officers have come to the notice of
the Govemment;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(¢) There have been some isolated cases in which
individual police officials are alleged to have misused
official vehicles. These cases are at various stages of
investigation. The officials found guilty are Kable to punitive
action as per law.

Incorporation of Sikkim as a Telecom District

2967. SHRI BHIM DAHAL: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Union Government have received
any request from Government of Sikkim for incorporation
of Sikkim as a telecom district from West Bengal Circle
to the North East;

(b) it so, the details thereof, and

(c) the action taken by the Government in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b)
Yes, Sir. Chief Minister of Sikkim has requested to annex
Sikkim Telecom District with Assam or North East Telecom
Circle to enable Sikkim to avail of the benefit/incentives
associated with the other states of North East.

(c) The State of Sikkim Is geographically isolated
from Assam and North East Telecom Circle, whereas the
road communications, as well as the Telecommunication
links are through Darjeeling District of West Bengal.
Inclusion of Sikkim Telecom District with the North East
or Assam Is administratively inconvenience In so far as
the management of man and materials are concemed.
As far as the benefits/incentives to the Staff/Officers are
concemned, officers posted in Sikkim enjoy same financial
and other benefits as enjoyed by the Officers posted in
the North Eastern States.
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LPG Agencies in Rohtas District, Bihar

2968. SHRIMATI KANT! SINGH: Will tha Minister of
PETROLEUM AND NATURAL GAS be pieased to state:

(a) whether the number of LPG agencies in Dehri-
on-Sone in District Rohtas in Bihar is not sufficient as
per the demand and the population ratio;

(b) it so, the facts in this regard;

(c) whether advertisement for opening more LPG
agencies was made earlier and withdrawn lateron;

(d) it so, the details thereof alongwith reasons
therefor; and

(e) the steps proposed to be taken by the
Government to open more LPG agencies there?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) to (e) At present one LPG
distributorship is in operation in Dehri-on-Sone in district
Rohtas, Bihar. To meet the increased demand one more
LPG distributorship in which case earlier advertisement
was <ancelled has been readvertised for setting up LPG
distributorship at this place. Selection for this location
has already been conducted by the concemed Dealer
Selection Board. However, LOI could not be issued as a
complaint has been received against the dealer selection
which is under investigation as per the guidelines. Further
action will be taken by the concemed Oil Company as
per investigation report.

Basic Telecom Services

2969. SHRI A. BRAHMANAIAH:
PROF. UMMAREDDY VENKATESWARLU:

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) the names of companies given permission to
operate basic telecom services in the country as on date,
State-wise,;

(b) the areas identified for their operation;

(c) the details of the terms copdnions and.duratlon
for which the licence have been given to them;

(d) whether there have been any subsequent changes
in this regard;

(e) if so, the details thereof;
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(f) whether the Tata Telecom propose to instal 8635
telephones in the rural areas of Andhra Pradesh; and

(g) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a; and (b)
Statement-| is enclosed.

(c) Statement-ll is enclosed.

(d) and (e) The restriction on the usage of copper
cable technology in subscriber access network stands
removed.

() and (g) As per the Licence Agreement the
company was to provide Village Public Telephones in all
the uncovered villages in Andhra Pradesh by 30.9.98.
Due to non-fulfiiment of this obligation, Liquidated
Damages have been charged from the licensee as per
the provision of the licence.

Statement |

Names of the Companies Permitted to Operate Basic
Telecom Services and the Areas Identified for their

Operation
SI.No. Name of the Name of the State
liconsee (Service area)
1. Ms Bharati Telenet Ltd. Madhya Pradesh
2. M/s Hughes ispat Ltd. Maharashtra
3. Ms Tata Teleservice Ltd. Andhra Pradesh
4. M/s Reliance Telecom Ltd. Gujarat
5. M/s Essar Commvision Ltd. Punjab
6. M/s Shyam Telelink Ltd. Rajasthan

Statement II
Terms and Conditions of the Licence for Basic Service
1. The licence must be an Indian registered company.

2. The total foreign equity in the licensee company must
not be more than 49% of the total equity.

3. The period of licence shall be for 15 ysars extendabile
for a period of 10 years at a time.
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4. Licensee shall start the service within 12 months of
the issue of the licence.

5. The licensee shall not charge tariff more than the
DoT tariff.

6. The licensee can provide long distance service within
the circle. Inter-circle long distance is not permitted
to the licensees.

The National Telecom Policy 1999 was announced
in March 1999. This policy envisages the licence period
to be 20 years extendable by years. The existing licence
period to be 20 years extendable by years. The existing
licensees of the Basic Telephone Service have been
offered Migration package from the Fixed Licencee Fee
regime to the Revenue Sharing Regime.

Losses on Gopalpur Port and Fishing Harbours

2970. SHRI TRILOCHAN KANUNGO: WM the Minister
of SURFACE TRANSPORT be pleased to state:

(a) the extent of loss and damage to Gopalpur port
and other Fishing Harbours and Bases including Paradip
in Orissa by the recent severe and super cyclones; and

(b) the steps have been/are being taken to
compensate the loss, rebuild and restore the damaged
Gopalpur ports, Harbours and Bases?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) The estimates of damages to the Ports and Harbours
in Orissa due to the recent super cyclone are as under—

Paradip Port — Rs. 68.5 crores
Paradip Fishing Harbours — Rs. 9.5 crores
Gopalpur Port — Rs. 6.5 crores

(b) Normal operations have been resumed at all the
Ports and Harbours. Paradip Port Trust have requested
for Central Government grant 16 the extent of the damage
caused to Paradip Port and Figshing Harbours and the
matter is being considered. Gopalpur Port is a minor port
and its rebuilding and restoration is the responsibility of
the Orissa State Government.

Guidelines on Red Light on Vehicles and Siren

2971. SHRI RAMSAGAR RAWAT: Will the Minister
of HOME AFFAIRS be pleased to state the details of the
guidelines issued with regard to the use of red light on
the top of vehicles and also cars fitted with sirens?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! CH. VIDYASAGAR RAO): As per
the provisions contained in Rule 97 of Delhi Metor
Vehicles Rules, 1993, the use of red light on the top of
vehicles is provided to be regulated as follows:

(i) Revolving-cum-flasher red light will be used only
by motor vehicles on emergency duties such
as ambulances, fire brigade, vehicles of Delhi
Police Control Room, and such light shall be
on top at the middle of the roof; and

(i) A red light without flasher will be allowed to be
erected in the front, and on top of the wind
screen position of a saloon vehicle of the
General Officer Commanding (GOC) of Deihi
area, and the Chiefs of the three services, the
Chief Justice of the Supreme Court Justice of
High Court of Delhi.

Similarly, it has been provided under Rule 119 of
Central Motor Vehicles Rules, 1989 that no motor vehicle
shall be fitted with any multitoned hom giving a succession
of different notes or with any other sound-producing device
giving an unduly harsh, shrill, loud or alarming noise
provided that this shall not prevent the use, on vehicles
used as ambulance or for fire-prevent the use, on vehicles
used as ambulance or for fire-fighting or savage purposes
or on vehicles used by police officers or officers of Motor
Vehicles Department in the course of their duties, of such
sound signals as may be approved by the registering
authority in whose jurisdiction such vehicles are kept.

National Highway-208

2972. SHRI KODIKUNNIL SURESH: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether the Govemment have estimated for total
amount of money to be spent Quilon-Schengottai National
Highway No. 208;

(b) if so, the details in this regard;

(c) whether there is any proposal for the construction
of By-pass on NH-208; and

(d) i so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) and (b) For development N.H.-208 about Rs. 14.50
Crore are estimated to be spent during remaining period
of 8th Five Year Plan.

(c) No, Sir.
(d) does not arise.
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[Translation]
Study Groups on Article 356

2973. SHRI RAMDAS ATHAWALE: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government sent any study groups
to some States with a view of evaluate the posshbilities
of imposition of Article 356 there;

(b) if so, the details thereof;

(c) whether the Government are of the opinion that
there is internal disturbance in those States; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (d) No such
study group has been sent. Analysis and assessment of
law and order and security scenario is an ongoing process
in the Central Government, keeping in view its
constitutional obligations. Some Central teams have visited
some States from time to time as part of this process.
The Central Govemment and State Govemments have
all along been interacting on issues relating to law and
order.

Complaint against Over Billing

2974. DR. M.P. JAISWAL: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Govemment have received complaints
regarding the over billing in telephone bills in Uttar
Pradesh particularly in Bashi, District Siddarth telephone
exchange during 1998-99;

(b) if so, the details thereof and the reasons therefor;
and

(c) the corrective steps taken by the Govemment in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) No
exchange called Bashi has been located in Eastem Uttar
Pradesh. However, an exchange at Bansi is functioning
in Siddarthanagar district, the information  for which is
given at (b) below.

billing complaint received and

(b) Details of excess le and for Bansi

settied during 1998-99 for U.P. (E) Circ
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Exchange, Distt. Siddarthanagar are as follows:

No. of Campit. No. of Campit.  Compit under

received settled settiement
UP (E) 7976 5959 2017
Bansi 01 01 Nil

The decision on the complaint in the Bansi Exchange
was communicated to the subscriber on 10.5.99.

(¢) () In Bansi, a 1000-line C-DoT exchange is
working with 630 working connections. This is
a digital electronic exchange with a dynamic
locking facility for STD subscribers.

() The monitoring of billing complaints is being
done at the SSA level and the Circle level.
The quick settiement of complaints is ensured
through Telephone Adalats and Open House
sessions. 27 Telephone Adalats and 31 Open
House sessions were conducted during the year
98-98 in the U.P. (E) Circle to redress the
complaints of the subscribers.

(i) For the Bansi Telephone Exchange, one
Telephone Adalat was held at Basti in 1998-
99, and one this year. An open house session
at Siddharthanagar (Distt. Hqtr. of Bansi) has
also been held for the satisfaction of customers.

[English)
Seaman Training College in Andaman

2975. SHRI BISHNU PADA RAY: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether any proposal under the consideration of
the Govemment to open Seaman Training College in
Andaman; and

(b) if 80, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) and (b) The Directorate General of Shipping Mumbai
has accorded approval on 5th November, 1999 for
conducting the four basic familiarisation courses (i)
Personal Survival Technique, (i) Elementary First Aid,
(ili) Personal Safety & Social Responsibllity, and (iv) Fire
Prevention & Fire Fighting in Dr. B.R. Ambedkar
Govemnment Polytechnic, Port Blair.
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Petrol Pumps in Tamil Nadu

2976. SHRI A.K. MOORTHY: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state
the number of new petrol pumps to be set up in Tamil
Nadu in the remaining part of Ninth Five Year Plan period,
location wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): Locations which are found economically
viable are included in the Marketing Plan. Accordingly,
59 R.O. dealership have been included in the Marketing
Plan 1996-98 for Tamil Nadu. Selection of dealers for
these locations and locations pending from earlier
Marketing Plans will be made as per the procedure which
include advertisement of location and interviews by Dealer
Selection Board. This is a regular and ongoing process.

Road Construction Machinery

2977. SHRI ANANTA NAYAK: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the Government have any scheme under
which modern and essential Road Construction/Road
Maintenance machinery are made available to State
Govemments;

(b) if so, the details thereof;

(c) whether the several roads, RD Roads, Rural
Roads, Missing Links and National Highways have been
damaged in many parts of Super Cyclone Affected/High
Flood affected Orissa; and

(d) it so, the steps taken or proposed to be taken to
provide such essential machinery at the block level/district
level?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) to (d) Roads including National Highways have been
damaged in Super Cyclone/High Flood affected parts of
Orissa. Government of India is constitutionally responsible
for development and maintenance of National Highways.
Roads other than National Highways are the concermn of
respective State Governments. Road Construction/Road
Maintenance machinery are procured by the Ministry within
available funds & supplied to State Public Works
Department for National Highway works, generally in cases
where contractors are not equipped with the machines.
This Ministry has no scheme to provide machines for
maintenance of roads to the block level/district level
authority.
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CSD Facliities to Assam Rifles Personnel

2978. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the
Minister of HOME AFFAIRS be pleased to state:

{a) whether there is any proposal to provide Canteen
Services Department (CSD) India facilities to Assam Rifles
personnel;

(b) it so, the details thereof and the time by which
it is fikely to be implemented;

(c) if not, the reasons therefor;

(d) whether at present any category of Assam Rifles
personnel is getting CSD (l) facilities; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) The employees of Assam Rifles are already provided
with CSD facilities.

(d) and (e) Presently serving officers, Junior
Commissioned officers, other ranks and civilian staff
working with Headqaurters, units and sub-units in Assam
Rifies are entitied to these facilities.

Super National Highway

2979. SHRI K. FRANCIS GEORGE:
SHRI P. RAJENDRAN:

Will the Minister of SURFACE TRANSPORT be _
pleased to state:

(a) whether the West coast from Kanyakumari to
Mumbai bordering the States of Kerala, Tamil Nadu,
Kamataka, Goa and Maharashtra has been left out from
the Golden Quadrilateral Super Highway Project linking
the four comers of the country;

(b) if so, the reasons therefor;

(c) whether a memorandum has been submitted by
the public representatives belonging to the said States to
the Prime Minister and him for the inclusion of the West
Coast in the proposed project, and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR.- DEBENDRA PRADHAN):
(a) Yes, Sir.

(b) The alignment of Golden Quadrangle and East-
West and North-South corridors under the National
Highway Development Project (NHDP) has been decided
keeping in view the overall requirements in the country.

(c) Yes, Sir.
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(d) The memorandum have been considered and
Salem-Cochin section of NH-47 has been included in the
NHDP.

National Afforestation and Eco-Development Board

2980. SHRI AKBOR ALI KHANDOKER: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) the details of various centrally sponsored schemes
under the National Afforestation and Eco-Development
Board with details of Central and State share in each of
the schemes;

(b) the details of Central allocation made during the
Eighth Plan period, State-wise, scheme-wise;

(c) the extent to which Government of West Bengal
could make use of these centrally sponsored schemes;

(d) whether the Union Government are satisfied with
the utilisation of the allocation by the State Government;

(e) if not, the remedial action proposed by the
Government in the matter;

(f) the details of financial allocation to the States
under centrally sponsored schemes of National
Afforestation and Eco-Development Board during the Ninth
Plan period, and

(g) the details of funds released so far to the States,
year-wise separately?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) The centrally sponsored schemes operated
by the National Afforestation and Eco-Development Board
are listed below:

(i) Integrated Afforestation and Eco-Development
Projects Scheme (IAEPS). This is a 100"'/0
centrally sponsored scheme. The Scheme is
intended to promote afforestation a.nd
development of degraded forests by adopting
an integrated approach to the development of
land and other related natural resources .on
watershed basis through the micro-planning

process.
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(i) Area Oriented Fuelwood and Fodder Projects
Scheme (AOFFPS). This scheme s
implemented on 50:50 sharing basis with the
State Governments. The scheme is implemented
with a view to augment production of fuelwood
and fodder in 242 identified fuelwood deficient
districts of the country to meet the needs of
the communities.

(i) Conservation and Development of Non-Timber
Forest Produce (including medicinal plants)
Scheme (NTFP). This is a 100% centrally
sponsored scheme. This scheme provides
financial assistance to the State Govemments.
for increasing production of Non-Timber Forests
Produce (NTFP) including Medicinal Plants. It
has a special focus on tribal population for
whom NTFP is an important source of livelihood.

(iv) Tree and Pasture Seed Development Scheme.
(TPSD) This is a 100% centrally sponsored
scheme. Central assistance is provided to the
States under this scheme to develop the
infrastructure for collection, storage, testing,
certification and distribution of quality seeds.

(b) State-wise central allocations made under the
above schemes during the eighth plan are given in
enclosed Statement-l.

(c) Projects under the above schemes were
sanctioned to the Government of West Bengal during the
eighth plan period. Utilisation of funds provided to the
State Government for these projects was satisfactory.

(d) and (e) Does not arise.

(f) Details of financial allocations to the States under
the centrally sponsored schemes of the National
Afforestation and Eco-Development Board during the Ninth
Plan period are given in enclosed Statement-Il.

(g) Details of funds released to States so far in the
Ninth Plan, year-wise, are given in enclosed
Statement-lil.
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Central Allocation (CA) to States under the Centrally Sponsored Schemes of the National Afforestation and
Eco-Development Board, Ministry of Environment and Forests in the Eighth Plan

(Rs. in lakhe)
State CA provided in the Eighth Plan (Scheme-wise)
IAEPS AOFFPS NTFP TPSD
1 2 3 s 5

Andhra Pradesh 1057.56 313.08 297.89 22.05
Arunachal Pradesh 352.656 54.49 102.29 46.59
Assam 158.10 565.48 53.50 32.73
Bihar 109.36 684.50 188.00 15.97
Goa 38.22 20.34 34.20 7.00
Gujarat 266.09 617.25 556.92 62.28
Haryana 673.34 1320.24 201.85 149.83
Himachal Pradesh 977.74 627.94 411.89 30.60
Jammu & Kashmir 1569.82 127.01 363.26 118.88
Kamataka 1166.77 940.03 137.23 8.93
Kerala 213.77 223.30 40.16 49.29
Madhya Pradesh 2212.74 1587.79 268.45 18.98
Maharashtra 138.07 220.25 140.44 0.00
Manipur 919.40 520.88 194.61 34.45
Meghalaya 633.33 292.56 ’ 278.14 6.08
Mizoram 585.67 1634.75 122.29 27.00
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1 2 3 4 5
Nagaland 222.45 25.15 43.85 5.00
Orissa 242.40 796.32 654.88 3.50
Punjab 429.28 869.30 343.00 28.93
Rajasthan 2635.95 1019.13 235.29 0.00
Sikkim 1216.03 327.62 404.25 34.71
Tamil Nadu 142.81 476.83 120.03 10.42
Tripura 273.79 176.26 56.09 0.00
Uttar Pradesh 2648.44 1300.53 9.00 32.05
West Bengal 1268.36 669.09 301.16 36.63
Total 20141.13 15419.12 5648.67 780.90

Statement I

Central Allocation (CA) proposed for States under the Centrally Sponsored Schemes of the National afforestation
and Eco-Development Board, Ministry of Environment and Forests for the Ninth Plan so far

(Rs. in lakhs)
State CA ’proposed for States in the Ninth Plan (Scheme-wise)
IAEPS AOFFPS NTFP TPSD
1 2 3 4 5
Andhra Pradesh 669.57 670.56 311.38 ’ 67-36
303.55 38.67 85.65 8.89

Arunachal Pradesh
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1 2 3 4 5
Assam 439.74 858.31 167.80 33.88
Bihar 386.82 683.81 230.80 54.19
Goa 0.36 37.92 57.42 42.58
Guijarat 289.97 913.68 376.26 87.29
Haryana 444.58 1128.62 164.50 49.21
Himachal Pradesh 344.48 744.60 167.80 9.50
Jammu & Kashmir 1580.32 797.79 782.55 99.51
Kamataka 818.92 870.67 249.51 97.44
Kerala 1412.01 517.63 66.85 0.00
Madhya Pradesn 2003.32 2772.60 615.82 69.11
Maharashtra 1150.58 516.67 443.81 31.42
Manipur 1681.35 975.22 194.36 27.70
Meghalaya 50.04 123.80 104.63 0.00
Mizoram 605.25 1114.14 138_.10 0.00
Nagaland 243.80 77.65 36.90 22.38
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1 2 3 4 5
Orissa 1082.77 565.47 492.00 0.00
Punjab 519.74 1204.11 168.75 0.00
Rajasthan 1673.10 1610.63 545.35 27.16
Sikkim 796.13 346.65 212.08 28.62
Tamil Nadu 140.30 663.55 .118.88 43.49
Tripura 408.57 515.42 64.70 0.00
Uttar Pradesh 1923.51 1444.36 262.75 130.00
West Bengal 806.96 881.67 303.57 ‘ 26.84
Total 19755.74 20073.20 6350.22 955.55
*As on 16.12.99.

Statement lll

Funds Released to States under the Centrally Sponsored Schemes of the National Afforestation and Eco-

Development Boa

rd, Ministry of Environment and Forests in the Ninth Plan so far" (1997-88 to 1999-2000).

(Rs. in lakhs)
State IAEPS AOFFPS NTFP TP8D
97-68 98-80 09-00° 07-98 9809 ©99-00° 9708 0690 ©9-00°

97-98 98-99 998-00°

10

" 12 13

Andhra Pradesh

Arunachal Pradesh

Assam

26.59 14351 13244 144.88 89.79 49.92

68.86 14.94

41,32

6.00 000 0.00

80.04 5000 67.15 70.00 83.95 89.69

48.39 36.86 65.00

0.00

13.50

5.00

14.00

0.00

15.00

000 517 0.00
000 143 000
845 1698 0.00
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1 2 . 3 4 5 (] 7 8 9 10 A 11 12 13
Bihar 136.86 13.20 4253 1740 37.18 23.50 14.00 14.00 0.00 0.00 9.50 0.00
Goa 0.36 0.00 0.00 500 3.00 5.69 822 10.87 12.13 0.00 0.00 0.00
Guijarat 5466 13.00 33.94 13598 157.10 13032 65768 58668 6465 1390 14.28 0.00
Haryana 68.76 109.93 60.97 194.38 261.00 199.27 3630 3825 2944 3500 3.00 0.00
Himachal Pradesh 17.00 52.28 0.00 142,08 58.20 100.00 28.63 4.00 23.00 9.50 0.00 0.00
Jammu & Kashmir 176.10 288.37 248.77 120.33 42.31 0.00 97.06 151.35 138.50 4555 0.00 13.42
Kamataka 170.79 37.42 151.00 19531 7445 109.18 4300 53.87 30.00 850 1557 15.00
Kerala 136.53 199.35 250.43 87.17 10696 39.77 1035 400 3.50 0.00. 0.00 0.00
Madhya Pradesh 350.55 231.27 213.84 210.18 500.50 388.13 71.00 698.80 77.50 0.00 21.22 0.00
Maharashtra 11187 8428 17.18 7500 2791 70.00 3851 48.66 0.00 15.19 0.00 0.00
Manipur 100.48 283.72 351.27 100.00 128.75 ©6.00 18.00 4724 11.00 6.50 7.50 0.00
Meghalaya 5.48 0.00 10.21 0.00 0.00 0.00 0.00 12.00 0.00 0.00 0.00 0.00
Mizoram 77.81 96.26 80.87 244.12 21181 13500 17.90 25.00 32.00 0.00 0.00 0.00
Nagaland 1.22 0.00 38.60 0.00 423 10.87 0.00 . 5.00 0.00 3.36 4.16 3.00
Orissa 46.99 176.60 1850 91.14 69.21 42.10 48.00 102.88 50.00 0.00 0.00 0.00
Punjab 69.97 37.83 28.62 169.14 20.98 000 29050 400 _0.00 0.00 0.00 0.00
Rajasthan 280.14 253.39 155.00 304.81 263.35 160.00 58.61 130.40 11621 000 0.00 0.00
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1 2 3 4 5 6 7 8 9 10 1 12 13
Sikkim 91.55 21459 100.82 €69.99 67.18 51.39 3250 61.31 51.00 0.00 3.69 0.00
Tamil Nadu 1582 18.02 0.00 13345 8424 5000 0.00 33.00 000 000 200 2.80
Tripura 65.86 5857 1277 9430 3319 000 635 1015 925 0.00 0.00 0.00
Uttar Pradesh 298.22 385.00 296.35 212.44 20562 123.21 53.00 0.00 0.00 0.00 2150 0.00
West Bengal 53.56 125.60 145.64 134.68 168.99 146.19 2147 59.70 49.00 3.04 4.00 5.25
Total 2506.06 2887.13 2516.22 2957.58 2700.00 2020.23 749.96 1000.00 775.18 149.99 130.00 39.47

* As on 16.12.99.

Construction of National Highway No. 5§3

2981. SHRI NEPAL CHANDRA DAS: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether the Government have received any
proposals from the Govemments of Assam and Mizoram,
for taking over the P.W.D. road from National Highway
No. 53 by the Border Roads Task Force for development
as the starting point at Dhaleswari Bridge to Bhairabi of

Mizoram; and

(b) if so, the steps taken/proposed to be taken by
the Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) and (b) Yes, Sir. BRO did not take over this road as
it was not projected as a road of strategic importance.

Declaration of 14 New National Highways

2982. SHRIMATI SHYAMA SINGH: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether the Government have declared 14 new
National Highways in the country;

(b) if so, the details of the roads declared as National
Highways, State-wise;

(c) the criteria being followed to declare the State
Roads as National Highways;

(d) whether the Government propose to provide
infrastructural facilities at all the National Highways in the
country, and

(e) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir.

(b) A list is given in enclosed Statement-I.

(c) Criteria for declaration of new National Highway
is given in enclosed Statement-Il.

(d) and (e) Development of National Highway is a
continuous process and all National Highways will be
upgraded to acceptable standards in due course of time
depending on avaifability of resources.
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Statement |

Declaration of 14 new National Highways

Sl NH Route State Total
No. No. Length
1. 152 Patachikuchi-Bhutan Border Assam - 40 Kms. 40 Kms.
2. 214 Kattipudi-Kakinada-Pamarru Andhra Pradesh - 270 Kms. 270 Kms.
3. 83 Patna-Punpun-Gaya-Dobhi Bihar - 130 Kms. 130 Kms.
4, 85 Chapra-Siwan-Gopalganj Bihar - 95 Kms. 95 Kms.
5. 82 Gaya-Raijgir-Bihar Sharif- Bihar - 95 Kms. 130 Kms.
Mokama
6. 84 Arrah-Buxar Bihar - 60 Kms. 60 Kms.
7. 81 Korha-Katihar-Malda Rd. Bihar - 45 Kms. 100 Kms.
West Bengal - 55 Kms.
8. 88 Shimla-Bilaspur-Hamirpur- Himachal Pradesh - 115 Kms. 116 Kms.
Nadaun-Ranital-Kangra-

Bhawan-(at NH 20)

9. 212 Kojhikode-Mysore-Kollagal Kamataka - 160 Kms. 250 Kms.
Kerala - 90 Kms

10. 213 Palghat-Calicut Kerala - 130 Kms. 130 Kms.

1. 86 Kanpur-Sagar Madhya Pradesh - 180 Kme. 3680 ma.
Uttar Pradesh - 180 Kms.

12. 215 Panikoli-Rajamunda Orissa - 348 Kms. 348 Kme.

13. 89 Ajmer-Bikaner Rajasthan - 300 Kms. 300 Kms.

14. 87 Rampur-Bilaspur-Patnagarh- Uttar Pradesh - 83 Kms. 83 Kms.

Haldwani-Nainital

Total 2411 Kms.
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Statement Il

Criteria for the Declaration of State Roads into
National Highways

(i) Roads which run through the length and breadth
of the country.

(i) Roads connecting adjacent countries.

(ili) Roads connecting the National Capital with State
capital and roads connecting mutually the State
capitals.

(iv) Road Connecting major ports, large industrial
centres or tourist centres.

(v) Roads meeting very important strategic
requirements.

(vi) Arterial roads which enable sizeable reduction
in travel distance and achieve substantial
economic growth thereby.

(vi) Roads which help opening up large tracts of
backward area and hilly regions.

(viily National Highway grid of 100 Km is achieved.

*NB: The declaration of National Highways is considered
based on the requirements of the country as a
whole and not particularly with respect to any local
requirement.

LPG Connections Sanctioned by Former Minister

2983. SHRI ASHOK KUMAR SINGH CHANDEL: Wil
the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether the former Minister sanctioned about two
and half lakhs LPG connections in his constituency;

(b) if so, the details thereof;

(c) whether the Govemment have taken any policy
decision to allot such a large number of LPG connections
to other Ministers and all Members of Pariament; and

(d) i so, the details thereof and if, not the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND. NATURAL GAS (SHRI E.
PONNUSWAMY): (a) to (d) Information is being
collected.
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Filling up of Vacant Posts

2984. SHRI CHANDRA VIJAY SINGH: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether posts of Class-| officer are lying vacant
in DASS cadre in Delhi;

(b) it so, the details thereof and the specific reasons
therefor, if any;

(c) whether the Govemment propose to fill these
posts in the near future in order to safeguard the interest
of the employees at large; and

(d) if so, the action proposed to be taken by the
Govemment to fill up these posts?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I CH. VIDYASAGAR RAO): (a) to
(d) There are at present 244 vacancies in Grade-l of
DASS Cadre under the Govemment of National Capital
Territory of Delhi, which are in the final stage of being -
filled up.

International Seminar in New Delhi

2985. SHRI VILAS MUTTEMWAR: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether two day Intemational Seminar on National
Highways Rehabilitation and Maintenance are organised
jointly by the Indian Road Congress and the Intemational
Road Federation in collaboration with his Ministry and
other Central & State Government Departments and
leading public and private organisations;

(b) if so, the main decisions arrived thereat; and

(c) the steps being considered to implement the
suggestions made by the participants in the Seminar?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir.

(b) Main recommendations of the Seminar are:

(i) Maintenance should be given priority in
allocation of funds.

(i) There is a need to shift to equipment
oriented method for maintenance of roads.

(iil) New materials should be used for improving
the performance of the road.
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(iv) Maintenance by countracts for main roads need
to be encouraged.

(v) Easily implementable system for maintenance
management should be introduced.

(c) Indian Road Congress's recommendations are
considered by the Government in deciding on policy
changes, updating of specifications and codes of practice.

[Translation]
Shifting of G.M. (Central) MTNL Office

2986. DR. BALIRAM: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the present office of General Manager
(Central) of Mahanagar Telephone Nigam Limited at
Khurshid Lal Bhawan is proposed to be shifted to the
C.G.0. Complex;

(b) if so, the details thereof;

(c) whether the Govemment propose to reconsider
the said proposal keeping in view the difficulties of the
subscribers;

(d) if so, the details thereof, and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
Sir.

(b) Entire unit of GM (Central) will go to CGO
Complex except follwing offices:

1. DGM (Mtce.) Central.

2. CAO & AO TRs for Kidwai Bhawan, Janpath,
Rajpath and Sena Bhawan Exchanges.

3. AGM (Coml.) (C) and Commercial Officers for
the exchanges Kidwai Bhawan, Janpath, Rajpath
and Sena Bhawan.

4. TELEMART of Central area.

5. Telephone biling payment centre including the
counters for issue of duplicate bills.

(c) to (e) There is no need to reconsider the shifting
of office of GM (Central) as the subscribers will not face
inconvenigpce as the Commerclal and Accounts Sections
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dealing with the subscribers of above exchanges are not
being shifted.

[English]

Termination of Nomination of
Anglo-indian Members

2987. SHRI ADHIR CHOWDHARY: Will the Minister
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Law Commission has recommended
for termination of the nomination of Anglo Indian mebers;

(b) if so, the reaction of the Government thereto;
and

(c) the time by which a final decision is likely to be
taken?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETMMALANI): (a) Yes, Sir.

(b) and (c) Government has not yet finally formed its
conclusion on this Issue. The issue being sensitive will
require detailed deliberations/consultantions. No time-frame
in this respect can be predicted.

Pilferage of Kerosene at Depote/PDS Outlets

2988. SHRI ASHOK N. MOHOL: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government are aware that about
2.5 lakh tonne of kerosene is usurped between the oil
company depots and PDS outlets every month; and

(b) if so, the measures taken by the Government to
Check the pilferage and black marketing of kerosene?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) and (b) Kerosene is an allocated
product. The distribution of kerogsene within the State and
its monitoring is undertaken by the concerned State
Government. The kerosene is uplifted by the wholeseller
under the direction of State Food And Civil Supplies
Department from the oil companies depots. The
wholeseller release kerosene to the retailers licenced by
the State Civil Supplies Department.

To prevent diversion of PDS kerosene, the following
measures are adopted:—

(1) Regular/surprise checks are conducted by OHf
Industry and also State Government authorities.
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(2) Blue dye is added to PDS kerosene to prevent
diversion.

(3) PDS kerosene is also doped with furfural to
detect adulteration in MS/HSD with kerosene.

(4) Sealing of tank trucks while transferring stocks
from supply point to other.

(5) Delivered supplies at selected locations with tank
lorries, duly sealed.

(6) Special drives are also launched from time to
time to check diversion of PDS Kerosene.

In tase of detection of any malpractice/irregularity,
action is taken by oil companies in line with Dealership
Agreement.

Use of Ethanol

2989. SHRI ANNASAHEB M.K. PATIL: Will the
Minister of PETROLEUM AND NATURAL GAS be stated
to state:

. (a) whether the Govermnment propose to make use of
Ethanol derived in Sugar factory as Fuel;

(b) if so, the steps taken in this regard so far;, and

(c) it not, the plan of the Government in regard to
consideration of such activities in the future?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! E.
PONNUSWAMY): (a) to (c) An inter-Ministerial Committee
constituted by the Ministry of Food in August, 1996 to
examine the possibilities of blending Ethanol with motor
fuel/diesel concluded that such blending was technically
feasible and could be commercially viable. On further
examination of the issue by the Oil Coordination
Committee (OCC) of the Ministry of Petroleum and Natural
Gas on behalf of the Qil Industry in May, 1997 it was
felt that although it ‘was technically feasible to undertake
the blending, however in view of substantial capital
expenditure requirement, a categorical assurance from
Ethanol suppliers for a guaranteed supply on a long term
basis should be obtained at a price equivalent to the ex-
refinery Motor Spirit price. Since such an assurance was
not forthcoming, the Ministry of Petroleum and Natural
Gas took the view that it was not possible to pursue the
idea of blending ethanol with petrol. However, the Ministry
constituted yet another Oil Industry Committee in January,
1998 under OCC to examine the issue in its entirety.
The Committee which has been constrained by such
factors as non-availability of data on region-wise/State-
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wise supply-demand of anhydrous alcohol, appropriate
pricing of the product vis-a-vis gasoline and erratic supply
of the product, is yet to finalize its report.

[Translation]
Visit of Pope John Paul-il

2990. SHRI RAM NAGINA MISHRA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether Pope John Paul-ll who visited India had
been honoured at the National level; and

(b) if so, the details of the talks held with him as
Head of the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Yes, Sir. His
Holiness Pope John Paul-ll, was accorded all honours
and courtesies as Head of State of the Vetican during
his visit to India from 5 to 7 November 99. )

(b) Pople John Paul-ll had expressed appreciation
for India's secularism and religious freedom and aiso for
the respect that Indian culture has for all religions.
Discussions also covered the evolution of Christianity in
India, Mother Teresa and prospects for world peace in
the coming millenium.

Misuse of the Anticipatory Ball Provision

2991. SHRI MANSINH PATEL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the provision of anticipatory bail under
the Criminal Procedure Code is being misused by the
criminals; and

(b) i so, the action proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) and (b) In the
case of Balchand Jain Vs. State of M.P. AIR 1977 SC
366, the Supreme Court of India has laid down that the
power under section 438 of the Code of Criminal
Procedure, 1973 is of an extraordinary character and must
be exercised sparingly and in exceptional cases only.
However, this matter falls exclusively within the preview,
of the judiciary. '
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[Enghish]
Correspondence in Regional Languages

2992. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether any survey has been done to ascertain
implementation of the Government's decision directing the
Central Government Regional Offices to make
correspondence with the public in the Regional languages
and use all the forms and departmental literature, for the
use of local people also in the regional languages;

(b) if-so, whether the Union Government offices in
general and in Maharashtra in paticular have satisfactorily
implemented the same; and

(c) if not, the course of action contemplated by the
Government for effective implementation of their decisions
in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) No Sir. No such
survey has been conducted.

(b) As per the O.M. dated 25.3.1968, issued in
continuation of notification dated 27.4.1960, forms and
Departmental literature etc. to be used by public should
be made available in Hindi, English and regional
languages in large number. Generally these are being
implemented satisfactorily in the Central Government
Offices and in Maharashtra too. However the Government
has not accepted in the said order or subsequent orders
any such provision that Central Government Offices/
Organisations will correspond with the local people in the
regional language.

(c) implementation of Official Language Policy i8 done
through the spirit of restraint, patience and cooperation.
However, Heads of all the Departments have been made
responsible for its effective implementation. To keep a
watch on the implementation of Official Language Act,
Rules and Orders, inspection of various offices etc. are
conducted from time to time.

Bomb Blasts in Running Trains and ‘Rallway
Stations

2993. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Railways are unable to prevent bomb
blasts in the running trains and on Railway Stations;

(b) if so, the reasons therefor,;
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(c) the number of bomb blasts that took place in the
running trains and Railway Stations during 1998-99 and
til date; and

(d) the remedial steps proposed to be taken in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a), (b) and (d)
The registration, investigation, detection and prevention
of crimes in the trains is the responsibility of the
Government Railway Police, which functions under the
cohtro} of the respective State Governments/UT
Administrations. It is, therefore, essentially for them to
take such measures as are necessary to curb crime on

‘railways and prevent incidents of sabotage. The Railway

administration, on its part, maintains close and constant
co-ordination with the State Govemments concemed and
renders necessary assistance to them to contain crime
on Railways.

(c) Information is being collected and will be laid on
the Table of the House.

World Bank Assistance in Karnataka

2994. SHRI H.G. RAMULU:
SHRI G. PUTTA SWAMY GOWDA:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Kamataka Government has sought

- the World Bank assistance for the development of National

and State Highways in the State;

(b) it so, the National and State Highways proposed
to be developed with this assistance; and

(c) the action being taken by the Government in this
regard, if any?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) to (c) State Government of Kamataka have proposed
improvement of NH-83 between Hubli and Joladarsi for
World Bank funding. The project is not included among
the projects pased for World Bank financing. As regards
State Highways, US$ 2.9 million have been provided by
the World Bank for preparation of Karnataka State
Highways projects under the States Road Infrastructure
Technical Assistance Projects. There is no commitment,
however, by the Bank for funding of the project as and
when the project is prepared.
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Allocation of Naphtha to Maharashtra

2995. SHRI CHINTAMAN WANGA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Union Govemment propose to allocate
liquid fuel (Naphtha) to the Maharashtra State;

(b) it so, the details thereof;

(c) whether the Government have received any
proposal to provide Naptha to BSES company at Dahenu
from Mahrashtra Government; and

(d) if so, the action taken/proposed to be taken by
the .Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! E.
PONNUSWAMY): (a) and (b) As per the Liquid Fuel
Policy, Naphtha is allocated to the Independent Power
Producers (IPPs) within overall ceiing of power generation
capacity of 12000 MWs distsibuted among various States.
Out of this total allocation, 950 MW capacity has been
altocated to the State of Maharashtra and the Ministry of
Petroleum and Natural Gas has already allocated 936.80
TMTPA of naphtha for generation of 760.20 MW through
IPPs.

(c) No, Sir.
(d) Does not arise.
Telephone under MARR System

2996. SHRI SHRIPAD YASSO NAIK:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) the number of Multi Access Rural Radio System
telephones installed by DoT so far, State-wise;

(b) the amount incurred thereon during the last three
years;

(c) the targets set up for the installation of MAA.R.R.
system in the rural areas of the country for 1999-2000,
State-wise; and

« (d) the manner in which the targets in this regard
are likely to be achieved?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Upto
30.11.1999 for which data has been compiled, 203441
Multi Access Rural Radio telephones have been instalied
in the Country. The state-wise details are given in the
enclosed Statement.

(b) Rs. 1259.90 crores have been incurred during
the last three years for installation of VPTs on MARR.

(c) and (d) No specific targets have been fixed for
MARR for 1999-2000. Only the equipment available in
the field is being utilised.

Statement

Village Public Telephones on MAAR

Sl. Circles VPTs provided on
No. MARR as on 1.12.98
1 2 3

1. Andaman & Nicobar 132

2. Andhra Pradesh 12384

3. Assam 98061

4. Bihar 12264

5. Gujarat 7413

6. Haryana 3634

7. Himachal Pradesh 2723

8. Jammu & Kashmir 2395

9.  Kamataka 14294

10. Kerala 32

11. Madhya Pradesh 24138

12. Maharashtra 18692

13.  North-East 3446
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1 2 3
14.  Orissa 11439
15.  Punjab 6195
16. Rajasthan 17703
17.  Tamil Nadu 7224
18. Uttar Pradesh 38611
19. West Bengal 11661
Total 203441

Building of 35T SRP Tugs

2997. SHRI GEORGE EDEN: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the Cochin Shipyard has an agreement
with Kandla Port Trust for building 35T SRP Tugs;

(b) if so, the cost involved in building the same;

(c) whether the same type of 35T VHP Tugs had
been build at the less price;

(d) if so, the reasons therefor;

(e) whether it is going to cause any financial losses
to the Cochin Shipyard; and

(f) if so, the factors responsible for these losses?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) and (b) Yes, Sir. Cochin Shipyard Limited has an
agreement to construct 5 Nos. 35T Boflard Pull SRP
Tugs for Kandia Port Trust at a cost of Rs. 51.05 crores
+ Sales Tax & Exchange rate Variation.

(c) No, Sir.

(d) Does not arise.

(e) No, Sir.

(f) Does not arise.
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implementation of Decisions of Company Law
Board

2098. SHRIMATI KAILASHO DEVI: Will the Minister
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased
to state:

(a) whether the decisions of the Company Law Board
are not being carried out in right eamest by the non-
Banking Financial Companies;

(b) it so, the names of such companies who have
failed to abide by the verdict of Company Law Board
during the last three years alongwith the action proposed
to be taken against each of them; and

(c) the steps taken to ensure compliance by such
companies?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) to (c) The affairs
of the Non-banking Financial Companies (NBFCs) are
regulated by Reserve Bank of india. The Company Law
Board has been given power to pass orders, under
Section 45QA of the Reserve Bank of india Act, where
there is default by the NBFCs in repayment of deposits.
In case of non-compliance of CLB orders, the RBI has
been authorised to take penal action against NBFCs under
section 58E of the RBI Act.

The information about NBFCs which have failed to
abide by the verdict of Company Law Board and steps’
taken to ensure compliance of such orders by companies
is being collected and will be laid on the Table of the
House.

Talephone Facllity

2999. SHRI R.L. JALAPPA: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the number of villages in the Chikkabaflapur region
having no telephone facilities; and

(b) the number of villages proposed to be provided
with the said facilities during 1999-2000 in the region,
location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) 38
village in Chikkaballapur region do not have telephone
facliities at present.

(b) During 19899-2000 telecom facilities are proposed
to be provided in the following 25 villages in the
Chikkaballapur subject to timely finalisation of operators/
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Locations by the respective panchayats and completion
of formalities by the selected operators.

1. Thimahally

2. Gontigenahally

3. Ankanagondi

4. Thondramakalahally
5. Ethamakalahalli

6. Anemadagu

7. Thammanahakanahally
8. Sonnapura

9. Balajigapade

10. Ballagere

11. Billappanagenhally
12. Roopralahalli

13. Doddanacherlu

14. D. Kurubanahalli
15. Nallaguttaralya

16. Marvehalli

17. Amaindodda

18. Manalikere

19. Cheemanahalli
20. Suddahalli

21. Gollavanhalli

22. Sadashivanahalli
23. Somalapura

24. Gautiganehudya

25. Singna Dinne.
Population of One Horn Rhino

3000. SHRI V.P. SINGH BADNORE: Wili the Mir:stter
of ENVIRONMENT AND FORESTS be pleased to

state:

AGRAHAYANA 29, 1921 (Saka)

to Questions 110

(a) the total population of the One Horn Indian
Rhinoceros in the country;

(b) the detalls thereof for the last three census, State-
wise and sanctuary-wise;

(c) the main sources of Hom Rhinoceros and the
manner in which the Goverment propose to tackle these
threats;

(d) whether the Government propose to start any
special programme for saving the one Hom Rhinoceros
and its habitat;, and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) A total population of one Hom Indian
Rhinoceros in the country is 1817.

(b) The details of the population of Rhinoceros in
the country State-wise for last 3 census are as follows:

1993 1995  1988/99

ASSAM:

1. Kaziranga 1164 1250 1562
2. Manas 80 80 12
3. Pobitora 56 60 74
4. Orang 97 100 48
5. Leokhowa 3 — —
6. Other Pockets 40 40 —_—
WEST BENGAL:

1. Jaldapara 33 38 74
2. Gorumara 14 17 48
UTTAR PRADESH:

1. Dudhwa 11 13 13

1509 1598 1817
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(c) One Horn Indian Rhinoceros is mainly found in
Assam. Main threat for the one Hom Rhino is . illegal
poaching for its horn.

Steps taken by the Government to protect Rhinoceros
are—

1. A network of 6 Wildlife Sanctuaries and
3 N:.ional Parks has been set up in Assam for
the conservation of the Rhinoceros.

2. Rhino has been placed in Schedule-1 of Wildlife
Protection Act, 1972 and the trade of Rhino
horn and its products is also banned.

3. The anti-poaching infrastructure in various
National Parks and Sanctuaries has been
strengthened and properly equipped through
financial assistance provided by the Central
Govemment.

4. Cooperation of police, BSF, Army and DRI is
also taking as and when required in
apprehending the poachers and illegal traders.

5. India is a party to CITES (Cenvention on
Intemational Trade in Endangered Species of
Wildlife Fauna and Flora) which bans
international trade in the specie, its products
and derivatives.

() and (e) A Centrally Sponsored Scheme called
‘Conservation of Rhinoceros in Assam’ was implemented
in 7th Plan. In 8th Plan during 1990-91 and 1991-92 an
assistance of Rs. 2.67 crores was provided to the State
of Assam. However, in 1992-93, the scheme was
transferred to the State Government as per the decision
of National Development Council.

Grievances of Retired Para-Military Personnel

3001. SHRI T.M. SELVAGANPATH!: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government have received any
representation from the All India Ex-Para Military
Personnel Association;

(b) it so, the details thereof;
(c) the action proposed to be taken thereon;

(d) whether presently the retired personnel of the
Central Police Organisations are not getting any medical
facilities;

(e) if so, whether the Government propose to provide
medical facilities to such personnel; and
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(f) it so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a)
Yes, Sir.

(b) and (c) Demands of the Association mainly relate
to creation of Resettlement and Welfare Dte. in MHA;
medical facilities, rehabilitation and ressttiement of the
retirees education facilities for their wards, enhancement
of gallantry aliowance, Ex-servicemen's status, special
treatment in the matter of sales of confiscated Arms and
condemned Government vehicles eic. The demands of
the Association have been considered and action to
provide relief to the extent possible has been taken.

(d) to (f) Retired personnel of Central Police
Organisations residing in CGHS covered areas are entitied
to CGHS facilities like other Central Govemnment retirees.
In addition, they have the option to avaii medical facilities
of CPMF Hospitals in non-CGHS areas.

[Translation]

Outstanding Dues of SEBs against Public
Undertakings

3002. SHRIMATI SHEELA GAUTAM:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of POWER be pleased to state:

(a) the amount of the State Electricity Boards
outstanding against the public undertakings and the
Central Govemment offices; and

(b) the action taken/proposed to be taken by the
Union and State Govemment to ensure the recovery of
outstanding amount?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT!| MEHTA): (a) The Union
Ministry of Power does not maintain the dues of the
State Electricity Boards against the Public Undartakings
and the offices of the Central Government in various
States. However, based on the information available with
this Ministry, a statement indicating the outstanding dues
of some of the State Electricity Boards against Public

2 Undertakings and the offices of the Central Government

is enclosed.

(b) The State Electricity Boards are under the
administrative control of the respective State Governments.
As such, it is the responsibility of the State Govermnments/
SEBs to work out any plan/strategy for recovery of their
outstanding dues. However, the action taken/proposed to'
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be taken by the State Govemments/SEBs for recovery of ()]

their outstanding dues include:—

() Issue notices from time to time to defaulting (iii)
consumers for recovery of the arrears followed (iv)
by disconnection in the event of non-payment.

Statement

Personal follow-up and correspondence notices
etc. Personal of civil suits.

Filing of civil suits.

Setting up of Bijlee Adalats for settiement of
disputes.

Statement of SEB-wise outstandings against CPSUs and Central Government Offices.

(Rs. in lakhs)
Sr.  Name of the Amount Outstanding Outstanding
No. SEB as on
1. ASEB 942.00 31.3.98
2. APSEB 5050.14 30.11.88
3. BSEB 24553.00 25.2.99
4. GEB 936.83 16.12.98
5. HSEB 95.00 15.4.99
6. MPEB 162909.00 31.8.08
7. TNEB 124.16 30.9.98
8. PSEB 356.04 28.2.99
9. UPSEB 14681.00 31.3.99
10. KEB 48900.00 31.12.98
11. KSEB 63.56 22.10.99
12. MSEB 7075.00 31.3.99
13. RSEB 914.67 31.7.99
14. DVB 10563.00 15.2.99
15. WBSEB 728.25 31.3.99
16. GRIDCO 6804.00 31.12.98

Source : CEA.
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Water Testing Laboratory

3003. SHRI ASHOK PRADHAN: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether any proposal is under consideration of
the Union Government to set up a water testing laboratory
in each district of Uttar Pradesh;

(b) if so, the details thereof;

(c) whether the Union Government have also received
proposals from some other States during last three years
for setting up such laboratories in each district;

(d) if so, the details thereof, and

(e) the steps taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
_MARAND!): (a) to (e) Information is being collected and
‘" will be laid on the Table of the House.

'
{English]
Misappropriation of Funds

3004. SHRI CHANDRAKANT KHAIRE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the officials of Tihar Jail have
misappropriated crores of rupees working on the fake
projects;

(b) if so, the details thereof, and

(c) the action being taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No,
Sir.

(b) and (c) Do not arise.

Concept of Village Electrification

3005. SHRI DINSHA PATEL:
SHRI P.S. GADHAVI:

Will the Minister of POWER be pleased to state:

(a) whether the Government have recently changed
the concept of village electrification;
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(b) if so, the details thereof and the reasons therefor;

(c) if so, whether the new concept would help the
Govemment to cover more villages for electrification; and

(d) if so, the extent to which it would help in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) and (b)
Yes, Sir. The Government have recently changed the
concept of village electrification. Eariler concept of village
electrification was that—

“a village should be classified as electrified if electricity
is being used within its revenue area for any purpose
whatsoever”.

This definition was made at a time when level of
electrification in the country was very low and the
aim was to extend the electrical infrastructure to the
village level. Consultative Committee as well
Committee on Public Undertaking in their meeting,
held in 1995 felt that the earlier concept of village
electrification is limiting and inadequate in its spread
and considered it necessary to-have a re-look at the
eariier definition so as to bring at-east the inhabited
areas of villages into ts fold. The issu&~was examined
in consultation with the Central Electricity Authority
and the State Electricity Boards and it was decided
that the concept be redefined as follows:—

*A village will be deemed to be electrified if electricity
is used in the inhabited locality, within the revenue
boundary of the village, for any purpose whatsoever”.

(c) and (d) Under the new concept of village
electrification, electrical network will be closer to the
consumers. This will further facilitate the availability of
electricity supply to households in rural areas.
[Translation]

Poliution

3006. SHRI RAMPAL SINGH: WIli the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Union Government have asked the
State Governments and the local bodies to work jointly
for solving the problems of poliution;

(b) if so, the details tﬁereot; and

(c) the reaction of the State Govemments and the
local bodies thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) and (b) Yes, Sir. The Union Government
has stipulated implementation of time bound programmes
entailing coordinated inter-departmental strategies in
which State Governments and local bodies are
involved.

(c) The reaction of the State Governments and
the local bodies is positive for solving the pollution
problems.

AGRAHAYANA 29, 1921 (Saka)

to Questions 118

Power Supply to M.P. from Rajasthan
Power Project

3007. SHRI KANTILAL BHURIA: Will the Minister of
POWER be pleased to state the share of power supplied
to Madhya Pradesh from Rajasthan Power Project and
the share of power being supplied to Rajasthan from
Madhya Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): The States
of Rajasthan and Madya Pradesh have the following joint
venture Power generating projects and the share of power
of MPEB and RSEB in these projects is as follows:

Name of Power Project Controlled MPEB's RSEB's
& Installed Capacity by Share Share
Ranapratap Sagar (H) (172 MW) RSEB 50% 50%
Jawahar Sagar (H) (99 MW) RSEB 50% 50%
Gandhi Sagar (H) (115 MW) MPEB 50% 50%
Satpura Thermal (312.5 MW) MPEB 60% 40%

PH-I (5x62.5 MW Units)

[English]
Hinduja National Power Corporation

3008. DR. MANDA JAGANNATH: Will the Minister
of POWER be pleased to state:

(a) the progress of work of Hinduja National Power
Corporation Ltd. being set up at Visakhapatnam; and

(b) the original estimate of the power project in 1990
and the present enhanced value thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b)
The 1040 MW Visakhapatnam Thermal Power Project in
Andhra Pradesh being promoted by M/s Hinduja National
Power Corporation Limited (HNPCL) has been accorded
techno-economic clearance of Central Electricity Authority
(CEA) on July 25, 1996 at an estimated completed cost
of US$ 943.75 million + Rs. 1324.993 crores. Project
was accorded Counter Guarantee by Govemment of India

on 14.8.1998. The Company is in the final stages of
councluding the financing arrangements from indian
Financial Institutions/Banks and off-shore funding agencies.
The company has invested in purchase of land and the
Engineering, Procurement and Construction (EPC)
Contractor has mobilised resources and completed the
ground preparation work to facilitate construction to
commence immediately on financlal closure. The Company
has submitted a firm financial package to Government of
Andhra Pradesh and APTRANSCO with cost escalation
due to variation in foreign -exchange rate, customs duty,
value of land, increase in the non-turn-key works,
overheads and financial charges. The firm financial
package submitted by the promoters will be examined by
the Govemment of Andhra Pradesh/APTRANSCO and the
same will be forwarded to CEA with their recommendatios
for approval by CEA. The above project, which was
originally envisaged as a State sector project with a
capacity of 1000 MW, was accorded techno-economic
clearance of CEA on October 23, 1990 at an estimated
cost of Rs. 1560.28 crores.
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National Highways Development Project Statement
3009. SHRI NARAYAN DATT TIWARI: State-wise Length of National Highway
SHRI VILAS MUTTEMWAR: Development Project
W!ﬂ ._MAMiﬂiS(Of of SURFACE TRANSPORT be Sl. No. Name of State/UT W (lﬂ Km.)
pleased to state:
(&) wivsthér National Highways Authority of India has ! 2 3
dedidét 1o go ahead with the Rs. 50,000 crore, National
Highway Development Project involving four-aning of 1300 1. Andhra Pradesh 1753
Km of the Highway connecting four metropolitan cities
and traversing through almost all the States; 2. Assam 677
(b) if so, the details thereof, State-wise;
3. Bihar 910
(c) the salient features and the estimated cost thereof,
(d) the sources from which the funds would be 4 Chandigarh -
mobilised for the execution of this project;
5 Delhi 47
(e) physical and financial progress made jr this regard
so far; and
» 6 Goa _
{f ﬂn date in which this project is likely to be
completéif? 7. Gujerat 1116
THE IMINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 8. Haryana 355
(a) Yes, Sir. However the total length involved is about
13000 .
Kme 9. Himachal Pradesh 14
(b) A list is enclosed as Statement. R
10. Jammu & Kashmir 386

(c) The National Highways Development Project
(NHDP) comprises of upgradation of national highways
to 4/6 lanes along the alignment of Golden Quadrilateral n. Kamataka n?
connecting four metropolitan cities, North-South and East-
West Corridors and Salem-Cochin road. The project is

estimated to cost Rs. 54,000 crores (at cument prices). 12 Korala 168
(d) Following sources will be mobilised for the 13. Madhya Pradesh 667
implementation of this project:
(i) Budgetary grants 14. Maharashtra 762
(i) External aid 16. Manipur J—

(iil) Private sector participation

16. Meghalaya -
(iv) Market borrowings.

(e) A total length of 1,848 Kms. has already been 7. Mizoram _ -
four laned/under implementation.

o 18. Nagaland d
(f) The project is targeted for completion by March, -
2009. ’




AGRAHAYANA 29, 1921 (Saka)

121 Written Answers
1 2 3
19. Orissa 442
20. Pondicherry —
21. Punjab 268
22. Rajasthan 1265
23. Tamil Nadu 1089
24, Uttai Pradesh 1499
25. West Bengal 802
Total 12927

Regeneration of Degraded Forests

3010. SHRI LAKSHMAN SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

to Questions 122

(a) the number of States in which the scheme
“association of scheduled tribe and rural poor in
regeneration of degraded forests on usufruct sharing basis”
is being implemented;

(b) the total number of tribals provided employment
in the last three years under the scheme, State-wise;
and

(c) the number of tribals likely to be employed under
this scheme during the Ninth Plan Period?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) to (c) The centrally sponsored scheme
“Association of Scheduled Tribes and Rural Poor in
Regeneration of Degraded Forests on Usufruct Sharing
Basis" is being implemented in 14 States in the country.
The scheme is labour intensive and i3 likely to provide
approximately 22.30 lakh mandays of employment to the
Tribals and other rural poor during the Ninth Plan. State-
wise employment generated during the last three years
is given in the statement enclosed.

Statement

Employment Generated in Mandays

S.No. State 1996-97 ) 1997-98 1998-99
1 2 3 4 5
1. Andhra Prad?sh 18769 — 9828
2. Bihar 65200 51135 49290
3. Guijarat 14644 - 21060
4. J&K” - - 18240
5. Karnataka 21394 8550 28080
6. Madhya Pradesh 134700 71100 72015
84975 - 7500

Maharashtra
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1 2 3 4 5

8. Manipur* - - 14040

9. Mizoram® - - 9828

10. Nagaland® -_ _— 9000

1. Rajasthan 2625 — 23865

12, Tripura® - - 8375

13.  West Bengal® - - 21000

14, Orissa 17753 73893 48726

* Project under the scheme started in Minth Plan.

Power Project in Kerala

POWER be pleased to state:

proposal to set up Power Project in Kerala;

(b) if so, the details thereof;

3011. SHRI K. KARUNAKARAN: Will the Minister of

(a) whether Kerala Government has submitted any

(c) when the National Thermal Power Corporation
Project at Kayamkulam, Kerala would be generating the

full capacity of Power; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) and (b)
(i) A list of power projects in State/Central Sector and
Private Sector received in Central Electricity Authority
(CEA) from the State of Kerala are given below:

Name of Scheme

Date of receipt

A.

CEA CLEARED/APPRAISED

. Adirapally HEP — KEB (H) (2x80 MW)

. Vypeen CCGT (LNG) (679.2 MW)

(M/s Siasin Energy Ltd.)

DPR UNDER EXAMINATION

. Kozhikode Heavy Fuel Diesel Power

. CCPP at Kannur (513 MW)

M/s Kannur Power Project Pwvt. Ltd.
(KPPCL).

7/89



125 Written Answers

C. Schemes not being persued in CEA for, want of inputs
1. Kerala Bhavani HEP

2. Trikaripur (T)

3.  Pendiar Punnapuzha (H)

4. Kajhikode DGPP (T)

5. Kasargod CCGT

6. Palakkad CCGT (LNG)

7. Kasargod CCGT (T)

8. Kasargod DGPP (T)

9. Kasargod CCGT (T)
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150 169.0
420 601.0

70 122.0
109.91 415.88
516 1483.4
330 11656.95
468.77 1333.381
63.534 225.99
459 1398.43

(i) The details of other liquid fuel projects under examination at the Centre are as under—

1. Edarikode in Malappuram 3.12.98
Dist., (5 MW)
2. BSES Cochin Project- 12.6.97

Enhancement of Naphtha
linkage

Apart from the above projects, Naphtha linkage has
also been given to a 107 MW project viz. LOK EDL.
This project does not require the Techno-economic

Clearance of Central Electricity Authority.

(c) and (d) GT-1 & GT-2 both of capacity of 115.3
MW each of Kayamkulam Combined Cycle Power Project
of NTPC were synchronised with Naphtha in 12/88
and 3/99 respectively. Steam Turbine (119.4 MW) is
expected to be commissioned in December, 1998/January,
2000.

The actual power generation against the target for
the Kayamkulam project at NTPC during the period April,
1999 - November, 1999 are given as under.—

Generation (MU)
Target Actual

Kayamkulam GT (230.6 MW). 937 687

The generation of power, is however, as per
requirement of Kerala State Electricity Board.

The request for allocation of diesel
for this project Is under consideration.

Request of the project for enhancement
the Naphtha linkage for third unit.

Deciine In Profit of MTNL

3012. DR. S. JAGATHRAKSHAKAN: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) whether profit has come down in MTNL in the
2nd quarter of the current fiscal year because of the
reduced domestic long distance tariffs;

(b) if so, the details thereof and the steps taken/
proposed to be taken by the Govemment in this regard;

(c) whether the MTNL has sought the subsidiary to
provide better intemet service; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
Sir. -

(b) Based on the provisional results, the profits of
2nd quarter of current year have fallen to Rs. 323 Crores
as against the second quarter of the last year, which
was Rs. 376 crores. Apart from intensive marketing,
several new services like Intemet, ISDN, VCC etc. have
been introduced in MTNL. Some more services are
proposed to be introduced.
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(c) and (d) MTNL is planning to set up a subsidiary
company to provide all value added services including
the Intemet services. The proposed company will plan,
establish, develop, market, provide and maintain all type
of value added services in the field of Telecommunications
including internet.

[Translation]
Committee on Problem of Telecom Sector

3013. DR. ASHOK PATEL:
DR. BALIRAM:
SHRI VILAS MUTTEMWAR:

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether the Union Govemment have set up a
committee to sort out the problems relating to the Telecom
sector,;

(b) if so, the details thereof; and

(c) the time by which the committee is likely to submit
its recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (c)
Keeping in view the need for urgent resolution of problems
in the telecom sector and to expeditiously implement the
New Telecom Policy 1999 white taking into account the
increasing convergence between telecom and IT,
Government has constituted on 13.12.99 a Group on
‘Telecom and IT Convergence' under the Chairmanship
of Minister of Finance, with the following terms of
reference:

(1) To consider and make recommendations to
strengthen the TRAI through suitable legislative
amendments;

(2) To identify and recommend measures for
resolution of subsisting problems in the telecom
sector with a view to ensuring expeditious
implementation of the New Telecom Policy 19989,
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(3) To prepare the draft of a new comprehensive
statute to replace the -Indian Telegraph Act,
1885, keeping in view the rapid convergence of
telecom, computers, television and electronics;

(4) To lay down a clear road-map for corporatisation
of the Department of .-Telecom Services;

(5) To resolve subsisting problems in the
implementation of the.ISP Policy with a view to
achieve rapid spread of the Intemet in India,
specially through liberalisation of the Gateway
Policy;

(6) To recommend measures for the rapid spread
of E-Commerce.

The Group shall submit an interim report to the
Govemment by 31.1.2000 on the issue of strengthening
the TRAI through suitable legisiative amendments and
for the resolution of important subeisting problems in the
telecom sector. The Group shall submit its final report
before 31.3.2000.

[English]
Walting List for Telephone Connections in Kerala

3014. SHRI T. GOVINDAN:
SHRI K. MURALEEDHARAN:
SHRI GEORGE EDEN:
SHRI KODIKUNNIL SURESH:

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) the number of applications on the waiting list
for telephone connections in Kerala at present, district-
wise;

(b) the number of telephone connection allotted dutind
the last three years, district-wise;

(c) the reasons for not relasing the new telephone
connog:t‘ona in the State;

1)
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(d) the steps proposed to be taken by the
Government to clear the waiting list in the State;

(e) whether all the telephone exchanges in Kerala
have been converted from Manual to electronic ones;
and

(f) It so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The
details of waiting list district-wise, as on 31.10.99 are as
per enclos?d Statement-I.

(b) The details of number of telephone connections
alloted during last three years are as per enclosed
Statement-Ii.

(c) The telephone connections are regularly being
released. During 1996-97, 1997-98, 1998-99 and upto
31.10.99 of 1999-2000 the following number of telephone
connections were released. Regular efforts are being
made to increase the provision of new telephone
connections to clear the waiting list.

Year number of Telephone
connections released

1996-97 1.72 lakh
1997-98 2.30 lakh
1998-99 2.71 lakh
1999-2000 1.06 lakh

(upto 31.10.99) N

(d) For clearing the waiting lis}, 4 lakh new telephone
connections are planned during 1988-2000 and efforts
are being made for provision of more and more telephone
connections every year in future.

(e) and (f) All the electromechanical exchanges are
converted Into electronic exchanges except Trivandrum-
Kathamukku exchange and the same is proposed to be
converted into electronic exchange before 31.12.99.
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Statement |

The number of applications on the waiting list for
telsphone connections in Kerala as on October, 1999,

district-wise

Sl.  Name of District Waiting list as
No. on 31.10.99
1 2 3
1. Alieppey 45945
2. Calicut 62007
3. Cannanore 61642
4. Emakulam 54811
5. Idukki 26521
6. Kasaragod 32041
7. Kottayam 39725
8. Malappuram 78624 !
9. Palghat 42685
10. Pathanamthitta 315642
11.  Quilon 57760
12. Trichur 70577
13. Trivandrum 52033
14. Wynad 17745

Total for Kerala State 673658
15. Mahe (Pondicherry UT) 1588
16. Lakshadweep (UT) 56

Total for Kerala Circle 675301




131 Written Answers DECEMBER 20, 1999 to Questions 132

Statement N

The number of telephone oconnections alloted during the last three years, district-wise

Sl.  Name of District 1996-97 1997-98 1998-89
No.
1. Alleppey 13618 15662 20018
2. Calicut 14792 14314 18324
3. Cannanore 10388 16891 15548
4. Emakulam 28698 32010 37392
5. Idukki 3873 4860 6228
6. Kasaragod 3550 7296 9366
7. Kottayam 13084 17012 23513
8. Malappuram 9257 15384 12253
9. Palghat 7801 11001 13217
10. Pathanamthitta 11000 15611 21174
11. Quilon 13086 14617 19287
12, Trichur 21373 30675 31128
13. Trivandrum 19521 30135 36163
14. Wynad 2030 3189 3601
Total for Kerala State 172071 228357 * 267210
15. Mahe (Pondicherry UT) g4 333 2331
16. Lakshadweep (UT) 627 1320 . 1524

Total for Kerala Circle 172775 230010 271065
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Fencing of Indo-Pak Border

3015. SHRI G.J. JAVIYA:
SHRI RATILAL KALIDAS VARMA:
SHRI CHINMAYANAND SWAMI:

Wil the Ministar of HOME AFFAIRS be pleased to
state:

(a) whether the Government propose to fence the
entire Indo-Pak border;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) the present status of fencing work along the
borders in Rajasthan, West Bengal and Guijarat?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) Indo-Pak border in Punjab and Rajasthan has been
fenced with security fencing augmented with fiood lights
except in small stretches of riverine/non-feasible areas
where improvised fencing have been erected.

Construction of security fencing on raised
embankments on Indo-Pak border in Gujarat (Rann area)
has also started in Luni River adjacent to Rajasthan Basin
area.

Erection of an obstacle system along the Jammu
Intemational Border has been planned.

Fencing of 507 Kms on Indo-Bangladesh border in
West Bengal has been approved, out of which 482 Kms
have been completed under Phase-I.

Proposal for Vadinar Port

3016. SHRI RATILAL KALIDAS VARMA: Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether the Government of Gujarat has sent any
proposal to the Union Govemment for separating Vadinar
Port from Kandla Port Trust and handing over the same
to them;

(b) if so, the action has been taken by the
Government in this regard,

(c) whether the Kandia Port Trust has illegally given
some portion of Vadinar Port Land to the Essar Group;

(d) if so, whether the Government have conducted
any high level enquiry in this regard; and

(e) it not, the reasons therefor?

AGRAHAYANA 29, 1821 (Saka)

to Questions 134

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir.

(b) The request was not considered as Vadinar has
been an integral part of the Major Port of Kandla.

(c) No, Sir.
(d) and (e) Do not arise.
Walting List for Telephone Connections

3017. SHRI BHARTRUHARI MAHTAB: Will the
Minister of COMMUNICATIONS be pleased to state:

(a) the number of persons on the waiting list for
telephone connections in Orissa as on October 31, 1999,
district-wise;

(b) the number of telephone connections allotted
during the last three years, district-wise;

(c) whether Government propose to take any action
to clear the backlog; and

(d) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The
number of persons on the waiting list for telephone
connections In Orissa as on 31.10.99 was 22282, District-
wise waiting list of telephone connections in Orissa as
on 31.10.90 is as per enclosed Statement.

(b) The number of telephone connections provided
in the State during the last three years is as under:

1996-97 32505
1897-98 67178
1998-89 68175

District-wise telephone connections provided in the
State during the last three years is as per Annexure.

(c) and (d) Out of a target of providing 87000 new
telephone connections during 1999-2000, already 31434
new telephone connections have been provided upto
30.11.89. It is expected that another about 55500 new
telephone connections will be provided during the period
Dec., 1999 to March, 2000. The above waiting list is
likely to be cleared by March, 2000.
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Statement
Sl Name of the DELs added DELs added DELs added Total WAL as
No. Revenue Dist. during 96-97 during 97-98 during 96-99 on 31.10.99
1 2 3 | 4 5 (]
1. Angul 1378 2117 3053 299
2.  Balasore 1442 2324 3653 1281
3 Bargarh 963 1574 1185 257
4.  Bhadrak 962 1550 1874 565
5.  Bolangir 1659 1855 1126 335
6. Boudh 125 186 369 143
7. Cuttack 2670 5395 7112 2989
8. Deogarh 108 208 464 65
9.  Dhenkanal 654 2108 1742 628
10.  Gajapati 203 480 450 256
11.  Ganjam 3293 7863 4788 1110
12.  Jagatsinghpur s 642 1710 1478 1525
13.  Jajpur 763 1740 1343 1086
14.  Jharsuguda 558 1662 1805 258

15.  Kalahandi 489 1396 704 269
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1 2 3 4 5 6
16. Kandhamal 282 734 380 322
17. Kendrapara 615 1289 1377 1106
18. Keonjhar 739 1266 1949 380
19.  Khurda 5454 13030 11348 3386
20.  Koraput T 2165 2105 1232
21. " Malkangiri 150 282 370 66
22.  Mayurbhanj 1062 1781 1738 1381
23. Nowrangpur 195 218 489 392
24.  Nayagarh 942 1335 1268 313
25.  Nuapada 165 234 208 99
26. Pur 1270 1537 4519 602
27.  Rayagada 174 682 1739 499
28.  Sambalpur 1518 3388 3331 408
29.  Scnepur 310 929 384 119
30. Sundargarh 2063 6166 5800 861
32505 67178 68176 22232

Total
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Oil Exploration

3018. SHRI RAMESH CHENNITHALA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the oil exploration has considerably
slowed down in the country for about the past one
decade;

(b) it so, the facts in this regard and the reasons
therefor; and

(c) the present production and demand of petroleum
products in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) No, Sir.

(b) Does not arise.

(c) The production and consumption of petroleum
products in the country during the year 1999-2000 (April-
September) has been as under—

('000' Tonnes)

Production - 36490°@

Consumption — 4447700
: Provisional.

@ : Includes LPG production from natural gas.
@@ : Excludes consumption through private imports.

Discrimination in Portage Charges

3019. SHRI C.N. SINGH: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the Indian shipping companies are
charging more portages than the foreign companies;
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(b) it so, the reasons therefor; and

,

(c) the steps being taken to remove the discrimination?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) No, Sir. The cost of conveying goods between
navigable ways is determined by the market forces.

(b) and (c) Do not arise.
Modernisation of Telegraph Services

3020. SHRI AMAR ROY PRADHAN: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) whether the Government have taken any steps
for the modemisation of telegraph services in West

Bengal;
(b) if so, the details thereof, digtrict-wise; and

(c) whether any budget allocation has been made
for this purpose in the current as well as the next financial
year; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHR! TAPAN SIKDAR): (a) Yes,
Sir.

(b) Telegraph network has been modemised by
provision of terminals from Store and Forward Message
Switching Systems/Electronic Key Board Concentrators
and Formatted Terminal Concentrators. District-wise
provision of modern telegraph equipment in Central
Telegraph Offices, Telegraph Offices, Telecom Centres
and Combined P&T Offices are given in enclosed
Statement.

(c) and (d) Yes, Sir. Budget allocation of Rs. 49
lakhs has been made for the current financial year.
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Statement
Working on modemised systems Under
Moder-
nisation
Name of Central Telecom Telegraph Combined Post & Combined
District Telegraph Centres Offices Telegraph Offices Post &
Office Telegraph
Offices
Bankura - 1 1 8 1
Birbhum — —_ 2. 9 1
Burdwan - 2 4 29 4
Calcutta 1 - 14 13 12
Coochbehar - 1 1 5 4
Darjeeling 1 2 1 12 6
Dinajpur (N) - - 1 - 2
Dinajpur (S) - - 1 - 2
Hooghly - 3 2 2 10
Howrah - 3 1 1 5
Jalpaiguri - - ! - 4
Maida _ — 1 8 2
Midnapore - 1 8 8 20
Murshidsbad - - ! b -
- - 6
Nadia - 2
—_ 1 8 4
Purulia -
—_ 2 1 3

24 Pargana (N) -

24 Pargana (S) -
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Petroleum Project in Bhatinda, Punjab

3021. SHRI SIMRANJIT SINGH MANN: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the total investment plan for the proposed petro
plant in Bhatinda District, Punjab for which the Prime
Minister has laid the foundation stone; and

(b) ;he time by which the construction of the plant is
likely to be completed and the plant would be operational?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) Approved estimated cost of grass-
root refinery, alongwith associated facilities, at Bhatinda
in Punjab is Rs. 9806 crores at June, 1998 prices.

(b) The project is expected to be completed within
48 months after firming up of the joint venture partner for
the project, and receipt of environmental approval for
Crude Oil Terminal and Crude Oil Pipeline.

Construction of N.H. Connecting Rangia to
Murkong

3022. SHRI MADHAB RAJBANGSHI: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether a proposal to construct a National
Highway connecting Rangia (Assam) to Murkong Selek
of Arunachal Pradesh is under the consideration of the
Government; and

(b) if so, the details of the survey work and budget
estimates of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) No, Sir.

(b) Does not arise.

Debarring Family Members of Dealers from
Applying for Dealerships

3023. SHRIMATI SANGEETA KUMARI SINGH DEO:
Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether the Oil companies are debarring the
family members and relatives of their dealers to apply for
new dealerships;

(b) if so, whether it is not violative of their
Fundamental Rights;
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(c) if so, whether the Government propose to change

the rules etc. in this regard; and

(d) if'so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) and (b) As per the existing policy,
no person shall be awarded a new dealership if he/she
or any of his/her relatives as given below already holds
a Letter of Intent or dealership of MS/HSD/ALPG/SKO/
LDO of any public sector Oil Company.

Other than PH PH Category

(i) Spouse (i) Spouse

(il) Father/Mother (i) FatherMother
(Not applicable (Not applicable
for daughters) for daughters)

(iii) Brother/Brothers wife
(Not applicable for
women applicants)

(iii) Son/Daughter-in-law

(iv) Sor/Daughter-in-law.

This may not be treated as violative of Fundamental
Rights.

(c) There is no such proposal under the consideration
of the Government.

(d) Doeg not arise.
Reconstruction of Bridge in Kerala

3024. SHRI P.C. THOMAS: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the work of a bridge (Marthanada-Varma
Bridge) at Aluva in Emakulam in Kerala in National
Highway-47 is going to be taken up;

(b) whether the bridge is so narrow that the traffic in
the National Highway gets stuck for hours; and

(c) if so, the present stage of reconstruction of the
bridge?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir. -

(b) and (c) There have been reports about traffic
congestion at the existing Marthanada Verma Bridge on
NH-47. A new bridge, parallel to the existing bridge has
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been planned which is at the detailed design stage. An
estimate amounting to ‘Rs. 860 lakhs for construction of
the new bridge has already been sanctioned.

Construction of inter-State Roads by the North-
Eastern Council

3025. SHRI PABAN SINGH GHATOWAR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the criteria to select Inter-State roads for
construction by the North-Eastern Council;

(b) whether there is any proposal to construct any
road connecting the remotest parts of Assam and
Arunachal Pradesh the Dighboi-Bordomssa Road;
and

(c) if so, the date by which it is likely to be
done?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) Inter-State roads
are selected on the basis of proposal received from the
State Governments. The proposals thus received are
placed before the Council for recommendation to
Planning Commission. The roads are finally approved by
the Planning Commission for inclusion under NEC

Plan.

(b) A proposal for constructing the Inter-state road
viz. Digboi-Pangari-Bordumsa-Kharsang has been
forwarded by both the States of Assam and Arungchal
Pradesh for inclusion under 10th Plan of NEC.

(c) Work on the road can be started if the same is
approved by the Planning Commission in the 10th Plan
of NEC, which will commence in April, 2002.

Road Projects in Madhya Pradesh

3026. SHRI SHIVRAJ SINGH CHOUHAN: Will the
Minister of SURFACE TRANSPORT be pleased to

state:

{(a) whether any proposals for the Road Projects of
Madhya Pradesh Govemment are pending for the approval
of the Government;
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(b) if so, the steps taken by the Government in this
connection; and

(c) the time by which the said proposals are likely to
be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir.

(b) and (c) The proposals are being examined and
those proposals which are found to be in order, are
targetted to be approved during current financial year.

Development Works in Telecom and
Postal Sectors in Rajasthan

3027. COL. (RETD.) SONA RAM CHOUDHARY:
Will the Minister of COMMUNICATIONS be pleased to
state:

(a) the details of development works executed with
regard to Telecommunication and Postal sectors In
Rajasthan especially in Barmer, Jaisaimer, Jalore, Jodhpur
and Bikaner districts during 1998-99 and the current
financial year;

(b) the amount spent on these development works
and the progress made during the said period so far;

(c) whether the present Telecom and Postal gsrvices
provided in these areas are not satisfactory and adequats;
and

(d) it so, the reasons therefor and the steps taken
by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (d)
The information is being collected and will be placed on
the table of the House.

Loan for Projects of NTPC

3028. SHRI NARESH PUGLIA: Will the Minister ot
POWER be pleased fo state:

(a) whether the National Thermal Power Corporation
has recently borrowed an amount of Rs. 850 crore to
support its on-going projects; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) and (b)
Yes, Sir. National Thermal Power Corporation has tied
up loans of Rs. 750 crore with State Bank of India and
Rs. 100 crore with Housing Development Financial
Corporation for its capacity addition programme. The
interest rate of linked to State Bank Medium Term Lending
Rate (SBMTLR) subject to change from time to time pius
interest tax payable quarterty. Currently, SBMTLR is 12%.
The repayment will take place in- 14 half yearly equal or
substantially equal instaliments. There is a moratorium
period of 36 months.

Training to Police 'otllelnlo

3029. SHRI RAVINDRA KUMAR PANDEY:
SHRI PRABHUNATH SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether due to the lethargy and negligence of
the investigation officers, many of the accused are
acquitted by the courts for want of sufficient proof in the
criminal cases; and

(b) if so, the steps taken/proposed to be taken to
impart proper training to the police officials in the area of
investigation?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI L.D. SWAMI): (a) Several factors
result in the acquittal of the accused in criminal cases
including delays in trial, weakness of prosecution,
prosecution witness becoming hostile, transfer of
investigating officers etc.

(b) ‘Police’ being a State subject according to the
Seventh Schedule to the Constitution of. India, it is
primarily the responsibility of the State Govemments to
provide adequate training to its police personnel to enable
them to discharge their duties and responsibilities
effectively. The Central Govemment has, however, set
up three Central Detective Training Schools at Calcutta,
Chandigarh and Hyderabad to conduct courses for training
police personnel of the ranks of Assistant Sub-Inspector
to Dy. Supdts. of the State Police in scientific investigation
techniques.

Ahmadi Committes

3030. SHRIMATI GEETA MUKHERJEE:
SHRI INDRAJIT GUPTA:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the Ahmadi Committee had submitted its
recommendations regarding the amendments to the
Human Rights Act, and

(b) f so, the details thereof and reaction of the
Govermnment, thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) The Government of India has not received any
recommendation regarding amendments to the Protection
of Human Rights Act, 1993, based on the report of the
Ahmadi Committee, set up by the National Human Rights
Commission.

LPG Agencies in Jalpaigurl, West Bengal

3031. SHRIMAT! MINATI SEN: Will the Minister of
PETROLEUM AND NATURAL GAS be pisasad to state:

(a) whether the Union Govemment have received
any proposal for new LPG dealership in Jalpaiguri district
of West Bengal, during the last three years;

(b) it s0, the details of the location identified for the
approval of new LPG dealerships; )

(¢) whether Irregularities in distribution and
maipractices by LPG dealers have been reported in the
said district;

‘M(d)uw,mmmmmmmm

(e) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) and (b) Requests are received from
time to time for setting up LPG distributorshipe in different
parts of the country including for Jalpaiguri District of
West Bengal and the Oil Companiee conduct feasibility
surveys. Locations found viable are included in the
Marketing Plan. Accordingly, 11 locations have been found
feasible for setting up LPG distributorships in Jalpaiguri
district of West Bengal. Additional, one more location viz.
Kamakshyaguri, Distt. Jalpaiguri has been earmarked by

HPCL for supplying domestic LPG through rural marketing
vehicle scheme.

(c) to (e) lregularities have been reported in the
functioning of some LPG distributorships in Jalpaiguri
district of West Bengal. Necessary action as per Oil
Industry’s guidelines has been teken against the erring
distributors.
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Private Sector in Power Generation

i“ 3032. SHRI BASU DEB ACHARIA: Will the Minister
of POWER be pleased to state:

(a) whether the targets fixed for power generation in
the Private Sector could not be achieved by the
Government during the last three years even after
according the counter guarantee to them;

(b) if so, the details thereof, and

(c) the steps being taken by the Govemment to
strengthen the private sector power projects to achieve
the said targets?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) and (b)
Yes, Sir. However, it needs to be clarified that cqunter
guarantee by the Government of India (GOI) has been
committed only in respect of eight private sector power
projects. Out of these, the counter guarantee has akeady
been extended to the Jegurupadu project (216 MW) of
M/s GVK Industries Limited, Ib Valley project (5000 MW)
of the M/s Ib Valley Power Private Limited, Dabhol project
Phase-! (740 MW) of M/s Dabhol Power Company,
Visakhapatnam project (1040 MW) of M/s Hinduja National
Power Corporation Ltd., Neyveli Lignite based power
project (250 MW) of M/s STCMS Electric Company and
Bhadravati project (1082 MW) of M/s Central india Power
Company. The counter guarantee given to the Ib valley
project has to be considered afresh as the project
parameters have undergone substantive changes. The
promoters, M/s Spectrum Power Generation Ltd., of the
Godavari project (208 MW) withdrew their request for a
GOI! counter guarantee. Counter guarantee to the
remaining project, the 1013.2 MW Mangalore project of
M/s Mangalore Power Company would be given once all
the necessary conditions are fulfilled.

Of the above counter guaranteed projects, the Dabhol,
Jegurupadu and Godavari projects have already been
commissioned and ST-CMS project has achieved financial
closure and started construction.

(c) All possible assistance is being provided by GOI
to facilitate early financial closure by the private sector
power projects including the counter guarantee projects.
The major initiatives already taken/being taken in this
direction include paving the way for the establishment of
the Central Electricity Regulatory Commission (CERC)
(already set up) and the State Electricity Regulatory
Commissions, close monitoring by a Crisis Resolution
Group set up by the Ministry of Power of identified
projects which have made substantial progress and are
having only last mile problems towards achieving financial
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closure and inter-action with the financial institutions and
state Governments to sort out escrow related issues etc.
In addition, the progress of all the projects accorded
techno-economic clearance by the Central Electricity
Authority and liquid fuel based project given fuel linkage
by GOI, are being monitored on a regular basis.

Strength of Judges

3033. SHRI MOINUL HASSAN: Will the Minister of
LAW, JUSTICE AND CQMPANY AFFAIRS be pieased to
state:

(a) the total number of backiong cases from the
district level courts to the Supreme Court as on date;

(b) the separate number of Judges per million
population in India, Pakistan, Sri Lanka and other
developing countries;

(c) the gross national product earmarked for the
judiclary in India and other countries;

(d) whether 20th Law Commission had recommended
a substantial increase in the number of Judges for clearing
the backiog of pending cases and coping with future
needs in this regard; and

(e) if so, the details of the increase in the number
of Judges effected since then so far?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) The available
information as regards backlog cases is as follows:

Number of cases As on

pending
Supreme Court 20,307 1.11.1998
High Courts 31,908,547  31.12.1998
District/

Subordinate Courts 2,02,00,000 31.12.1998

(b) As per information contained in the Report of the
first National Judicial Pay Commission, there were 12.8
Judges per million population in India as in September,
1999. Such information in respect of other countries is
not available.

(c) According to information contained in the Report
of the first National Judicial Pay Commission, the
expenditure on Judiciary in terms of gross national product
in India is 0.2 per cent; in Korea, it is more than 0.2 per
cent; in Singapore, it is 1.2 per cent; in UK, it is 4.3
per cent and in USA it is 1.4 per cent.
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(d) and (e) The 11th Law Commission, in its 120th
Report, which was placed before Parfiament in the year
1988, had, inter afa, recommended that the present
strength of 10.6 Judges per million population be
increased to 50 Judges per million popuiation. As stated
above, the present strength is 12.8 Judges per miliion
population.

Private Investors in Highway Projects

3034. SHRI SHANKERSINH VAGHELA:
SHRI J.S. BRAR:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether it is not possible to attract the private
investors on the basis of collecting direct toll tax on the
highways linking four metropolitans of the country;

(b) if so, whether these highways have been
assessed as unviable under the direct toll tax

arrangement;

(c) it so, the steps proposed to be taken by the
Govemment in future to implement the scheme for the
expansion of these highways; and

(d) the time by which final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) and (b) Not all sections of the National Highways are
viable under BOT scheme.

(c) A study has been instituted to identify National
Highway sections which are viable to be taken under
BOT scheme. The balance would be financed from (a)
budgetary support, (b) external aid, and (c) market
borrowings.

(d) The entire Gdiden Quadrilateral project is to be
implemented in five years.

Foundation of Bridge over Brahmaputra River

3035. SHRI PABAN SINGH GHATOWAR: Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether the foundation of bridge over the
Brahmaputra river at Bogibeel, Dibrugarh Assam had been
laid;

(b) if so, the amount sanctioned for the project;
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(c) the progress achieved in the project till now; and

(d) the time by which the project work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir, foundation stone for this rail cum road bridge
has been laid.

(b) The work has been included in the Railway
Budget at an anticipated cost of Rs. 1000 crores, on
cost-sharing basis between Ministry of Railways and
Ministry of Surface Transport. An outlay of Rs. 5 crores
has been provided during the current financial year.

(c) The detailed investigation including hydrautic model
studies and final location survey for this bridge have been
taken up by the Railways, which are expected to be
completed by June, 2000. Work can be taken in hand by
the Railways once the detalled survey and investigation
report is received, final clearance of Cabinet Committee
on Economic Affairs is obtained, land becomes available
and requisite funds against share of Ministry of Surface
Transport are received by the Rallways.

(d) No target date has been fixed. The work will be

progressed to compietion in the coming years as per
avaliability of resources.

Crude Oll Reserves

3036. SHRIMATI BHAVNA BEN DEVRAJ BHAI
CHIKHALIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether a comprehensive survey has been
conducted all over the country to gather information.about
the total quantity of curde oil reserves;

(b) it so, the date of the aurvey and the total
estimated reserve of petroleum in the country as per the
said survey;

(c) whether the Government have set any time bound
programmme for the full exploitation of these reserves;
and

(d) if so, the details thereof and average annual
quantity of the total estimated reserves in percentage
produced during the_last year?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR!I E.
PONNUSWAMY): (a) to (d) Survey, expioration, location
of hydrocarbon reserves, discovery of new fields and
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production from discovered fields is a continuous and
on-going process. Crude ol reserves are updated on the
basis of the discoveries and fresh accretions every year
normally on the 31st of March, based on the latest inputs.
india’s reserves (balance) of Oil plus Oil Equivalent Gas
(O+OEG) were estimated at 1417.34 Million Metric Tonnes
as on 1st April, 1999. During 1998-99, 4.24 per cent of
the estimated reserves of O+OEG were produced.

[Translation]
Mobile Cellular Services

3037. SHRI RAMSHAKAL: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Government propose to simplify the
Mobile Cellullar Service;

(b) it so, the details thereof alongwith the facilities
made available to the consumers in this sector as on
date; and

(c) the details regarding the participation of foreign
companies in this sector?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
Sir, the Government have offered a package of migration
to New Telecom Policy-99 regime to the eligible existing
Cellular Licensees.

(b) and (c) A statement is enclosed.
Statement

A Package for migration from the fixed license fee
regime to New Telecom Policy-99 regime was offered in
respect of thirty six out of the existing forty two Cellular
Licenses. The licensees will now be required to pay one
time entry fee and license fee based on revenue share.
The licensees will forego the right to operating in the
regime of limited number of operators and would operate
in multiply licencing regime. i.e. additional licences without
any limit may be issued in a given service area. There
shall be a lock-in of the present share holding for a
period of 5 years from the effective date of licences. The
period of licence shall be 20 years.

It is expected that with the increased financial viability
of the projects and increased competition, the consumers
will get a better and cost effective service.

In addition to Mahanagar Telephone Nigam Limited
(MTNL), the service has been licenced to Indian
companies who may have joint ventures with foreign
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companies with maximum 49% direct foreign investment.
The major foreign companies participating as partners in

Indian Joint Ventrue Companies (JVC) operating Cellular
Services in the country are as foliows:

1. AIG (Mauritius) LLC, Mauritius.

2. Airtouch International, Mauritius.

3.  Air Touch intemational, USA.

4. Asia Tech. Maurtius Ltd., Mauritius

5. Asian Infrastructure Andhra Pradesh, Mawritive.

6. Asian Telecommunications Investment (Mauritius)
Ltd., Mauritius.

7. AT & T Cellular Pvt. Ltd., Mauritius.

8. Bell Canada International (India) Celiular Ltd.,
Mauritius.

9. Bell Canada Intemational Inc. Canada.

10. Bell South Intemational, USA

11. Bezeq Globe Mauritius Holding, Mauritius.
12. BT (Netherlands) Holding BV, Nstheriand.
13. CCIli (Mauritius) Inc., Mauritius.

14. Cellphone Ltd., Mauritius.

15. Cellunet India Ltd., Mauritius.

16. Distacom Communications, Mauritius.

17. Euro Pacific Securities Ltd., OCB.

18. First Pacific Co. Ltd. Hongkong.

19. France Telecom. France.

20. Hutchison Telecommunications Ltd., Mauritius.
21. Indian Telecommunications BV, Netheriands.
22. ltochy Corp., Japan.

23. Jasmine Intemational Public Co. Ltd., Thailand.

24. Media One Cellular Investment Company,
Mauritius.

25. Millicom Intemational, Luxembourg.
26. Mitsubishi Corp. Japan.
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27. Mobile Systems Intemational Cellular Investments
Ltd., Netheriand.

28. Mobile Wirelese Co. Ltd., Mauritius.

29. Mobilvest (Mauritius) Ltd., Mauritius.

30. Nynex Intemational (Asia) Ltd., Mauritius.

31. PCM (Mauritius) Pvt. Ltd., Mauritius.

32. Personal Communications (Mauritius).

33. Philippino Telephone, Philippines.

34. Prime Metals Ltd.,, OCB.

35. Shinwatra Intemational Public Co, Thailand.

36. STET international, Netherlands NV, Netherland.
37. STET Mobile Holding NV, Netherlands.

38. Swiss PTl, Switzerland.

39. Telekom Malaysia, Malaysia.
40. Telephone Organisation of Thailand, Thalland.
41. Telesystem Pwvt, Ltd., Mauritius.
42. Telia AB Sweden.
43. Telstra International Ltd., Australia.
44, Teistra South Asia Holding Ltd., Mauritius.
[English]
Shifting of CISF Training Centre

3038. SHRI INDRAJIT GUPTA:

SHRI AJOY CHAKRABORTY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there is any proposal to shift the Regional
training centre of the Central Industrial Security Force
(CISF) from Paradip to Deoli in Rajasthan; and

(b) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) Because of extensive damage to the training

DECEMBER 20, 1999

to Questions 158

infrastructure in the temporary location at Paradip on
account of recent super cyclons, CISF has decided to
temporarily shift trainees to Deoli, Rajasthan so that the
training is containued. However the permanent location
of the RTC is already decided at Mundali (Chakradharpur),
near Cuttack (Orissa) where construction is under way.

Sdfeguarding the interests of Small investors

3039. SHRI RAMANAIDU DAGGUBATI: Will the
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Government propose to amend laws
to safeguard the interests of small investors;

(b) if so, the details thereof; and

(c) the action envisaged against especially those firms
who do not pay interest or dividend for a period of one
year from the date on which this was first due?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) and (b) The
Govemnment is contemplating few amendments in the
Companies Act, 1956 and that would include provisions
for protection of the interest of the small investor where
companies fall to make re-payment of deposits on
maturity.

(c) Action against defaulting companies in such cases
can be taken under Section 207 of the Companies Act,
1956 which provide that where a dividend has been
declared by a company but has not been paid or the
warrant in respect thereof has not been posted within 42
days from the date of the declaration, to any shareholder
entitied to the payment of the dividend, every director of
the company shall, if he is knowingly a party to the
default, be punishable with imprisonment for a term which
may extend to seven days and shall also be liable to
fine.

As regards non-payment of interest on deposits,
section 58A of the Companies Act, 1956 provides for
penal action against companies which fail to repay
deposits as per terms and conditions of inviting such
deposits from public. A default of this nature is punishable
with imprisonment which may extend to three years and
also liable to a fine of not-less than fifty rupees per day.
This fine is proposed tn be enhanced to Rs. Five hundred
per day in the Companies Bill, 1997 which was Introduced
in the Rajya Sabha on 14.-8-1997.
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Allotment of Petrol Pumps under ‘Coco’

3040. DR. LAXMINARAYAN PANDEYA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether some petrol pumps have been allotted
or likely to be allotted on short term or long term basis
under the scheme “Coco”;

(b) it so, the number of petrol pumps allotted or
proposed to be allotted under “Coco” scheme during the
current financial year;

(c) whether private parties can avail the benefit of
this scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND ' NATURAL GAS (SHRI E.
PONNUSWAMY): (a) to (d) Yes, Sir. Oil Companies have
allotted 51 ‘COCO’ outlets during the current financial
year.

Government has laid down guidelines for awarding
contract for operation of COCO outlets. As per the
guidelines Sales Officer of the Area of the concerned Oil
Company will be incharge of the Retail Outlet and the
contractor will be selected by a team of Officers of the
Divisional Office of Oil Company. The following can apply
for the contract.—

(i) Haulage contractor.

(i) Transport contractor.

(i) Bulk LPG transporter.

(iv) TaxiAuto Rickshaw/Truck Operator's Assoclation.
(v) State Government Corporation.

(vi) Any other individual/party as deemed fit by the
Divisional Office-in-charge.

Development and Channelising of
Investment on N.Hs.

3041. SHRI K. MURALEEDHARAN: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether the State Government of Kerala has
approached the Union Government regarding the
heightened activity in road sector dovelopmem.and
channelising resources for the investment on the National

Highway; and
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(b) if so, the action taken or proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) and (b) Yes, Sir.

Three new National Highways, totaling to a length of
340 kms have been added to the existing NH system in
Kerala. An amount of Rs. 65 crores for development and
Rs. 18.4 crores for Maintenance and Repairs of National
Highways have been allocated to the State during the
current financial year. Further, six special repair works
costing Rs. 16.1 crores have been recently sanctioned
for improvement of riding quality on the various National
Highways in Kerala. The Govemment of Kerala also
propose to take up some realignment and bypasses on
Build, Operate & Transfer (BOT) basis.

Petroleum Production

3042. SHRIMATI RANEE NARAH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the country’s petroleum production and
exploration work is fikely to be adversely affected due to
the economic recession;

(b) it so, whether the Government have taken any
steps to neutralise its adverse affect on the petroleum
production; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) No, Sir.

(b) and (c) Do not arise.

Modernisation of Postal Service

3043. SHRI SADASHIVRAO DADOBA MANDLIK: Will
the Minister of COMMUNICATIONS be pleased to state:

(a) whether the Government propose to modemise
Postal Service in the country, particularly in the
inaccessible areas;

(b) if so, the details thereof, and

(c) the measures being taken/proposed to be taken
by the Govermment in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
Sir.

(b) and (c) The Department of Posts has been trying
to modemise the postal services by adapting Information
and communication technologies to the needs of Post.
The Department has been computerising the counter
operations as it is the most important point of interface
of the post office with the customer. As on 31.3.19989 the
Department has installed 5007 Multipurpose Counter
Machines in the post offices including the post offices in
inaccessible areas. The Department has instafled 75 VSAT
Stations for transmission of money orders via Satellite
and 610 Extended Satellite Money Order Centres (ESMO)
as on 31.3.1999 in the country inciuding the remote areas.
.During the 8th Plan the Department proposes to install
150 VSAT stations for transmission of money orders.

Review of Performance of Power Projects

3044. SHRI SHIVAJI VITHALRAO KAMBLE: Will the
Minister of POWER be pleased to state:

(a) whether the Government have recently reviewed
the performance of power projects;

(b) it so, the details thereof, State-wise;

(c) whether the Government propose to undertake
relorms in the power sector; and

" (d) f 50, the details thersof?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) and (b)
The Govemment of India is monitoring the performance
of power projects from time to time. The State-wise
generation performance of hydero and thermal stations
of SEBs/power utilities from April, 1999 to November,
1999 is given in encliosed Statement. .

(c) and (d) The Government of india has constituted
the Central Electricity Regulatory Commission (CERC)
whose main functions are to regulate the tariff of
generating companies owned or controlied by the Central
Government, to reguiate inter-state transmission including
tariff of transmission entities, to reguiate - inter-state bulk
sale of power; to aid and advise the Central Government
in formulation of tariff policy; etc. Similar State Electricity
Regulatory Commissions (SERCs) have also been notified/
set up by 13 States including Orissa which pioneered
the reforms legisiation and created an independent tariff

regulatory body way back in 1996. Orissa has also

unbundiled its SEB and has privatised its distribution. The
States of Haryana, Andhra Pradesh and Uttar Pradesh
have already brought in their own Reforms Act. Haryana
and Andhra Pradesh have also corporatised their SEBs.
Several other states lke Arunachal Pwadesh, Madhya
Pradesh, Delhi, West Bengal, Tamil Nadu, Gujarat,
Maharashtra and Punjab have notified the constitution of
their SERCs. Separately, the Govemment aiso passed
the Electricity Amendment Act, 1998 to enable greater
participation of the private sector in the transmission
system, making it as a distinct activity.

Statement

A. State-wise Generation Programme of Hydro Stations during the year 1999-2000

Sector Annual target April to November, 1999

1999-2000 (MU) Target Achievements % of Gen.

(Generation) (Generation) Over target
(MU) (MU)

1 2 3 4 5
1. ELECTRICITY BOARDS/UNDERTAKINGS
JaK 812 620 459 74.0
HPSEB 1365 1166 1026 880
HSEB 225 183 182 89.5
RSEB 1356 788 587 745
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1 2 3 4 5
PSEB 3700 2653 2473 8.2
UPSEB 5425 4144 ' 3889 93.8
GEB 1630 1100 819 74.5
MSEB 3793 2276 2154 94.6
MPEB 2375 1655 1745 106.4
APSEB 8712 5980 8171 103.2
KPCL 9774 6135 7567 1233
KEB 442 304 280 82.1 \
KSEB 7170 4888 4807 98.4
TNEB 4915 3653 3081 86.7
BSEB 200 230 130 36.6
OSEB 5010 3108 2848 91.7
WBSEB 383 208 318 108.0
Sikkim 45 33 7 21.2
Meghalaya 468 313 446 142.2
Tripura 50 34 39 114.7
Arunachal Pradesh 20 13 8 61.5
Total State Sector 57940 39470 39033 98.9
Central Utilities 21544 16931 16056 100.1
Al India 81000 57492 57168 99.4
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B. Plant load factor (%) of Thermal Stations

(Apnil '99 to November '99)
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Delhi Vidyut Board 483
Haryana Power Generation Corporation 53.0
Rajasthan State Electricity Board 76.9
Punjab State Electricity Board 76.0
Uttar Pradesh State Electricity Board 48.7
Gujarat Electricity Board €45
Gujarat State Electricity Corpon. Ltd. 65.0
Maharashtra State Electricity Board 68.6
Madhya Pradesh Electricity Board 65.0
A.P. Generation Corporation 80.9
Tamil Nadu Electricity Board 68.9
Kamataka Power Corpon. Ltd. 79.3
Bihar State Electricity Board 18.6
Tenughat (Bihar) Vidyut Nigam Ltd. 33.7
Origssa Power Generation Corpon. 82.6
West Bengal State Electricity Board 39.7
Wosf Bengal Power Development Corporation 54.1
Durgapur Projects Ltd. (W.B.) 23.8
Assam State Electricity Board 17.9
State Sector Total 61.8
Central Sector 70.5
Private Sector 70.0
Al India 65.0
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Tender for Telephone Lines

3045. SHRI SUSHIL KUMAR SHINDE:
SHRI MADHAVRAO SCINDIA:

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether the Government had floated tenders for
45 lakh telephone lines in July 1999;

(b) if so, the details in this regard;

(c) whether 30 lakh of these lines were awarded to
Indian manufacturers at the rate from Rs. 1900 to
Rs. 2600 per line and another 13 lakh lines to
multinational companies at the rates between Rs. 4300
to Rs. 5600 per line; and

(d) it so, the reasons for such vast disparities in the
award-rates for Indian companies and Multi-national
companies? ’

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) DoT has
procured about 36.67 lakh lines against tender enquiries
for SBM, MAX-XL and New Technology exchanges.

(b) Details of Tenders fioated are given in enclosed
Statement-|.

(c) Allocation of lines to different companies, as per
their eligibility for different equpts (equipments) in various
tenders alongwith price per line given by DoT, is given
in enclosed Statement-Il.

(d) Department of Telecom issues separate Tenders
for procurement of these exchanges. As these exchanges
have different features, capabilities and specifications,
these are thus having different rates. SBM exchanges
are medium capacity exchanges and are used in Rural
areas. MAX-XL exchanges are ldrge capacity exchanges.
New Technology Exchanges are very large capacity
Exchanges having wide range of technical features.
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Statement |
SI.  Type of Exchanges Tender No. NIT Date Date Qty.
No. of Ordered
Opening
of tender
1. SBM MM/RN/011999/000158 11.2.89 07.4.99 12.31
Lakhs
2. Max-XL MM/SW/121998/000151 18.2.99 26.4.99 11.38
Lakhs
3. New technology MM/SW/031999/000165 12.3.99 12.5.99 13.00
Lakhs
Statement Il

l.  ELIGIBILITY CONDITIONS:

The invitation for bids is open to all suppliers/indian company registered to manufacture the tendered equipment in

India.
I Name of Product Weighted Tender No.
Average Ratefline
1 2 3
A. SBM Exchange Eqpt.: Rs. 2718/- MM/RN/011999/
’ 000158 opened
on 7.4.99
Aliotment to different companies:
(In Lakh lines)
SI. No. Name of the Companies (Quantity)
1. United Telecom Ltd. 2.46
2. Crompton Greaves Ltd. 1.30
3. Bharat Electronics Ltd. 1.34
4, Bharat Heavy Electricals Ltd. 1.10
5. Punjab Communications Ltd. 1.03
6. LTI Ltd. 1.16
7. HTL Ltd. 1.00
8. instrumentation Ltd. 0.52
9: Guj. Narmada Valley Fert. Co. Ltd. 0.90
10. Electronics Corpn. of India Ltd. 0.74
1. Kerala State Electronics Corpn. Ltd. 0.76
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1 2 3
B. MAX-L/XL: Rs. 3570/- MM/SW/121808/000151
Opened on 26.4.99
(In Lakh lines)
Sl. No. Name of the Companies Quantity
1. United Telecom Ltd. 1.55
2. Crompton Greaves Ltd. 1.55
3. Bharat Electronics Ltd. 1.5
4. Bharat Heavy Electricals Ltd. 1.08
5. Punjab Communications Ltd. 1.55
6. LT Ld. 1.49
7. Instrumentation Ltd. 1.04
8. Electronics Corpn. 1.55
C. New Tech. Local : Rs. 4389.41 MM/SW/031999/000165

Opened on 12.5.99

Sl. No. Name of the Companies Quantity (in lakh lines)
1. Siemens 4.55
2. HTL 224
3. AMNS 213
4. TLTL 2.06
5. Ericsson 2.02

Clearance to Kannur Alrport

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! BABU LAL

3046. SHRI A.P. ABDULLAKUTTY: Will the Minister MARANDI): (a) and (b) A high level team visited the site
of ENVIRONMENT AND FORESTS be pieased to state: for technical feasibiity of the Aiport. The Team has

(a) whether any action has been taken -by the
Government to give clearance to the already sanctioned

Kannur Awrpott, and

(b) if so. the details thereof?

recommended that a runway of length more than 6600
feet cannot be constructed at Kannur. Moreover, Kannur
is only 120 kms. trom Calicut and 135 kms. from
Mangalore. Under the existing policy, no greenfield airport
is to be developed within an aerial distance of 150 kms.
of the existing airport. Further, no proposal for
environmental clearance has been received.
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Suicide Squads of ISI

3047. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether ISI has formed suicide squads in Jammu
and Kashmir;

(b) if so, the details thereof; and

(c) the specific action proposed to be taken in the
matter, if any?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAOQ): (a) to
(c) Government has received some inputs that militant
outfits like LET and HM are having Fidayee (suicide
squads) which are being instigated to attack Indian
Security Forces and VVIPs. The security forces have been
asked to be fully vigilant by taking measures to provide
better security around the Camps/Establishments and to
be extra alert while on the move on foot or by vehicles.

[Translation]
Hydro-Power Generation In J&K

3048. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of POWER be pleased to state:

(a) whether there is huge potential for generating
hydro power in Jammu and Kashmir;

(b) if so, the details thereof, and
(c) the policy of the Government to tap the same?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA). (a) and (b)
As per the “Reassessment of Hydro-electric potential of
major & medium HE schemes” carried out by Central
Electricity Authority (CEA) during 1978-87, the H.E.
potential of J&K is assessed as 7487 MW at 60% Load
Factor. Out of this, 480 MW (6.4%) has been developed,
407 MW (5.4%) is under implementation and H.E.
Schemes with aggregate potential of 503 MW (6.7%) have
been appraised by CEA.

(c) The various .siips taken by the Govemment to
develop the hydro potential in the country inciude creation
of various Power Corporations under Central/Joint Sector,
liberalisation of policies and procedures to attract private
investment, emphasis on renovation, modemisation and
uprating (RM&U) of existing hydro power plants,
establishing a policy framework for accelerating the pace
of hydro power development.
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Allotment of Petrol Pumps to Political Leaders and
their Relatives

3049. DR. CHARAN DAS MAHANT: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) the details of leaders of political parties and their
relatives to whom the Govemment have allotted petrol
pumpe during the last three years; and

(b) the criteria for allotment of such petrol pumps?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) and (b) As per existing policy, there
is no reservation for leaders of political parties or their
relatives. Allotment of dealerships/distributorships is made
to the candidates meeting the eligibility criteria relating to
age, nationality, educational qualification, income, muitiple
dealership norms, residence, etc. Selection is made
through the Dealer Selection Board on merit.

[English]
Construction Work In J&K

3050. VAIDYA VISHNU DATT SHARMA: Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether there is any proposal to start work on
Doda-Chamba road;

(b) if so, the amount earmarked for the purpose and
utilized therefrom so far;

(c) the time by which the work on Jammu-Poonch
National Highway is lkely to be completed; and

(d) the estimated cost of the project and the agencies
involved in the execution of its work?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) to (d) The roads referred to in the question are neither
National Highways nor covered under any centrally
sponsargd road scheme. Improvement and maintenance
of these roads is the responsibility of the State
Govemment.

[Translation]
Power Stations of NTPC

3051. SHRI BRAHMA NAND MANDAL: Will the
Minister of POWER be pleased to state:
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(a) the criteria fixed for setting up power station by
NTPC in the country, State-wise;

(b) whether National Thermal Power Corporation
(NTPC) propose to set up Thermal Power Plants in the
country in the near future; and

(c) it so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) The
setting up of a power plant in a particular region/state by
National Thermal Power Corporation (NTPC) is
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determined, with reference to availability of coalfuel,
demand and supply position in the region, availability of
key inputs like land, water, project site meeting
environmental standards and guidelines with minimum
displacement of Project Affected Persons and acquisition
of minimum prime agricultural/forest land, ability of the
beneficiary States to pay and willingness to sign Power
Purchase Agreement with adequate safeguard
mechanisms and other techno-economic considerations.

(b) and (c) Yes, Sir. The details of the projects under
construction/likely to be commissioned in the near future
by NTPC are as follows:—

Name of the Project/ Capacity Already Commissioned
Location (MW) Capacity (MW)
Vindhyachal Thermal Power 1000 500

Project Stage-ll,

Madhya Pradesh

Faridabad Gas Power 430 286

Project, Haryana

Simhadri Thermal Power 1000 Nil

Project, Andhra Pradesh

Talcher Thermal Power 2000 Nil

Project Stage-ll,
Orissa

Further, NTPC plans to undertake Rihand Thermal Power
Project Stage-ll (1000 MW) in Uttar Pradesh,
Ramagundam Thermal Power Project Stage-ill (500 MW)
in Andhra Pradesh, 2nd Sipat Thermal Power Project
(2000 MW) in Madhya Pradesh. NTPC has also
programmed to set up coal based mega power projects
at North Karanpura, Barh and Kahalgaon in Bihar and
Cheyyur in Tamil Nadu and gas based mega projects at
Kawas (650 MW), Gandhar (650 MW) in Uttar Pradesh.
The benefits from these projects will accrue during the
10th and 11th Plan. Techno-economic clearance to Rihand
Stage-Il and Ramagundam Stage-Ili projects have already
been accorded by Central Electricity Authority.

Telegraph Offices

3052. SHRIMATI JAYASHREE BANERJEE: Will the
Ministar of COMMUNICATIONS be pleased to state:

(a) whether the number of telegrams sent through
the telegraph offices have declined due to development
of other means of communication during the last few
years;

(b) it so, whether the Government propose to reduce
the expenditure on the setting up of the telegraph offices
and to wind up them as a result thereof; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
gOMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
I,

(b) and (c) The pace and quantum of setting up
new Telegraph Offices and expansion has been lowered
to a very great extent. There is no proposal under
consideration to wind up Telegraph Offices.
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[English]
Telsphone on Demand in Gurgaon

3053. CAPT. JAI NARAIN PRASAD NISHAD: Will
the Minister of COMMUNICATIONS be pleased to state:

(a) whether attention of the Government -has been
drawn to the news-item captioned Telephone on Demand
by 2000' appearing in “The Hindustan Times" dated
August 24, 1999;

(b) if so, the facts of the matter reported therein;
(c) the reaction of the Government thereto;

(d) whether the Government propose to post
additional manpower for the Gurgaon Telecom District in
view of the prevalent situation there;

(e) it so, the time by which it is likely to be done;
and

(f) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
Sir.

(b) to (f) The news-item which appeared in the
“Hindustan Tims" of 24th August 1999, captioned
'Telephone on Demand by 2000' pertains to telecom
services in Gurgaon such as provision of telehone on
demand, incidence of higher fault rate, introduction of
new telecom facilities like Customer Service Centers, Call
Centres etc. The news-item also contains demand from
Gurgaon Chamber of Commerce for services like Radio
Paging, Voice Mail, Internet etc.

It has been planned to make telephone available on
demand in Gurgaon by March, 2000. Fault rate in
Gurgaon city area was comparatively high in the month
of August, 1999, but it has come down by now and
efforts are being made to reduce the fault rate further to
single digit figure. It is planned to set up Customer Service
Centre at Gurgaon during the current financial year.

Further. the Government is aware of the shortage of
manpower in Gurgaon Telecom District which is in
Haryana Telecom Circle. To improve the situation,
permission for recruitment of additional Telecom Technical
Assistants and Motor Drivers has aiready been given to
the Chief General Manager, Haryana Telecom Circle.
Action has been initiated for the recruitment of Junior
Telecom Officers for Haryana Circle.
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Non-Functioning of Telephone Lines

3055. SHRI V. VETRISELVAN: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the people in and around Thali area of
Hosur Taluk in Tamil Nadu are facing ditficulties for non-
functioning of the telephone lines;

(b) it so, the reasons therefor; and

(c) the steps taken by the Government to rectify the
same and to improve the telecom facilities in that area?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b)
Sir, the telephone lines are working satisfactorily in Thall
area of Hosur Taluk, however, difficulties are being faced
by customers for calls to and from other exchanges due
to overhead transmission media and inadequate junctions.

(c) Reliable transmission media (optical fibre cable)
with adequate junctions has been planned between Thali
and Denkanikottah which is likely to be commissioned by
31.3.2000.

Electronic Telephone Exchange

3056. SHRI ARJUN SETHI: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the 2048 |.L.T. Electronic Exchange have
been commissioned recently at Bhadrak district of Orissa;

(b) if so, the details thereof; and

(c) the extent to which it will be beneficial to the
subscribers and to improve the quality of telecom services
in the said district?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (c)
2048 I.L.T. Electronic Exchange was commissioned during
1993-94, another 4000 line CDOT exchange has been
commissioned at Bhadrak during August, 99 which will
provide better quality of telecom services to the subscriber
of Bhadrak.

Setting up of Power Projects in U.P.

3067. SHRI SHRIPRAKASH JAISWAL:
SHRI RAVI PRAKASH VERMA:

Wil the Minister of POWER be pleased to state:
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(a) whether the Govemment have recently received
some proposals for the setting up of power projects in
the public and in private sectors in Uttar Pradesh;

(b) it so, the details thereok and places were such
plants are likely to be set up;

(c) whether the Government propose to enter into
any agreement with foreign institutions to the effect or to
accord guarantee for setting up these projects; and

(d) the time by which the new projects are likely to
be approved and implemented?

DECEMBER 20, 1999
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) and (b)
Seven projects (both in private and public sector) have
been given techno-economic clearance by the Central
Electricity Authority and separately, fuel linkages have
been given to eight private sector projects. Two projects,
(one in State sector and one in private sector) are under
examination in Central Electricity Authority, 24 projects
have been retumed by CEA. Details are given in enclosed
Statement.

(c) No, Sir.
(d) The implementation will depend upon all pending

inputs/clearances being tied up and the projects achieving
financial closure.

‘Statement
S.No. Name of the Project Capacity Oate of receipt Date of TEC
(MW) in CEA clearance
A. CEA CLEARED/APPRAISED
1. Anpara-C(T)-UPSEB 2x500 11/94 . 9.8.98
2. Vishnuprayag HEP (H) 4x100 4/97 3.6.97
(M/s Jaiprakash Power
Venture Ltd.)
3. Rosa TPP (Ph. 1) (T) 2x283.5 4/96 20.8.97
(M/s. Indo-Gult Fertilizer
4, Tehri Dam St. Il HEP (H) 4x250 3/81 10.10.88
(U.P.)-Tehri Hydro Power
Corp. Ltd.
S. Auraiya CCST St. Il (T) 1x850 5/97 289,
(U.P.)- NTPC i
6. Rihand STPP St. It (T) 2x500 9/98 22.7.99
- NTPC 1.10.80
7. Srinagar HEP (H) 5x86 10/99 26.11.09

(M/s Duncans North
Hydro Power Co. Ltd.)
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Liquid Fuel Projects given fuel linkages

Capacity Fuel
(MW)
1. Kosikalan (Wasan Exports) 355 Naphtha
2. Ghaziabad (Noida Power Co.-RPG) 100 b‘lupmha
3. Sahibabad (Elec. Supply Co. 100 NthtM
india Ltd.)
4, Saharanpur (M/s Control & Switch 100 Naphtha
Gear)
5. Chandausi (IPP Ltd.) 100 Naphtha
6. Lucknow (Ginni Filments) 100 Naphtha
7. Varanasi (Guj. Florochemicals) 100 Naphtha
8. Gajraula (Enpro Ind.) 100 Heavy Fuel
B. DPR UNDER EXAMINATION IN CEA
1. Maneri Bhali-Il HEP (H)-UPSEB 4x78 8/m8
‘2. Jawaharpur TPP (T) 2x400 26.12.96
(M/s Jawaharpur Power India
Pvt. Ltd.)
C. SCHEMES RETURNED/SUBMISSION OF DPR EXPECTED
MW “Date of retum
1. Pala Maneri HEP (H) 4x100 1/87
2. Kotlibhel Dam HEP (H) 4x280 9/83
3. Panchnad HEP (H) 6x15 7/83
4. Paricha Extn (T) 2x210 6/79, 4/89
5. Auraiya GT (T) 5x120 7/84
6. Narora (T) 3x210 3/82
7. Partabpur (T) 2x500 1784
8. Dohrighat (T) 2x210 6/78
9. Bowla Nand HEP (H) 3x44 5/93
10. Tapovan HEP (H) 3x120 5/83
3250 1102

11, Belthara Road (T)
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MW Date of return

12. Lohari Nagpala HEP (H) 4x130 12/88

13. Aonla CCGT (T) 600 3M1

14. Babrala CCGT (T) 600 4/91

15. Shahgehanpur CCGT (T) 600 5/91

16. Jagdishpur GTCC (T) 4x35 5/89, 8/90
17. Tiuniplasu HEP (H) 3x14 1/93

18. Farukhabad Gas (T) 800 12/90

19. Dadri Gas Based (T) 600 9/88

20. Boriganga HEP St | & i (H) 3x20 10/90

21. Goriganga HEP St. llIA & B (H) 3x40 4/92

22. Dhouliganga HEP (H)-NHPC 3x70 11/96

23. Kishau Dam MPP (H) 4x150 6/98

24. Lakhwar Vyasi MPP (H) 3x100 9/99
(Translation] However, all six land-losers who were found to be

Land of Farmers Acquired by Indian Oll
Corporation

3058. SHRI HARIBHAU SHANKAR MAHALE: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Indian Oil Corporation had acquired
the land of farmers of village Panewadi, Ghotane, tehsil
Nandgaon, district Nasik Maharashtra for setting up a
gas and bottling plant there and had promised to give
employment to one person from each family of those
farmers;

(b) if so, whether the family members of the tarmers
have not been provided employment inspite of the
assurance given to this effect so far, and

(c) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHAI E.
PONNUSWAMY): (a) to (c) Indian Oil Corporation has
taken over the land at Village Dhotane/Budruk/Panewadi
in District Nasik, Maharashtra through land acquisition
process for setting up LPG Bottling Plant. No promise
was given to the land-losers by Indian Oil Corporation to
employ one person from each family of the land-losers.

meeting the eligibility norms have been provided
employment. The other candidates were not meeting the
eligibility norms for employment, hence were not
considered for employment. ’

[English)
Production of Hydro-Carbons
3059. SHRI PRAKASH PARANJPE: Will the Minister

of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government propose to have any
expert guidance from other countries to increase
production of Hydro-Carbons from the existing wells; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) and (b) At present, there is no such
proposal.

Construction of Coastal Highway in Orissa

3060. DR. PRASANNA KUMAR PATASANI: Will the
Minister of SURFACE TRANSPORT be pleased to state:
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(a) whether the Government propose to construct a
Coastal Highway along the Coast of Orissa to prevent
the recurrence of cyclon in future; and

(b) if so, the details thereof and time by which the
same is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) No Sir, there is no such proposal from Union
Government.

(b) Does not arise.
Militancy In Assam and Arunachal Pradesh

3061. SHRI SONTOSH MOHAN DEV: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government have worked out any
joint strategy with the Government of Bhutan to flush out
the militants from out territory;

(b) if so, the details thereof?

(c) whether in a meeting held between the militants
commander and the Officials of Bhutan the militants
Leader has agreed to thin down his outfit's presence in
Bhutan;

(d) whether Government propose to shift out militants
from the neighbouring Districts of Assam and Arunachal
Pradesh to Bhutan; and

(e) if so, the steps taken by the Government to
strengthen the security network in the region and also
check the re-entry of militants into our territory?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) to (c) The matter
relating to presence of North Eastern militants in Bhutan
has been discussed with the King of Bhutan on several
occasions. The King has assured that Bhutan would not
allow its territory to be misused against the interests of
India.

(d) No. Sir.
(e) Does not arise.
Unearthing of Heroin Manufacturing Unit

3062. SHRI PRABHUNATH SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether a heroin manutacturing unit has been
unearthed n Delhi:
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(b) if so, the details thereof; and
(c) the action taken by the Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a)
Yes, Sir.

(b) and (c) The Narcotic Control Bureau seized 18.83
kgs. of heroin from a hotel at Bangalore on 28th
November, 1999 and arrested one person connected with
the case. The follow up searches on his residential and
business premises at Delhi on 29th November, 1999
resulted in seizure of 32.50 kgs. of heroin and 70 litres
of Acetic Anhydride, an essential precursor chemical,
alongwith certain other chemicals and equipment used
for the manutacture of heroin. This led to arrest of three
other persons and all the accused persons were
remanded to judicial custody.

New Telephone Connections

3063. SHRIMATI SANTOSH CHOWDHARY: Will the
Minister of COMMUNICATIONS be pleased to state:

(a) whether the Govemment have given telephone
connections to all the consumers who have booked their
telephone connections by depositing Rs. 3000/-;

(b) if so, whether the Idgah telephone exchange
(Delhi) has also cleared the backlog of connections
booked in September, 1999; and

(c) # so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHR!I TAPAN SIKDAR): (a) No, Sir.
About 20,320 OB's are pending in different areas of
MTNL, Delhi for the consumers who have booked their
telehones by depositing Rs. 3000.

(b) and (c) In Idgah Telephone Exchange (Dethi),
349 cases are pending for provision of new telephones
out of total registration of 480 done in Sept. 1999. All
out efforts are afoot to provide telephones by June 2000.

Rapping ot CBI

3064. SHRI VARKALA RADHAKRISHNAN:
SHRI PRABHUNATH SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether attention of the Govemment has been
drawn to the news-item captioned “Mattoo case: CBI
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clueless on what went wrong with the investigation”
appearing in “The Hindustan Times”, dated December 5,
1999;

(h) it so. the facts of the matter reported therein;
and ’

(c) the action taken/proposed to be taken in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(¢) Yes. Sir. The Government clarified its position in
respect of “Priyadarshini Mattoo’s Case” in the suo motu
statement made on the Floor of the august House on
14th December, 1999.

Setting up of Petrol Pumps and LPG Agencies in
Maharashtra

3065. SHRI UTTAMRAO DHIKALE: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government propose to set up some
new petrol/diesel pumps and LPG agencies in Nasik
district of Maharashtra in the next financial year;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) to (c) 22 Retail Outlet dealerships
and 17 LPG distributorships are to be set up in Nasik
District of Maharashtra. As per the existing policy,
dealerships/distributorships included in the Marketing Plan
are advertised for selection through Dealer Selection
Boards. It generally takes 1-2 years for commissioning of
dealerships/distributorships from the date of issue of
advertisement.

Exemption under Forest (Conservation) Act, 1980

3066. SHRI M.V.V.S MURTHL:
SHRI RAM MOHAN GADDE:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Union Government have received a
request from the State Government of Andhra Pradesh
for exemption under the Forest (Conservation) Act, 1980
to permit to grow coffee in the forest areas of
Vishakhapatnam and East Godavari district;
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(b) i so, the details in this regard and action taken
by Government in the matter,

(c) whether the exemption in F.C. Act, 1980 has
been granted to State Government; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) to (d) A request for relaxation of Forest
(Conservation) Act, 1980 for growing of coffee in forest
areas of Vishakhapatnam and East Godavari district was
received from the State Government of Andhra Pradesh.
As per the provisions of Forest (Conservation) Act, 1980
Rules & Guidelines, cultivation of coffee has been defined
as non-forest activity and therefore for carrying out of
such activity on forest land, prior approval of Central
Government is required.

Accordingly State Government was informed that it
is not possible to grant general exemption under the
provisions of Forest (Conservation) Act, 1980, however,
if State Government submits formal proposal then it can
be considered.

(Translation]
Telephone Directories in Blhar

3067. SHRI DINESH CHANDRA YADAV: Will the
Minister of COMMUNICATIONS be pleased to state:

(a) whether telephone directories have not been
printed in Bihar during the last two years;

(b) it so, the details thereof, district-wise; and

(c) the steps taken by the Government for ensuring
the timely printing of telephone directories?

THE MINISTER OF STATE IN THE MINISTRY OF

COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
Sir.

(b) The SSA-wise (Telcom. Distt.) details of the
directories printed is given in enclosed Statement.

(c) The printing of telephone directories was delayed
at number of places due to contractual problems. The
policy for printing of telephone directories has been revised
recently for timely publication of telephone directories. The
revised features include vendor pre-qualification, stringent
penalty clause, performance Bank Guarantee, Staged
bidding, delegation of powers to Chief General Managers
to decide printing of telephone directories on negative
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royalty basis; teiephone directories on Intemet and CD- Production of Crude Oli
ROM in major cities etc.
3068. DR. SUSHIL KUMAR INDORA:

Statement SHRI NAWAL KISHORE RAI:
S.  Name of Year of Print of  Corrected Will the Minister of PETROLEUM AND NATURAL
No. SSA Current Directory Upto GAS be pleased to state:
(a) whether the Government have explored the
1. Arrah 1997 Aug, 1997 possibiiities to increase the production of crude olil in the
country;
2. Bhagalpur 1996 Oct, 1996 (b) if so, the quantum of crude off likely to be
produced in the country on the basis of the possibifities
3. Chapra 1997 Aug, 1996 explored o far; and
(c) the quantum of crude oil being produced in the
4. Dhanbad 1997 Aug, 1997 country at present?
THE MINISTER OF STATE IN THE MINISTRY OF
5. Darbhanga 1897 Mar, 1997 PETROLEUM AND NATURAL QGAS (SHR! E.
PONNUSWAMY): (a) to (c) The crude oil production
during the year 1998-99 is 32.72 million metric tonnes
6. Dumka 1997 Aug, 1996 (MMT). Constant endeavours are made to increase the
production of crude oil through the following measures:
7. Gaya 1997 Aug, 1987 (i) Optimizing production from existing field through

better reservoir management, 3-D seismic
surveys, infill drilling, pressure maintenance,
8. Hazaribagh 1997 Aug, 1997 installatiorvoptimisation of artificial ft system and
use of advanced and cost effective technologies.

9. Jamshedpur 1997 Aug, 1997 (i) Faster development of newly discovered oiffieids.
. (i) Finding new hydrocarbon reserves through
10.  Motihari 1997 Aug, 1996 intensified exploration activities such as—

a) Exploration at greater depths in exis
11, Muzaffarpur 1994 Dec, 1983 (@) Sxplo 9 P g

(b) Extending exploration activities to deep
12, Munger 1996 Oct, 1996 waters and frontier areas.

(c) Increased private participation in expioration
13. Patna 1996 Nov, 1996 activities through implementation of New
Exploration Licensing Policy.

14. Ranchi 1997 Dec, 1996 The crude ofl p jon by the end of the 9th Plan has
been projected at 36.98 million metric tonne (MMT) as
15. Sasaram 1997 Aug, 1997 per the IXth Plan document.
[English]
16. Saharsa 1997 Oct, 1996

LOI issued.to LPG Dealers of I0C

1997 3069. SHRI J.S. BRAR: Will the Minister of

17. Daitanganj 1997 Aug,
PETROLEUM AND NATURAL GAS be pleased to state:




187 Written Answers

(a) the number of LPG distributorship opened by way
of the ‘Letter of Indent’ area by 1.0.C. Delhi Zone during
the last three years,

(b) whether such distributorships have got permission
from the Government;

~

(c) if not, the reasons therefor; and
(d) the action being taken on such under allotments?

THE MINISTER OF STATE IN -THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR!I E.
PONNUSWAMY): (a) to (d) There is no such system for
opening LPG distributorships by 10C called ‘Letters of
Indent’' area.

However, during the last three years, ie. 1996-97,
1997-98 and 1998-99, Indian Oil Corporation Limited (I0C)
has issued 5 Letters.of Intent for setting up LPG
distributorships in Delhi, of which 3 LPG distributorships
have already been commissioned.
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/
Development of Forests in Uttar Pradesh

3070. SHRI RAVI PRAKASH VERMA: 'Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Union Government have rscently
received any proposal from Uttar Pradesh for the
development of forests; '

(b) if so, the details thereof; and
(c) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) to (c) Ministry has received the project
proposals under centrally sponsored schemes of this
Ministry for the Ninth Plan. Ministry has approved an
outlay of Rs. 3421 lakh for these projects to be
implemented in Uttar Pradesh during the Ninth Plan.
Detalls of the financial assistance provided to the State
scheme-wise is given in enclosed Statement.

sﬁhmmf

1. Integrated Afforestation and Eco-Development Project Scheme (IAEPS)

(Rs. in Lakhs)

District IX Plan 1997-98 1998-99 1999-2000
Outlay _—
San. Rel. San. Rel. San. Rel.
Dehradun 344.60 45.01 45.01 73.69 73.69 78.65 37.90
Uttarkashi 340.90 30.81 30.81 72.14 72.14 81.03. 40.52
Pauri 285.39 41.63 41.63 56.19 56.19 64.80 48.60
Nainital 725.98 67.97 67.97 168.58 158.58 174.90 116.40
N 2. Area Oriented Fuel and Fodder Plantation Scheme (AOFFPS)
(Rs. in Lakhs)
9th plan outlay 1997-98 1998-99 1999-2000
Sa. ctioned Released Sanctioned Released Sanctioned Released

1444.36 217.02 21244 298.61 205.62 343.17 123.21
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3. Non-Timber Forest Products Scheme (NTFPS)

(Rs. in Lakhs)
9th plan outlay 1997-98 1998-99 1999-2000
Sanctioned Released Sanctioned Released Sanctioned Released
262.75 62.00 63.00

77.70 0.00 64.85 0.00

Yanam Yedurulanka Bridge

3071. SHRI RAM MOHAN GADDE:
SHRI M.V.V.S. MURTH!:

Will the Minister of PETROLEUM AND ' NATURAL
GAS be pleased to state:

(a) whether any request for Rs. 50 crore contribution
from Oil and Natural Gas Corporation for Yanam
Yedurulanka Bridge has been received from the State
Govemment of Andhra Pradesh;

(b) if so, the details thereof;

(c) whether the contribution asked for has been made
by the Oil and Natural Gas Corporation; and

(d) if not, the time by which the same is likely to be
made?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) to (d) The Govemment of Andhra
Pradesh had requested ONGC for providing financial
assistance towards the cost of construction of the Yanam
Yedurulanka- Bridge. ONGC had agreed to contribute
Rs. 10 crores as its share, payable in four equal
installments of Rs. 2.50 crores each. The first instaliment
is being released shortly, after completing requisite
formalities in accordance with agreement between ONGC
& State Government.

Construction of Over Bridges
3072. SHRI' M. CHINNASAMY:

Will the Minister of SURFACE . TRANSPORT be
pleased to state:

(a) reasons for not starting the works regarding the
construction of KAPUR- Bi-pass Road Level crossing
KAPUR-PVGALUR Road Railway level crossing and Lala
Pettai Railway level crossing for which the foundation
stones have already been laid on 25.10.98;

(b) whether this project will be started in this financial
year; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) to (c) The construction of Karur Road Over Bridge
(ROB) on NH-7 in lieu of the existing level crossing on
Karur bypass has already been started.

Karur-Pugalur road being a State road does not come
under the Purview of this Ministry.

Construction of Lalapet ROB on NH-67 invoives
substantial land acquisition and shifting of utilities. The
project preparation has already been taken up and the
work is targetted to be awarded in the next financial
year after completion of land acquisition and shifting of
utilities.

National Highway No. 209

3073. SHRI P. KUMARASAMY: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the Government had allocated Rs. 130
crore to undertake the road improvement works on the
National Highway in Tamiinadu; '

(b) i so, whether the major protion of the said amount
would be utilised for NH-209; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Yes, Sir. A sum of Rs. 142.24 crores have been
allocated for improvement (development & maintenance)
works on National Highways in Tamil Nadu.

(b) No, Sir. This amount is to be spent on all National
Highways in Tamil Nadu.

(c) Does not airse.
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Deportation of Persons of Indian Origin

3074. SHRI BALBIR SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of persons of indian Origin deported
at the Indian Airports during the year ending No. 1999,
country-wise and airport-wise; and

(b) the number of Indian Passport holders and foreign
Passport holders therein, category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) Data regarding deportation of foreigners is maintained
nationality-wise, irrespective of their origin. During the year
1999 (upto September), 380 foreigners were deported
out of India and 972 were refused entry at the five major
airports. The country-wise and airport-wise data is as
follows:

Foreigners Deported

Delhi  Mumbai Calcutta Chennai  Trivandrum

a7 a1 66 188 38

(Sri Lanka-180; Bangladesh-51; Afghanistan-16; France-
14, Myanmar-13; Nigeria-13; Canada-10; China-10; Kenya-
10; Others-83; Total-380)

Foreigners refused entry

Delhi Mumbai Calcutta Chennai Tr'rvan&rum

283 366 63 212 48

(Sri Lanka-120; USA-60; UK-40; Pakistan-34; Bangladesh-
26, Canada-24; Dutch-22; France-21; Australia-19; China-
14; Others-592; Total-972) The above figures pertain to
foreign passport holders, some of whom might be of
Indian origin. Indian passport holders cannot be deported
out of India.

Multipurpose Berth at Vishakhapatnam Port

3075. SHRI S. VIVEKANANDA REDDY: Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) whether the Vishakhapatnam Port propose to hand
over running of the multipurpose berth, to a private party;

(b) whether the port is also studying the feasibility of
having a partner for operating the multipurpose berth
which will be commissioned in March next year;
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(c) the total tonnage handied by the Vishakhapatnam
port in 1998-99;

(d) the extent to which it was more in comparison to
1997-98; and

(e) the latest position for handling the tonnage in
Vishakhapatnam port during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) and (b) The multipurpose berth is to be commissioned
by mid, 2000. VPT is inviting expressions of interest by
private entrepreneurs for equipping and developing a
container terminal on the muttipurpose berth and for
operation and management as per the Government,
guidelines on BOT basis.

(c) The total tonnage handled by the Vishakhapatnam
Port in 1998-99 was 35.65 Million Tonnes.

(d) There was a marginal decline of total traffic by
about 0.36 Million Tonnes (0.99%) in 1998-99 in
comparison to 1997-98.

(¢) The traffic handied in the current financial year
(upto Nov., 1999) is 25.22 Million Tonnes.

'Killing of Forests Guards In-Dehradun

3076. SHRI SURESH RAMRAO JADHAV: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether attention of the Government has been
drawn to the news item captioned “Forest staft intensify
agftation over killing of guards® apearing in the ‘Times of
India’, New Delhi dated November, 15, 1999;

(b) the facts of the matter reported therin;

(c) the reaction of the Government to the observations
made in the report; and

(d) the steps taken by the Government to check the
reign of terror in the forest areas of Dehradun and protect
the forests in Dehradun and Hardwar?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FQRESTS (SHRI BABU LAL
MARANDI): (a) and (b) Two forest guards and one daily
wage employee were allegedly done to death by an active

forest mafia members in the Atarodi range of Dehradun
Forest division.
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(c) and (d) Strengthening the enforcement
infrastructure is crucial to safeguard such happenings.
The Central Government is providing financial assistance
to the State Govemnment to purchase vehicles, weapons
and wireless sets under various centrally sponsored
schemes. Rajaji Park is already part of the elephant
reserve, which is entitled to assistance from the Central

- Government under Project Elephant, where assistance is
admissible for conservation even outside the protected
area, particularly the elephant corridors.

LPG Agencies in Kakinada, Andhra Pradesh

3077. SHRI KRISHNAMRAJU: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the total number of LPG agencies operating in
Kakinada district of Andhra Pradesh and the number of
consumers being served by them;

(b) the total number of LPG connections allotted to
each one of them; and

(c) the time by which pending applications for setting
up LPG agencies in the said district are likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) and (b) At present there are a total
of 5 LPG distributors in operation in Kakinada which is
the Headquarters of East Godawari District of Andhra
Pradesh with more than 50,000 customer population. In
addition to the above one more project distributorship
has been given to APS Police — Kakinada, who have a
customer holding of about 1600.

(c) 5 more LPG distributorships have been planned
for Kakinada. As per existing policy, dealerships/
distributorships included in the Marketing Plan are
advertised for selection through Dealer Selection Boards.
It generally takes 1-2 years for commissioning of
dealerships/distributorships from the date of issue of
advertisement.

Shortage of Staff In Jamnagar

3078. SHRI CHANDRESH PATEL: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) whether there is a shortage of Postmep and other
staff in the various post and telephone offices in Jamnagar
distnct of Gujarat;

(b) if so. the details thereof and the reasons therefor;
and
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(c) the steps taken by the Govemment to fill up the
vacant posts in the district?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes,
Sir.

Department of Telecom Services

(b) Details of staff (Group-wise) in Jamnagar SSA is
as below:

Group Sanctioned Strength Working
Gr. A 1 9
Gr. B 40 23
JTOs 64 38
Gr. C 831 763
Gr. D 168 147
Total 1214 980

Shortage in Group ‘C' and other cadres of Group ‘D'
is due to ban on recruitment.

Department of Post

In the Jam Nagar Post Division comprising Jamnagar
district, 4 posts of Postmen, 1 post of Group ‘D' and 17
posts of Postal Assistant are vacant. These vacancies
are due to transfers, retirement on medical invalidation
and voluntary retirement as also death of officials.

(c) Department of Telecom Services

1. Department examination is being conducted to fill
up the posts.

2. Limited direct recruitment in certain cases has been
permitted.

3.  Promotion for JTO to Group ‘B’ is under process.

4. UPSC has been asked to conduct examination for
filling up of JTO Posts.
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Department of Post

The vacant posts in the Postal Division are being
filled by recruitment as per existing rule. 16 Postal
Assistants are also under training for appointment against
these vacancies.

World Bank Assistance for Bihar

3079. SHRI RAJO SINGH: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the World Bank has assured to provide
monetary assistance for the development of roads and
bridges-culverts and other transport infrastructure facilities
in Bihar;

(b) if so, the details thereof;

(c) whether the World Bank had provided assistance
for such purposes in the. past also; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) No, Sir.

(b) Does not arise.

(c) and (d) The World Bank had granted a loan for
improvement of State roads in various states including
Bihar in March, 1989 in which the amount allocated to
Bihar was US$ 56.6 million. The projects included
Sonepur-Chapra and Hazipur-Muzaffarpur roads and
bridge including approaches across Ganga at Bhagalpur.
As the projects: were not completed, the loan was
subsequently reduced to US$ 23.6 million.

Gas Based Power Projects in the Country

3080. SHRI S.D.N.R. WADIYAR: Will the Minister of
POWER be pleased to state:

(a) the number of gas based power projects in the
country with power generation capacities thereof;

(b) whether some of these power projects are facing
some problems;

(c) if so, the reasons therefor; and

(d) the steps being taken by the Govemment to
overcome these problems?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) A
Statement indicating the gas based power projects in the
country with their generation capacities is enclosed.

(b) to (d) As against the generation target of 31847
Million Units in respects of gas fired stations for the period
April - November, 1999, the actual generation was of the
order of 31771 Million Units (99.8%). This is 13.3% more
than the generation achieved during the last year during
the same period. Targets for gas based power stations
in the utilities are fixed in consuMfation with the State
Electricity Boards and Central Public Sector Undertakings
keeping in view the gas availability and demand
requirement etc. In view of gas shortage in the country,
the Govemment have issued instructions to go in for
back up liquid fuel to meet the power requirements. The
operation on liquid fuel is based on the requirements of
the constituent States.

Statement

Installed Generating Capacity of Gas power projects
above 20 MW as on 30.11.99 (Utilities only)

S.No. Name of the _Installed Capacity

Power Projects (in MW)
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